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LOK SABHA

April 18, 1966/Chaitra 28,
1888 (Saka)

Monday,

The Lok Sabha met at Eleven of the
Clock.

(M. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
writwwg Yot & afgerat w wait

*1158. st gro Avo fvart : &
ofvet 7t a3 @A ¥ For W@
fs :

(%) «v ssiveme Y o afgemd
o el FA A v A ;W)

(@) afz g, & 37 *v sfaon
1 17 & F19 v SR ?

The Minister of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) No, Sir. Women are, however,
already eligible for appointment as
eommissioned officers in the Medical
Services of the Armed Forces.

(b) Does not arise,

Shri D. N. Tiwary: May [ know
whether they are deputed to forward
areag Or they are kept back?

Shri A. M. Thomas: With regard
%0 Armed Forces Medical Services,
although they are taken in, the gene-
ral understanding, in fact, is that they
will not be posted to the forward
areas.

Shri D, N. Tiwary: May ! know
whether there is any condition that
they will remain unmarried till they
serve there?

8bri A. M. Thomas: T do not think
that there is that condition.

Shri Bhagwat Jha Asad: May |

know whether the commissioned
women have offered to go to forwapd
areas and, if so, what is the percen-
tage, or whether the rules stand in the
way of their being sent to forward
areas and therefore they have not
oftered themselves?

Shri A, M. Thomas: The question
refers to general absorption in, and
recruitment to Armed Forces, As |
said, except for Medica] Services, they
are not taken. Even in regard
to Medical Services, they are, in
fact, not sent to forward areas;
that is to say, they have to serve in
the various military hospitals, but they
are not asked to serve in forward
areas; and I do not think that there
has been any voluntary offer to serve
in forward areas.

wt qo wro fERat : v fE ﬂfﬂm
¥ warg % @ atg & tfagw & fe
widy € o A wroet dfar A aw &
ot grdart & @, N F qWAT wrgan
g f5s v deft wgiww  wfemed @Y
wrd W ew uiwa § enfav oF
wead ofrar & afl vy ar o s
o &, w17 afz v w6 s R, A
ey’

Shri A. M. Thomas: ‘¢t s nhot e
question of bravery. The general
duties arc the same as those of male
doctors. The only thing is that they
would not be sent to operational areas.
The hon. Member also would concede
that it would be desirable that they
are not sent to operational areas.

Shri D. C. Sharma: Some women in
this world have done remarkatle work
in the fleld of intelligen:e and espion-
age, May I know if India has found
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its women sufficiently advanced to
undertake this work in this country
and in other countries?

The Minister of Defence (Shri Y. B.
Chavan): This question of espionage
and intelligence ig a different matter
sltogether. We are discussing at the
present moment the commissioning of
officers in the Armed Forces as such.

Ilnplementatlon\of Security Council’s
Resolution

+
*1159. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of External
Aftairs be pleased to state:

(a) whether the Indian represen-
tative at the U.N, has ever stated that
India would implement the Security
Council’'s resolution of the 20th Sep-
tember, 1965 in its entirety provided
the sequence of the steps contemplat-
ed in it is not altered; and

(b) if so, the Government’s reaction
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) Does not arise.

oY forA qeaTw 2 |y a@ET A
st g Y% gearE frar § 5 amas
& T et sefada faema
Y fod) Y qgm K g A § 7

Shri Swaran Singh: The Tashkent
Declaration which had been agreed
upon by both India and Pakistan was
an effort to restore normal conditions
outside the Security Council and
from that point of view, with regard
not only to the relation about with-
drawal of troops but also the other
essential conditions which I have from
time to time placed for consideration
before this House, it is distinclly a
better arrangement; it goes much be-
yond what is contained in the Security
Council Resolution.

ot fpam gerEw < § X faw weRl
Y T A &0 ) f9@ g0 ¥ e
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wHEYT witaE § @ 8, 99 T 2@y
BU 1 Wl wET 1 s ag 3
o oor g § °

Shri Swaran Singh: It is true thay,
of late, the Pakistani leaders have
been making statements from time to
time whi.h are very much opposed to
the spirit of the Tashkent Declaration,
Some of them are opposed even to the
provisions of the Tashkent Declaration,
But the question here relates to the
Security Council Resolution versus the
Tashkent Declaration; the one could
be violated, and the other could aise
be violated.

Shri Nath Pal: May 1 draw the
attention of the External Affairs
Minister to paragraph 4 of the Reso-
lution of the Security Council, which
is the subject-matter of this question,
which states:

“Decides to consider as soon as
operative paragraph one bof the
Council’'s resolution 210 of 6th
September has been implemented
what steps could be taken to assist
towards a settlement of the politi-
cal problem underlying the pre-
sent conflict, and in the meantime
calls on the two Governments to
utilise all peaceful means, includ-
ing...... "?

I do not want to read it further. The
resolution undertakes or intends to
provide a political solution to the
problem which is underlying the con-
flict. May I know what Government's
attitude is with regard to that pare-
graph today? In view of Shri Lal
Bahadur Shastri’s categorical state-
ment to the House on the 16th Sep-
tember, 1965, namely:

“In regard to the political aspect
of the question. we made it clear
that we were fully determined to
maintain the sovereignty and
territorial integrity of India «f
which the State of Jammu rrd
Kashmir was an integral part.”,

may I know how Government recon-
cile the two things? Now that tbe
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other parts have been implemented,
what will be Government's reaction,
in view of the fact that Mr, Bhutto is
threatening to take it back to the
Security Council?

Shri Swaran Singh: In the first
place. I would like to correct this
impression, if it is there, that the
question relates to paragraph 4 of the
September 20 resolution of the Securi-
ty Council. This was the opening
remark of Shri Nath Pai. My answer
to the question is that in this there
is no mention of paragraph 4; the
words menuoned in the main qQuestion
are: ‘Security Council’s resolution of
the 20th September, 1965

Shri Nath Pai: But paragraph 4 1
part of that resolotion.

Shri Swaram Singh: I do not say
that it is not part of it. The main
question relates to the whole of the
Security Council’s resolution of Sep-
tember 20,

The second question or the operative
part of the question of Snri Nath Pai
# to enquire what the attitude of the
Qoveroment of India is to paragraph
4 of the Security Coun.il’s resolution
of September 20. In that connection,
ke had said that Prime Minister Lal
Bahadur Shastri had stated or re-
enunciated the Indian position with
regard to the question of Jammu and
Kashmir., The Government of India's
position is clear that Jammu and
Kasnmir is an integral part of India,
and this was stated by Prime Minis-
ter Lal Bahadur Shastri even at
Tashkent, and that continues to be
the position of the Government of
India and we steadfastly adhe-e to
this. The Seccurity Council’s reso.ution
is that the Council will consider what
further steps have to be taken. In
regard to any such steps which might
be suggesied by the UN or by any
ather organisation, our stand or our
reply to them will be in accordance
with our well-known stand that
Jammu and Kashmir is an integral
gart of India

Oral Answers CHATTRA 28, 1888 (SAKA)
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Shri Shree Narayan Das: In view of
the fact that the Government of
Pakistan have been giving indications
that they would take the Kashmir
issue to the Security Coun:il, I would
like to know whether Government
have considered the question of sound-
ing the opiniong of the Members of
the Security Council on this subject,
and if so, what the opinions expressed
at present are?

Shri Swaran Singh: We have not
sounded the opinions of the members
of the Security Council as to what
their reaction would be to a move by
Pakistan for taking this matter to the
Security Council. Unless a formal
move is made to the members of the
Security Council. the members of the
Security Council generally do not
react, but I would like to say that
generally, it any party to any dispute
or any matter which is before the
Security Council does ask for g meet-
ing informally, the members of the
Security Council might give their
reactions as to whether that particular
moment is opportune or not for the
question being agitated in the Security
Council: but if there is a strong desire
by any party to ggitate the matter in
the Security Council, the general In-
clination is not to oust the discuasion?

Shri Kapnr Singh: May I know
whether our position still is that ai.cr
Pakistan complies with the originui
Security Council resolution of the
year 1948, that is, withdraws from all
the areas of o cupied Kashmir, we
are willing to fulfil the stipulations
laid down in that resolution regard-
ing plebiscite?

Shri Swaram Singh: I thizk that
position has been made very clear by
the Government of India’s represen-
tatives in the Security Council and
outside. The 1948 resolution was
contingent upon several things, and
those continegent things having not
been complied with by Pakistan, the
other thines whi-h followed the es’-
lier contingent things are no longer :
the field. We have clarified the Indlan
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position more than once in the Se-
eurity Counci] and elsewhere.

Shri Harish Chandra Mathur: Is it
not a fact that the purpose and signi-
ficance of the Tashkent agreement is
that all our problems will be settled
outside the Security Council? If that
is the position, and if Pakistan thinks
of going to the Security Council in
connertion with this Kashmir dispute,
do I take it that the Tashkent agree-
ment will be dead and gone?

Shri Swaran Singh: The hon.
Member is quite correct in suggesting
that the framework of the Tashkent
Declaration postulates that the two
countries will settle all their disputes
and differences by peaceful means
bilaterally. This, to my mind, will be
~ very good reply if and when Pakis-
an diinks of going to the Suecurity
Councii,

Shri Nath Pal: Does the bhon.
Minist t his insinuation that

the Tashkent agreement is still alive?

Shri Swaran Singh: The Tashkent
Declaration cannot be unilaterally
abrogaled by Pakistan.

Shri ltem Barua: Th. resolution
of September 20 has five parts. Part
four stipulates discussion of political
matiers, which Shri Nath Pai refer-
red to. May 1 in that connection
xnow from the hon. Minister whether
the Government of India have ac-
cepted this resolution of Scptember
20 in its entirety? If they accept it

‘s ¢rtirely, does it not embrace
Kashmir? If it embraces Kashmir
and if Government are going to im-
plement that part of the resolution
also, does it not go counter to the
Tashkent Declaration?

Shri Swaran Simgh: To the first
part of the question, I will refer the
hon. Member to the reply 1 gave that
we have not ever said that we
have accepted the resolution ax a
whole. Secondly, R is said that part
four makes refercnce to a settlement

APRIL 18, 1968
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of ‘the political problem underlying
the present conflict’. We have never
accepted it. In fact, 1 have clarified
the position of the Government of
India in relation to Jammu and Kasgh-
mir, that it is an integral part of Indis.
That really answers the point the hon.
Member has raised.

8hri Hem Barua: No, no. My eon-
tention is that whenever thére is @
resolution, you either accept it in its
entirety or do not accept it at all
You cannot accept it in parts. There-
fore... ...

Mr. Speaker: He has said that the
Government do not accept it in its
entirety.

Shri P. C. Boroosh: What further
steps are coniemplated to regain de
jucto possession of the Indian terri-
tory illegally occupied by Pakisiam
a0t unly in Kushmir but also in other

rectors  like Sialkot and Assam
through the Security Council or
otherwise?

Shri Swaran Singh: According to
the Tashkent Declaration, both coun-
tries have agreed to resolve all their
differences by peaceful means, that ix,
by bilateral discussion and negotia-
tion.

To TH WA Afgan : Gu toaet
aHiF & W 1948 F HAT F s[EfAOw
EE A AN R s wa ¥
SR & HER e ) gEnata
T & oy fadw weit 9y wipfy ¥
o ?

Shri Swaran Simgh: 1 require notiee
as it is a matter of Jetail.

o O AP Wfyn - 7@ W
AEAT ¥ AY @ 0E, T wh aF
R audle ' 9 wg & awg ?
T, e AT, GHt ¥ g o
T H s g

oW witem & Wl W %Y
AT E
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o oW wige Wfgar: dw aw
W A w & vy fe T sfw o wiw
a5fey |

it gt faomy wmw 3T

To W W Wifgar ;s
TEE M, O e aw |

8hri Sham Lal Saraf: In view of
the reply given by the hon. Minister,
since the Tashkent Declaration bhas
taken precedence over the Security
Council resolution of September 20
and since this Declaration has later
been endorsed by the Secretary-Gene-
ra] of the UN,

Mr. Speaker: The question should
not be too long.

Sbri Sham Lal Saraf: This is »
very important point. and 1 am vitally
:nterested in this.

In view of the reply given by the
Minister of External Affairs, it is clear
that the Tashkent Declaration has
1aken precedence over the resolution
passed by the Security Council on the
20th August, and the later Tashkent
Declaration has received recognition
by no less an authority and dignitary
than the Secretary General of the
Security Council. Thercfore.  the
Tashkent Agreement stands as we
stand by it, but as far as the resolu-
tion is concerned. we treat it as  a
dead resujution

Shr; Swaras Simgh: While I can-
not say that the Security Council
resolution is a deaq resolution ag the
hon. Member suggests, with the rest
of his postulate I am inclined to agree
that the Tashkent Declaration is a
bilateral agreement to which both
India and Pakistan have subscribed.
and therefore it is binding upon the
two countries.

" Shri Harish Chandra Mathar: The
question iy whether it supersedes that
resolution or pot.

Sarl Tyagl: The hon. Minister has,
on beimlf of the Government repested

Oral Answers 11270
a number of times that Jammu and
Kashmir is an integral part of India
Whep he says Jammu and Kashmir,
does he alsop include the occupied
part of Kashmir which is under the
control of Pakistan, and if thet is
also an integral part of India, may
T know whether through the Tashkent
Agreement my hon. friend intends to
negotiate with Pakistan to get that
territory vacated by peaceful means.

Shri Swaraa Singh: The State of
Jammu and Kashmir includes that
purt of the State of Jammu and
Kashmir which is in illegal occupa-
uon of Pakistan, and in any talk
certainly that is our position.

Dr, L. M. Singhvi: In view of the
admission made by the hon. Minister
of External Affairs that Pakistan is
violating even specific provisions of
the Tashkent Agreement and that
there is increasing bellicosity and
stridence in the authentic voices of
Pakistan, may I know whether the
Government propos¢ to apprise the
Government of the Soviet Union,
particularly Chairman Kosygin, abou*
this trend and to seek hig mediation,
vecause he was called upon to wit-
ness this agreement und it was
through his efforls that this agrec-
ment was brought about.

Shri Swaraa Singh: We have been
pointing out to the Pakistan Govern-
ment about the violations of the letter
and spirit of the Tashkent Declaration.
We have also been keeping the Soviet
Government informed of these vari-
ous violations by the Pakistan Gov-
ernment, but we have not made any
suggestion to the Soviet Union or
Chairman Kosygin to mediate because
it is a bilateral agreement and we
shovid concentrate on finding bilate-
ral solutions rather than drag other
parties to the settlement of whatever
may be the differences.

o wwrarer Forg : e s e we
¥y ¢ fe afemm 3 O a
Qv Y fiay s wrwie & sraey gw fsd
e ot ot ¥ v dhar s Firo rgw
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& w31 § 5 ot fod oWt ey wy
§¢ & &1 ea Wi Fifedws
&1 wear, ST Aar fx gard @16 gur ¥
& gdwa Afey grie gt g 6
aqiffem ¥ gaR gfew gt @ mifaar
aar § T 39 A qq avg & S
& A Fifww &7 § O | ag qoar
sfing & wew oF M W AR @
a1 AT 2wt q A § ?

st wo} fag : AT 2w o3 W
& W w7 AT =gy

wrA-gfeena qod § arerfa &) s
wxiAt & a7l & foy fn sl
gfawd

“1160. &t waq fay fagr=h :
@ sfacan qd gy qow A gar
w3 fF

(%) w1 TR A gq & wia-
aifeerT gag # fafa srq v R
afi F =i #1 e, A 1 g
$1 ¥ q@¥ ¥ fay frqze oFig, ora-
yfemt qo qiaw 3 w1 fawaw feay
L§

(@) afz g, & feay &fas ofr-
i & g wEmn &y af @ o 98 ¥
fae g fraar @5 o §; AR

() afe soimm wim (%) w1
FET AFTUHEF 1 G, T & 391 170

£

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):

(a) The required informa'ion SO
far us the Central Government is
concetned is contained in para 23
part IV of the pamphlet entitled
“Pensionary and other Benefits Ad-
miszible to families of Defence Ser-
wices Personnel killed in operations,
atc” which was recently distributed
to all Members of Parliament. As
vegards the State Governments, the

APRIL 18, 1968
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information ig containsd in the State-
ment laid on the table of the House
m reply to part (a) of Unstarred
Quesiion No. 2477 dated 2ist March
1961,

(b) Information is being collected
and wiil be laid on the Table of the
House.

(c) Does not arise.

ut wndw fag fagray @ sfroar
Hardqa w1 faer gawg w1 a3 qoad
& fF ag sfywar dada ¥ 34 fafa
ST STAT #Y ATHTEST Y F T A &
far R AT AR T I @B
TR T4 w1 FE SN Sataar
qif R e amwImfaa &
wiamfeai 1 Wt &3 arfs =t ¥ &l
g T WA X A o aw !

Shrt A. M, Thomas: In this matter
we nced not get into touch with the
edncation ministry. We have got a
list wih us. As far as concessions
and cther thingg are concerned, it is
more or less a self-contained docu-
ment which has been circulated to all
M:mbers of Parliament. All the re-
levant information is here. As far as
statp governments are concerned, in
answer to a question of the don
M mber himself informa’ion was
givey or 21st March. It is a 33 page
statemoent and the relevant informa-
tion is there.

ot s fay fagrat : gufe fer
WATAT T 1Y LY GAVY @ TCA 9 9T
# frre At wv 9reem o W ¥ ag
g =rgar g fF st daree &y
¥ wat drETT ¥ o% wEAEl ST
& wfuar & & arfe g7 dfr
oTCT AT Ay g A qaT F sfaver
Raraw ¥ ot § ¥7A I 6 AIWAT
qgaT ¥ aE &Y a¥ ?
Shrl A. M. Themas: We have got

a list of the people killed; we have
also got the other relevant informa—

.
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don. For that we have got the neces-
sary machinery; we also utilise the
NCC tor that purpose. As far as
educational benefits such as scholar-
ships, remission of fecs, etc. are con-
cerned the children of senior officcrs
are generally admiited in the public
schoo!s, sainik s.hools and military
achools previously known as King
Georg: schools. The children of the
ethzr renks are generally admitled in
schools in various s.ates and the state
governments have made  necessary
provisions. The provisions made vary
from stale to sitate and we arc also
thinking of approa-hing the various
state governments in order that there
wmay be uniformity in the matter of
eoncessions also.

o OW agrg qeIm ;. w3 <
g% ¥ A afa s warE &
= F o gt/ qfast &
fau g} safaaal § frewr 7 fo 7
G T AT A §, #GT 9 @AY
§? sfeagea g ar wT Sam A
ofeatd & am f oo g afs gioar
Tg&t Fa1 fenw fawar § ?

Shrt Ranga: In view of the fact
that quite a large number of dcpen-
d2nts of ‘h:se people who are natio-
a2l herve: and who had laid down
their lives for the country are not
converscni with the various ways and
wmeans tirough which they could get
these concessions and ben:fits  that
ar> offered by the state as well as
the central governments, would gov-
ernine-t take stops to charge one of
their important ard high level officers
¢t kecp a check upon how much of
%olp &na in what manner and on
what date has actually been render-
ed to Uicse dependents and plae that
information before the House once a
ycar or suppiy it at least to some
Members of Parliament, so that the
House can be assured that real Lene-
fits do accrue to the suffererg and
GQeir dependents?

Shrl A. M. Thomas: With regard
0 this matter we are quite alive to
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the need that the various persons who
are entitied to the benefits should be
made aware of the benefits that
would be available to them. We have
attached senior officers 1o the various
command headquarters for this pur-
pose; we have aiso boen able to secure
phicly retired officers to attend to
this work. The NCC is a pretly large
force now and we have asked the
NCC distributed in all the S.ates to
finu out these things. From the fact
taat 95 per cent of the cases have
bezn settleq hon. Member may know
that e d:pendents of the persons
kilied are kept known of the benefits
they would be able to get. With re-
gard to th2 number of families bene-
fita, and o her things, we have asked
the various Siate Governments to
furnish the information, and after the
information ig obtained, we will
place il on the Table of the House.
If the hon. Members want any fur-
ther information, we would bs only
too happy to furnish it.

Tnere is one more fact. There are
the Soldixrs’, Sailors’ and Airmen's
Boards in the various S'ates. In fact,
they arc concerned with this matter.
Th:re are particular officers also en-
trustcd wih this task.

Shrt A. P. Sharma: Are the mem-
hers of the family of these deccased
soldiers given any prefercnce in the
matter of recruitment in the various
departmnts and, #f so, how many of
them have been recruited in  this
way in the las: three months?

Shri A. M. Thomas: I do not know
the number of persons re ruited
But pr-ferenc: is given. In fact, the
State Governments have made provi-
sion for that and in cates where the
dependents could be given cmploy-
m>rt, we even dispense with the nor-
mal ccurse of ge'ting them through
the Employment Exchanges; we ap-
point them direct if there are vacan-
ciee in our own dcpartments.

Shri M. R, Krishma: May I know

the reason why the defence depari-
ment was not able to prepars a pat-
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tern of assistance that shoulg be
given to the children o the people
who died in the war instead of leav-
ing it to the State Governments, and
may I also know whether the State
Governments have becn empowered
to utilise the fung provided by vari-
ous people for the defence prepara-
tion for gettling these people and help-
ing the children?

Shri A. M. Thomas: With regard to
the pattern of assistance, we have
got the necessary provision, and this
pamphlet which has been distributed
to hon. Members contains the details.
There is prov:slon for the penslonan'
and other benefits that are ad
to the families of these persons. Apart
from these benefits, which are being
given from the Central Government,
there are benefits that have been
given by the State Governments. With
regard to that, it varies from State
to State; we are trying to see that
these benefits are more or less uni-
form throughout the ecountry, in all
the States.

Shri M. R. Krishna: What about the
utilisation of the defence fund?

Mr, Speaker:
Sarjoo Pandey.

Order, order. Shri
! Ay T mW oAl @ g
m § 5 3w gra fru g gerd W
oG g A qa § i g A
9T IALRWE qre H T fowrad
S @Y E 1 o que @ ar A W
gu afre & 97 A ot agEwa FE N
AT A wgr wren @ fe @ sl fed
¥ agt ey fr onefy € 1 & o g
fis @ % gumal a1 e ¥ 9@ % fag
Ay g B few o @ wee
far W1 wwt § ¢ A WG I &I
mfﬁr‘rfm Gfawl F1 I agEa
ary wrgd ¥ A owwE Y 9", ¥ 39
nmﬁmﬁ?

The Minister of Defence (Shri ¥. B

-Chavan): I have not heard any com-
plaint aboui any family of » demd
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hero not being given any concession
in Uttar Pradesh. I have not got any
complaint of thet type. Certainly,
in the case of the defence, they have
got a separately constituted Trust
Fund—the National defence fund—
the utilisation of which is a matter of
correspondence between the national
def fund ittee and the
State departments.

As far as the concession and other
aig to the families are concerned,
they are looked after by the Central
Government here, with the help and
aid of the State Governments, be-
cause, some of these areas and the
aid to be given are guch, as are
directly under the administration of
the State Governments; for example,
the distribution of land or concessiom
in the educational field. Therefore,
we have to channelise these thinge
through the State Governments. But
1 have not received any complaint of
people not receiving any aid from
the Uttar Pradesh Government,

framaein: aga @ W
TG FY FEATY § AV AT AT qwAT
= qeAE W S g,
At g A & W § ITEF I wE€m)
o ®o wre AN : &t ‘e
HEA YT T7 W T E I A wE ¥

fe Bz N a<% ¥ ag gfaar §
‘“for the children of the defence
personnel fighting on the frontier.”

au B agraar & wwf @ 1 AfeT i
Tamar 2 fr so% dezw R ¥ New
@ ¢ 1 9T Y g € TGS N
AR N TR W I W
w1 e &

o TCAC W . A g
t fe & omh s W owfy
firw ¥ ot § WY fomy T 1 § wg
TR T TSN ®) wifgy AY wg sl
a@ift

ot geoell W JTuT R
W ¥ Wy W Ko A wrw w@ ®
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T U™ AT & fewi § I fag
ufferdver Gar got SR @ ofic o
et 1 wh Off & s

% o &7 ond § 1 & e e §
fir qa® fad FYE W= O AT ST
FaT & o w1 qoeTe faare caft §7

Bhri ¥. B, Chavan: About this pro-
paganda, naturally we cannot directly
andertake the propaganda in each
and every village. In this matter,
we have to depend upon the honorary
workers and leadersg of public opinion
like the hon. Member himself.

Shri Hem Barua: B8ir, a few days
back, mothers of some jawans and
officers who laid down their lives in
the battle-field came to me and told
me with tears in their eyes that
nothing has been done for the old and
cers who have laid Qown their lives
for the country. May I know whe-
ther the hon. Defence Minister is in
& position to enlighten ux on this fact
as to what provisions he has made
for these old ang ailing parents?

Shri Y. B, Chavan: Yes, B8ir, the
hon. Member himself has written to
me about his own experience and !
am having the matter examined fur-
ther and trying to get information. 1
cun mention some of the categories
which certainly provide some difficul-
ties. Under the rules, the widow of

Sbhri Hem Barua: The rules are as
old as 1940.

Shri ¥, B, Chavan: I am coming
to that. There are cases where the
widows are entitled to bhave family
pensions etc, and they normally get
1. Sometimes parents are not, under
the rules, entitied ‘to get this aid
Certainly, I am going to have this
matter examined agein.
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Shri Hem PBarua: A good thing you
have dome,

Damage to Padian Embassy and Alr
India Office ln Jakarta

+,
“1161. Shri Shree Narayaa Das:
Shri Vishwa Nath Pandey:

Will the Minister of External Affatrs
be pleased to state:

(a) whether Governinent have been
able to get suitable compensation for
the damage done to property of Indian
Embassy in Jakarta by the Indonesian
crowd during the Indo-Pak. conftict
including the damdge done to the Air
India Office; and

(b) if so, the nature
tion received”

The Minister of Btate in the Minis-
try of External Affairy (Shri Dinesh
Singh): (a) Compensation has not yet
been received. The Ind i Gov-
ernment have, however, agreed to

pensate the d to the pro-
perty of the Indian Embassy. No
compensation has been claimed for
damage done to the Air India Office,
as the amount involved is not large.

of compensu-

(by Docs not arise,

Shri Shree Narayan Das: Has there
been any change in the attitude of the
Government of Indonesia towards
India with the recent change in the
administrative or governmental set-
up in Indonesia”

Shri Dinesh Simgh: Yes, Sir; gene-
rally speaking, the present Govern-
ment appears to be wanting to main-
tain more friendly relations with us.

Shri Shree Narayan Das: May 1
know what ig the existing relation-
ship between India and Indonesia with
regard to diplomatic connections®

Shri Dinesh Singh: Both countries
have ambassadore in each others
country.

Dr. Ranea Sen: When the Indias
Embassy and Air Indla offices i
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Jakarta were ransacked it was
thought that thore were the hands of
the Chinese Government behind it.
Now when the Chinese Embassy and
other Chinese Government establish-
monts are being ransacked in the
worst manner, again at the instigation
of certain western powers, does the
Government contcmnplate to waive
this payment of compensation and re-
concil: with the Government of Indo-
mesiag in this respect?

Shri Dinesh Singh: We have not
considered this matter of walving
compensation so far.

Wi fasmAre aredy ;. dar W
el wEET ¥ aemar oel sfear &
ey £ afa & graew & fedt gare
o 7 g Ay o & waifs afy aga
wn gk & 1 & ag s wgan § 6 g
w1 w1 § o] fy e g€} fawr
® g} ¥ qaFw ¥ W guEs w
/T AE w0

ot fzaq fag ¢ wgt aF o
Sfear wr gara 8, owx gfear &Y g%
' g8 ag s § fF ag AwTaeT gy
IR CERCERICE AR L
LacERCOR Ll A S
I G § efg AT 5.000 Fo
srgf

Shri Harl Vishnu Kamath: Has any
report been received from our Em-
bassy in Jakarta or from oth.r more
reliabla source in Indonesia or else-
where, that Presilent Sukarno 1s on
his way out and may I know whether
he has, since this unfortunate inci-
dent of assault on our cmbassy build-
ing and A.r-India office, written to the
President or to the Prime Minister
sbout his fate and other matters
about himself?

Shri Dinesh Singh: No, Sir, we have
aot roceived any letter from him,

Shri H. N, Mukerjee: Sir, I want to
vaise a point of propriety. Though

APRIL 18, 1966

Oral Answers 11280
Government does not seem to know
it, is it not desirable in our Houses of
Parliament, particularly in the Houss
of the People, when references are
made to the head of a State with
which we have ostensible friendly
relations, we do have to behave our-
selves? Ig it right and proper in
Parliament,—Government does nof
seem to object to many things that are
taking place, Government is neither
her: nor there, Government s 1nept,
not knowing about anything—I want
to ask you, to have this kind of thing
aired, when all this is open to the
country and to the world at large?

Mr. Speaker; I agree,

Shri Harl Vishnu Kamath: What is
the objection taken, I would like to
know.

Mr, Speaker: The Head of the State
of a country with whom we have
friendly relations should not be refer-
red to in this manner.

Shri Hari Vishnu Kamath: The
other day also this question was rais-
ed. “President Sukarno is on the way
out” dos not mean anything dero-
gatory. I do not know why they
object. Does the cap fit?

The Minister of External Affairs
(Sarl Swaran Singh): 1 would appeal
to the hon. Members not to say any-
thing against the Head of a State.

Shri Harl Vishnu Kamath: I did not
say anything objectionable.

Shri Swaran Singh: For instancz, to
make a statement that he is on his
way out....

Shri Harl Vishnu Kamath: It is
good English if you know English
very well.

Shri Swaran Singh: We should
never speculate about the head of a
State.

Shri Harl Vishnu Kamath: ‘Way
out' means exit. Nothing wrong. I
will rcpeat it
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Mr. Speaker: No, I would not allow
@

Shri Hem Barua: There is nothing
wrong 1n that expression.

Mr. Speaker: Next question,

Areas Occupied by Pakistan in Assam

+

*1162. Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
8Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether Pakistan has occupied
certain lands near Satrasal in Assam
ip December, 1965;

{b) if so, how much area was occu-
pied by them; and

(c) whother all the areas have
been cleared there by our security
forces?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) to (c¢). In Dec.mber 1985, Pakis-
tani intruders forcibly occupied some
houses in the villages of Faskerkuti
and Bhodanga un'jer Golakganj Police
Btation of Goalpara District of Assam.
These illegal intruders were, how.ver,
evicted by the end of December 1965.

8hri Subodh Hansda;: May 1 know
whether any damage was causzd to
-property or there was loss of life due
Yo this illegal occupation and, if so,
what is the extent of damage?

Shri A. M. Thomas; There were as
many as 77 Pakistani Jeportees from
Assam who came to this area and
occupied some vacant houses of our
nationals and harvested their paddy.
Apart from that, we are not awarc of
any other damage. They were all
evicted by the end of December,

Shri Subodh Hansda: May I know
whether this was th> first time that
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this area was occupied by Pakistani
intruders or it had happened earlier
also?

8hri A, M, Thomas: I will explain
the position. From the 1st of Decem-
ber 1965 the Pakistani forc:s started
firing in this particular area which
continued till the 4th of December
with the result that some of the in-
habitants of that particular area had
to be evacuated to th: interior. Tak-
ing advantage of the evacuation of
these persons to the interior, 77
Pakistani deportecs came and occu-
pied this arca. We have now evicted
them from there.

Shri Bhagwat Jha Asad: May I
know whether the area in which 77
persons vame and occupied our hous-
es for some time does not fall within
the arca of active patrolling? 1f so,
how is it that we could not safeguard
against such intrusion?

Shri A, M, Thomas: The patrolling
in that area has now been intensified
so that there may not be any further
incursions.

Shri 8. C. Samanta: May 1 know

whether any resistanc: was givea
from our side and, if go, when?
Shrl A. M, Thomas: It is not s

question of offering resistance, When
those firings were takinz place bet-
we_n the 18t and 4th of December, in
order that the local inhabitants may
save themselveg from that firing, they
just retrested into the interior.
Taking advantage of that position,
some of the Pakistanis intrud.d and
occupiei those houses in that area.
We have now evicted them.

st Ro &0 frAdy ;. wrdlm ATR
Frear arex Y ofhr €7 AX & wr Ao
i @ v aar fad af & o afeer
T & STV AT9F 99 W &, I
® 5T ¥ amry & foir w sTaoar ®)
Y Y, gy 3y vy @7 § o ww
TR I gai g araf ?
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8bri A. M. Thomas: About 35 fami-
lieg are involved in this. They could
go back to that particular area.

Shri P, C. Borooah: May | know
whether any other areag on Assam—
East Pakistan border, say Lathitilla-
Dumabari sector, are under Pakistan’s
lllegal occupation and, if so, which
sectiong of these greas have been
declared by the Government as dis-
puted territory?

Shri A. M, Thomas: There have been
such incidents of firing in other areas
also, specially in the areas that have
been referred to by the hon, Member.
In the conference that was held bet-
ween the GOC, Eastern Command,
and the GOC, 14 Infantry Division,
Pakistan Army, on the Ist Fcbruary
in pursuance of the directive given by
the two Army Chiefs it was decided
that there would be no firing at all on
the borders by the security forces
under any circumstances and there
has not been any firing incident as far
as this area is concerned. There have
been firing incidents in Lathitilla,
Belonia and Ramgarh and in their
subsequent meeting on the 22nd Feb-
ruary, working agreements have been
enter>d into regarding these areas
also.

of gvn W wHEw A
A TR S I A vy
gt My 99 W A I9 G7T q@i
© ¥ WY W Y &, g I F IR v
fr ¢ gemr v @Y & SR g
-§ 6 o9 ¥ 9 # gevan v Ay wd e
T W] IF T ¥ ¥ fadr e
wreqr Y §7 W ITHE A A &
wa, w1 e s & fag gfaar
wit ™ @, ofz gl & "oeT A o
for wfare fed ?

Shri A. M, Thomas: With regard to
protection, that is an altogether
different question. With regard to
pr i to be adopted as far as
the border aress gr2 concerned, that
information has been given to this
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House also. As far as these 35 fami-
lies are concerned, as I have already
indicated, they could go back. My in-
formation is that most of them would
have gone back, but I Eave to ascer-
tain whether all of ‘nem have gone
back and rehabilitated ves in
that particular area.

Shri Sham Lal Saraf: This being an
incident that took place prior to the
signing of the Tashkent Declaration,
may I know whether incMents like
this had come up for discussion and
(a) Pakistan has agreed and under-
stood that she would desist from such
illegal occupation of and crossing the
international borders and (b) that
they will not escalate these sorts of
incidents on all other borders that
touch between India and Pakistan; if
80, how far have they kept to this up
to date?

The Minister of Defence (Shri Y.
B. Chavan): Such incidents took place
before Tashkent and these particular
incidents were not discussed at
Tashkent, but the later steps taken to
discuss the matter between the two
Army Commanders on both sides was
a follow-up action of the Tashkent
Declaration. There is no doubt about
that. Particularly in the case of
these two small villages, they are just
on the border and because of the fir-
ing some of the people really speak-
ing had to be evacuated—some of
them were evacuatey and some of
them had evacuated themselves. When
they had evacuated, some of the de-
portees from Assam, came and occu-
pled these agreas. We had to intensify
our patrol activity in that area and
after that they were evicted.

Shri Sham Lal Saraf: Any such m-
cidents after this?

Shrl Y. B, Chavan: Some of the in-
cidents we did make a mcntion of
There were some incidents, but after
this I have not got any Information at
the present moment and it will be
difficult for me to give details of such
incidents.
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Shry Hemm Barua: When such inci-
dents have taken place not only be-
fore Tashkent but after ‘T'ashkent
also—the recent one was in West
Bengal—why is it that Government
have not decided to push them out,
these Pakistanis, whenever they get
into our territory whether it is in
Assam or West Bengal?

Shri Y. B. Chavan: 1 think, action
& being taken.

Shri Hem Barua: I just want to
know why they did not use their arm-
od Strength to push them out.

Mr. Spoaker: Al

question.

right. Next

Imdlan candidature for U.N. Security
Council

+
*1163. Shri D. C. Sharma:
Shri Shree Narayan Das:
Shrimati Savitri Nigam:
Shri Onkar Lal Berwa:

Will the Minister of Externzl Af-
fairs be pleased to state:

(a) whether India has offered her
candidature for an Asian seat in the
U.N. Security Council at the elections
w be beld during the 31st Session of
the General Assembly this year; and

(b) if so, the chances of securing
this seat for India and the efforts
made in thig direction?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) Government of India has ap-
proached other Governments for
support for jts candidature but as the
slactions will take place only during
I:n XXI session of the UN. General

y n P
1986, it would not be possible at this
#age to assess the chances of India
securing election to the Security
Oouncil.

Shri D. C. Sharma: May I know if
whe hloc that is under the direct or
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indirect influence of the U.S.A. or the
bloc that is under the direct or indi-
rect influence of the Soviet Union or
the countries which are under the
mmfluence of France are favourable to
this proposition which has been put
forward by us?

Shri Swaran Singh: We have ap-
proached, as I have said, other coun-
tries, who are members of the United
Nations, but in a matter like this, I
would suggest that perhaps it would
not be quite proper for us to discuss
the prospects of the election which is
to take place in another six or seven
months’ time. We are approaching
all govornments and generally their
replies are that they will take a final
attitude nearer (he . time of the
election.

Shri . C. Sharmaaw want to know
whether Pakistan has also come for-
ward as a candidate in competition
with India and whether some other
countries of Afro-Asia like Iran and
others are also coming forward to
compete with us and, if so, which
are the countries that are competing
with us for a seat on the Security
Council. Has the External Affairs
Minister any knowledge of that or is
it stili in the limbo?

Shr] Bwaram B8ingh: It is correct
that after India indicated the fact
that they are a candidate for a seat
in the Security Council—and this took
place in December, 1965—about a
month later, Pakistan also started
approaching other countries saying
that they are alsp a candidate for a
seat in the 8ecurity Council. There
are indications that a West Asian
country would announcg its candi-
dature.

Shri Shree Narayan Das: May [
know whether it is a fact that some
of the countries which are friendly
to India as well as to Pakistan are
just trying to evolve a formula so
that India may become a Member
first and then after sometime Pakis-
tan may also become a Member and,
if s0, wha! is the reaction of the
Government thereto?
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Shri Swaran Singh: Not to my
Xknowledge. :

%1287

-

Dr.'L, M. Singhvi: May I know
whether, on the basig that India is
-one of the major Asian nations which
from 1920 onwards has had the status
of an international entity, the Gov-
‘ernment of India have explored the
possibility of securing a permanent

" seat for India on the Security Council
and whether, in a wider context, the
‘Indian Government have finalised
-their position in respect of the pos-
'gibility of undertaking a charter
‘revision on the whole?

Shri Swaran Singh: It is obvious
that a permanent seat on the Security
-Council cannot be @given to any
country without a revision of the
«harter. As regards the other sub-
stantive part of the question as to
‘whether India, in view of her posi-
tion in the international community,
has suggested for a revision of the
«harter, to secure a permanent seat
«on the Security Council, we have not
taken any concrete steps.

Dr. L. M. Singhvi: Why? The
-answer must be accompanied by
reasons. We are not concerned with
-ex cathedra pronouncements of the
Minister. We must know the
reasons. ) B

Mr. Speaker: He says, “No, we have:

not taken any concrete steps”.
Mukerjee,

Shri

Shri Hari Vishnu Kamath: India is
‘the biggest power in Asia. What are
Ahe reasons? He must give reasons.

Shri H. N, Mukerjee: In view of
the recent statement made by Prince
Sihanouk of Cambodia about the
desirability of Asian States meeting
together, informally or formally, in
~order to discuss questions relating to
them, may I know whether the Gov-
~ernment has responded positiyely to
that suggestion and consulted the
fellow-Asian Memberg of the United
.Natlichs to make sure that our right-
“ful claims to inclusion this time in the
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Security Council are not given the
go-by?

Shri Swaran Singh: I do not think
that the statement of Prince Sihanouk
related to meetings within the frame-
work of the United Nations. The hon.
Members of this House would, no
doubt, be aware that from the time of
the last General Assembly, the Cam-
bodians are keeping only a symbolie
link with the United Nations. They
are not actively participating in the
discussions or even in the voting =
the Committees of the United Nations.
But we have always been in favour
of having consultations or cven in
participating in meetings that might
be arranged either amongst the Asiam
countries or amongst the Afro-Asiam
groups.

Shri Nath Pai: In view of the faus
that giving five seats to five nations
creates 2 kind of hegemony, in this
world, of five nations based om
reasons which are not at all clear to
us, excepting that they were victors
in the War, may I know what comes
in the way of Government, having
regard to its self-respect and self-
interest, in initiating necessary steps
to see that the charter which is totad-
ly inequitable in this regard is revis-
ed—the charter giving five nations 2
permanent veto power makes a
mockery_ of the United Nations; 1
th'nk, we are going to get the sup-
port of many countries—and what
prevents the Government of Indim
from initiating the necessary steps im
this direction?

Shri Hari Vishnu Xamath: Inertia.

Shri Swaran Singh: It is a wider
question, but any one who has kepi
himself informed about the origin of
the UN. Charter knows that the varl-
ous countries who now exercise ths
weto insist that they should have the
veto. The main thing that was urgéd
at that time was that the pattern im
the United Nations was such that
there was an in-built majority for &
“and
isgues of peace and war, only those
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countries which had a decisive role in
determining as to whether there should
be peace or war, should be able to
exercise the right' of veto; any revi-
sion of the Charter cannot take place
unless those who have got the right
of veto also agree. So it is not a
matter of a majority being raised and
to ask for the revision of theé Charter.
It is a much more complicated issue
and I think, on one occasion, our
representative, Mr. Krishna Menon,
tightly pointed out that. ...

Shri Hari Vishnu Kamath: Forget
all about if,

Shri Swaran Singh: ....when coun-
tries agree to revise the Charter,
probably the necessity to revise the
Charter may not be there.

Shri Joachim Alva: How does Gov-
ernment expect any dividends out of
the present policy of representation in
the United Nations? In the first place,
how does Government expect any
dividendg from small groups of dele-
gations in the name of cutting down
expenditure—very small ineffectual
delegations? Secondly, it you send a
little larger delegation, you crowd it
with ineffectua; officials, Does Gov-
ernment have any plan of sending any
effective, dynamic and active delega-
tion so as to rouse the people on the
floor of the United Nations and see
that our goodg are delivered?

Shri Swaran Singh: I would request
the hon. Member to have a look on his
right because that hon. Member was a
member of the Delegation. ...

Shri Joachim Alva: One member
alone cannot deliver the goods.

Shri D, C. Sharma: A dynastic rule
ig going on in this House.

Shri Swaran Singh: T am sure that
this House and the hon. Member would
certainly consider him as an effective
and also a dynamic person. There
were also other members of this
House-—Mr. Thirumal Rao—and an-
other member of the other Heuse.
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‘When Members of Parliament are to
be included, who, according to my
humble opinion, are All very effective
people, one has to make a choice bet-
ween hundreds of effective persons and
the choice is likely to be’ criticised.

Shri K, C. Pant: Leaving aside the
question of revision of Charter and
confining myself to the point of prin-
ciple, I would like to ask whether, in
view of the fact that the membership
of more and more UN. bodies is
being enlarged to make them more
representative, the Government do not
feel that the permanent membership
of the Security Council also needs to
be enlarged on the basis of the same
principle.

Shri Swaran Singh: That itself will
amount to asking for a revision of
the Charter to ensure that.

Dr. L. M, Singhvi: That is what we
are asking.

Shri Ranga: Surely T can take it
that the Minister is not opposed to
gsking for revision of the Charter,
‘What has happened to all those talks—
I do not know whether India was a
party to it or not—which have gone
on for more than one year in regard
to the need for the revision of the
Charter of the United Nations and
more especially in regard to giving
representation to the Afro-Asian
countries on the Security Council. I
do not wish to take the time of the
House in either approving or disap-
proving the selections made by the
Government from Members of Par-
liament; and 1 need only to draw the
attention off the House to the fact that
all their selections had been only on
their own side and also on their yes-
men side.

Shri Swaran Singh: About the first
part, I hope the hon, Member and this
hon. House know that the revision of
Chafter has already taken place to
give increased representation, parti-
cularly to the Afro-Asian cgumtries,
both in the Security Coungil and in
the Economic and Social Councils,
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Shri Hari Vishnu Kamath:
adequate.

But not

Shri Swaran Singh: It is true that
we had been pressing that the mem-
bership of these bodies, both the
Security Council and the Economic
and Social Council, should be increas-
ed further, This is a move in the
right direction; the membership of the
Security Council has been increased,
as also the membership of the Econo-
mic and Social Council.

Shri Ranga: What about permanent
members?

Shri Swaran Singh: About increas-
ing the number of permanent mem-
bers, there wag no move. This is a
matter about which any move, unless
the permanent members themselves
are likely to agree, is not likely to
yield any useful result,

Mr. Speak Next sti

Dr. L, M. Singhvi: May I know
why Government are not taking any
initiative in the matter?

Shri D. C, Sharma: May I seek one
clarification?

Mr, Speaker: I have passed on to
the next question.

Ramakrishna Missions in East
Pakistan

+
1164. Shri P. R. Chakraverti:
Shri Hukam Chamd
Kachhavalya:
Shri Yudhvir Singh:
Shri Bade:

Will the Minister of External Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment issucd by the General Secretary
of the Ramakrishna Mission in its
annual meeting, held in Bihar, on the
2nd January, 1966 that the Mission
had no information about its eight
centres in East Pakistan;

(b) whether it is a fact that four
asceticy members of the Ramakrishna
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Mission, working in East Pakistan
had been detained in custody there
for a considerable length of time; and

(¢) whether the property belonging
to the Mission had been seized by East
Pakistan Government?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir,

(b) The four detained members of
the Ramakrishna Mission had all been
repatriated to 1India by the 25th
December, 1865.

(¢) According to available informa-
tion the property belonging to the
Mission has not been seized by the
East Pakistan Government,

Shri P. R, Chakraverti: May I know
whether at the Tashkent Conference
this question was raised about the
treatment that had been meted out to
the Ramakrishna Mission workers?

Shri Swaran Singh: No, this Rama-
krishna Mission question was not
specifically discussed.

Shri P, R. Chakravertl: Taking into
account the incomparable and dis-
interested social service that has been
carried on by the Remakrishna Mission
for more than half a century, may 1
know whether Government today ad-
mit the urgency of looking into the
amount of suffcrings that are be@nz
brought on the minority population
of East Pakistan?

Shri Swaran Singh: 1 agree that
the Ramakrishna Mission has been
doing very useful work of a humani-
tarian character and has always risen
above communal consideration, It is
unfortunate that their functioning was
obstructed in Pakistan and that these
admirable gentlemen who were in
charge of the work were detained for
some time and later on they were re-
patriated. This was not a proper act
on the part of Pakistan. At the time
of hostilities, however, they did it.

About the question of minorities and
their safety, that is a matter about
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which we have from time to time
taken all possible steps to imprese
upon the Pakistan Government their
responsibility for looking after the
safety and the 'well-being of the
minority community.

ot gew o wgma & g
g g e awyer fm & 9 A
wrfeqt #r gt fFaw A9 aw wg
T T, W@ FT FIAT @R A
freft O ¥ W & grd afeee {
qIfFET G &Y @ afafafaa #
fadre % 9w ¥ famm ar

Shri Swaran Singh: I have got the
date on which they were repatriated,
and I have already given this to be
25th December, 1965.

About our High Commission taking
up the matter with the Pakistan Gov-
ernment, the hon. Member would no
doubt be aware that soon after the
outbreak of armed conflict between
India and Pakistan, the High Commis-
stons in both the countries were com-
pletely paralysed and they wcre not
functioning in either country,

! g W FEATY : TS AR,
AW ATAT KT I § | W WX
! qg a1 A & 6 I fem A
IV ¥ ¥ @1 M@1? el g9 qg
gEm oA ¥ oy §

oY ract fag: 37 1 fr arla £Y
a2 femy T gy et A 9@
LA

Shri Hari Vishnu Kamath: Is it not
a fact that in the post Tashkent period,
no less than in the pre-Tashkent
epoch, religious institutions, Hindu
and Sikh religious institutions, shrines
and temples have been neglected,
have been ill-looked after and mole-
sted very often in Pakistan whereas
our Government have scrupulously
and correctly looked after all the
Muslim shrines and religious institu-
tions in India, and if so, have Govern-
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ment taken up this matter with the
Pekistan Government at any time?

Shri Swaran Singh: It ig correct
that the Pakistani record of looking
temples or Sikh
religious places and gurudwaras has
been entirely different from our atti-
tude, I am also glad that the hon.
Member himself says that we should
continue to adopt our present policy
in relation to the Muslim religious
institutions in India, We have been
taking thig matter up with the Gov-
ernment of Pakistan from time to time,
For the information of the hon. Mem-
ber, I may adq that even at the time
of the last Ministerial meceting at
Rawalpindi, I did take this matter up
with the Foreign Minister of Pakistan
and he said that at some subsequent
meeting they would be prepared to
discusg this matter but I have my
doubts if they are serious about it.

1200 hra
SHORT NOTICE QUESTION

fewlt & wfeny WYz @w ¥ wafaga
wemt @1 fooar s

+
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(%) waag == § fx et faerey
sifawcw % wfasrdt afeg 2 & du
¥ ax auwfan wAfuza wwET W
wivfygi oy figa & fo agi oy 4;

(@) afz g, & ™ g%+ W
fey wwm ST wiefear #, } fead
/o & § ol 3% fawtor qx &t &
¥® fraar sqar g
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oY a1fF TR &1 dET WY aEn |
gt aE N Aa W Ty ?

fratw, amame aar wria faew
weaTe W guwet (ot W) ¢ (7)
ot &

(@) 350 F Fw 7FW aHFAT
2000 TV FHN 9T ATET AR
g WME Y Y § 1 T ¥ faw
14 7% frad 1A § | ¥ AT g dE
200 ¥ 250 W FHF I & g A
W T@ T A 83 T I FH &
fag sew@ @Y | Mag AEw A & fE
& AT B a9 § feaar o @
firat maT; Sfe g § e @ age
w9 Rt |

() = FEEl ¥ @y A ¥
fadw fear fow w1 afon g gwr
fr qrer & o, S # f o gfew &
aqr @ WX AW R AN W
g |

(9) @ T w1 @ aww
¥ =Yy w3@ & fag fagr s

(v) vm7  fawg www gfwr
R T o | feet ¥ ag @
a® dary a< fear 9T @ & ww g
1 O & ¥ a1 AT Y W
qEY |

APRIL 18, 1966

11296

Oral Answers

S} gTR W W : A A I
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& 7€ &, qreft %7 A famr g, AW
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ITH! R 7 Fg@ (& AT a4
¥ TNy a7 § 1 A IS ATES Gy
T @ a9 fawrelt w6 @ T, T
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T ? W T WE IS Y E I H
e ¥ 7Y g W a7 W@ & ar ;v
FF foeet § Y g 7 W 9T
W AR N FEaE 99 @ AR
TGETA THAL T FAH & A g9
&1 & T ATE FI Q& I I A
T WX FEARy HE ?

frmto, wrra war Al fawmE
wol} (oY RgT w77 @W) ¢ T OF uE
¥ w0« gur & gz mar 91 A% F 2@
& e | agt § 14 gFH & E 1 A7
TEF AN FA g Iah A T aa E
sgfeemagaanfem T g 1 gw A
s froar o afE AR wwEw &
qY Fgr q%aT ¢ & frow & aw
FA & QR g aF w7 fear o
&Y Ta a<faems TFwE A4T 93 )

TSR WERY | AAS 99 a9 §
N ! fawel dFww F3 § SNw
WO NS oI Ay
IE FFT F TR AG HQ 7

oY HET WY @/ 2 TET AF g
T TS & AT WK O et £
oY ar Swr at o Y faar & SEer
SqTT TE T FEAT |

ofY FOR W wEATT : WEdE WEIET,
ugy WY 99 g &Y qer X 9 W
wd qer gt 9 faae & o
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Iw g ag ¥ T8 e 9 fw oAy
AemT Ay g ?

W wENad ¢ ag way § 6 g
e & A X @war )

Y e w3 woE : g A &
wg qem W § & qEeR ®
FrraT A 62 FHIN Frt T, qEeR
QU F FrRT AR AT N 625FH . ..

TR HEWRT AT W FEL A
ITWE. ...

o g Y W W e,
% sTor 34T TR E A s ot AR
5 62 gFW freft af @t & sy
e § 5 ag ot e At mf e
R R R
g A T 20 AKX KT AW FY 7 &
R A @ R WY Ay A
FFEE ¥, I T W fr @
sufsgagFmgrardt . . . .

T WEAE : QAT g av gy
FAT wifey R AT ARt A ¥ g
il BT TAT Toury agi o & ar ay
fi5e Y ¥ v R Afew 33 1 g
T e adf @ 1 oag T e
wifgw

ot amie oy Fegralt : et aa
¥ faars 3z I faaga AT 0
&g §ARTC "t § 0
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stpew w g : & gAvr 3
FFAT E

weaw wpvad ¢ X fag @ e
AT T2 @F e § & w1 5y
qwar g ?

stgrw e wgaw: & qeAr
wTEaT 5 o AT & 9eET 10 §A
¥ AT 50 AT % A AT ¥ HHA
W gu § AR T 99§ qq
o frar gar a7 o &, s
& FoRwm frr gar § @ a
T & ¥ T Y W oW AN
et § 7

ft e T wwr . @ AF W
FFHI &7 areE § 7 aga wron §
FRA § Wi A a7 & &Y T § s
fredt Y w7 Al gl 1 w7 T
AEF FT ATEE § W Y ATRT
o & faeg, feeedt Eaegite qafed
N & 3% FF ¥ freg T A€ wN
AT AT TATH AT FT T, WK A
ATATAT HH FH0 W ¥ S 1y
g A% § TJaww w0 § A & wy
IEH Ed TG T whaT, ag Frad
it W Fe frady 9@

Dr, L. M, Singhvi: The main com-
plaint is that the Government treats
the more well-to-do section of people
who raise unauthorised constructions
in a far more benevolent manner
than these people who raise wun-
authorised constructions and who
are poor. It is true that unauthorised
constructions have to be removed, but



11299 Oral Answers

[Dr. L. M. Singhvi]

we would like to know whether there
is any reasons for the Government for
treating different sections of the
people who raise different kinds of
unauthorised constructions in a very
different and unequal way and
whether Government would make sure
that alternative arrangements are
made particularly for those who have
constructed unauthorised construc-
tions with the tacit consent or know-
ledge of the Government and have
continued for years and years in those

places? ' 8

8Shri Mehr Chand Khanna: Both
the charge and insinuation are com-
pletely untenable. If we have erred,
we have erred on the side of the
poorer, the lower section of the com-
munity, and that clearly indicates
that the number of jhuggis and
jhoppris in Delhi is increasing at a
very rapid pace. It may be now in
the vicinity of 60,000. The only diffi-
culy in our case has been so far that
we have not been able to check this
unauthoriseq construction. We are
having a meeting with the Home
Minister along with the NDMC, DMC
and other authorities in the next two
or three days, where definite and
specific steps are going to be taken
to check this unauthorised construc-
tion.

Y go Wo WA : WEAW ALY,
T for @@ wedw Wl ot @
A AR g @A X §WA *g w25
g WHFAW ad M ® § N &
gofr amdiodr B Ar W@y
s far o, ar & sraar agarg
fF 29 ¥ ¥ fod @@ 7
T 25~30 IF MW § AR W
MM F OIRA A @ Wi}
qEH N TR 91 W F 7
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ot WX W o { acfEon
g ¢ @ werem Y Gefafrefen
fo @ avg feew wgde A
7§ MR AT T Frd S A
vq feqe 1 aFq wATAl 9@ FEW
¥aNE T el 2099 AT
wefirt  #1 wg fsm oW )

ot §o Wlo &AW1 : IATRH ¥ 9gA
I fear wmaa ar AE} ag @Ew @)

Shri H, N. Mukerjee: The autho-
rised construction by government in
Delhi has recently been such that a
fountain constructed .in a park collap-
sed and killed a child. The less we
hear about authorised construction,
the better. I want to know why is it
that for years and years we hear
about the jompris and these things.
The unauthorised construction takes
place because these poor people have
nowhere to lay their headsg under and
they construct these places inspite of
Mr. Khanna.. (Interruptions). They
go on constructing these places and for
once we must know when the gov-
ernment is going to provide sufficient
and adequate accommodation for these
people who are fighting for their
bare existence to live under some
kind of a shelter.  The uncivilised
state of things has gone on too far and
let the government tell us what they
are going to do about it and let them
give us a time limit

Shri Mehr Chand Khanna: The
important factor that we have to bear
in mind is the flow of rural population
into the urban areas. It is going on
at a very rapid pace. The hon. ques-
tioner knows the conditions in Calcutta
far more than I do, Inspite of all that
government have formulated a plan
as far as the capital is concerned, We
have acquired thousands of acres of
land; we have plans and we have
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sanctioned nearly Rs. 10 crores for
this work. Nearly 20-30 per cent of the
problem, we have been able to tackle
within the last two or three years.

o W wAT Wfgw : gEA-
g areY w1 wfwgw ww W ¥
qgx fear gen-miefsar o A1X
wrw fear &7

St AEY € WW o SqE g
¥ 1960 HI=Ag 1 o€, Y34
T 30-35-40 L €, fR 50
T T " R 60 g @ Ag )
T g faar § W daen & fe S
F-FTET 89 1960 FIES &Y
it g, o g W & ome
W §, I TR @, aEr e
g W] W g I A
T ) WY I ywEw d@dr o,
ITHT g W A, dg WEeH
T A g

Ao W wAET Afgan : & sowr
I TR A TEATL @ & 6g
A fr W@ afmm FdRm g
wivteat wwadl g€} @
40T FeoTmE @ T ¥

ot Age oy wwr ;oS -

vtromuw\ua‘ﬂ‘[m:i kel

i} e wex wwn 2 A guhE
el wod ag g

Shri Ranga: From what has been
said by the hon. minister, it is clear
tl?at government is not capable of pro-
viding even the minimum housing or
even housing sites for all the people
who are coming here and trying to
find some employment. May I ask
the minister concerned as well as the
Home minister to take care to see that
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they do not get the title so ecasily as
house destroyers and home destro-
yers but on the other hand try their
best to obtain the consent from these
people to be willing to leave those
house sites whenever these house sites
are needed for public purposes and at
the same time allow them to remain
wherever they are with their small
jompries which they have built by
their own enterprise in the face of
government’s inability to do anything
for them? .

Shri Mchr Chand Khanna: We are
working according to a plan laid down,

Shri Ranga: It is for the Home
Minister to give an answer; he is ask-
ing the Home Minister to send him
the assistance of the police,

Shri Mehr Chand Kbanna: If the
Home Minister wishes to intecrevene
he can gladly do so. But as I said we
are working according to a plan....
(Interruptions.)

Shri Ranga. .. .to destroy the houses.

Shri Mehr Chand Khanna: We are
demolishing these houses which are
being encouraged by certain persons;
it is most unfortunate; it i; not in the
interest of the normal growth of the
capital, As I have said before this
House many a time, there are aver
60,000 families in Delhi which had
been enumerated. That shows the
mind of the government and thc way
government is trying to tackle that
problem of the unfortunate people.

Shri Ranga: Has not the Home
Minister to say anything when he re-
leases his police in order to drive them
out of their homes?
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weIR ANIT: IF w7 § 5
W § S TR w7 A afag
;oW W OR

ot qt : & g T Y g9 A
g

Shri P, R. Chakravertl: In view of
the fact that each year, two lakhs of
people come from the outlying States
of Delhi, namely, Rajasthan Uttar
Pradesh and also some other neigh-
bouring districts of Punjab, and also
in wview of the fact that the Minister
himself, despite the demolition of
thousands of jompris and juggies, had
secured more than a lakh of votes
against the Jansangh candidate, may
1 know whether he has evolved any
definite steps to see that the need for
the jompris and juggies and the deino-
lition squad is reduced to nullity?

Shrl Mehr CLand Khanna: In my
whole life, I have always kept apart
administration -nd politics,

WRITTEN ANSWERS TO QUES-
TIONS

ax W e
*1157. = fyfr fast o
=t %o Ao faatd :

FIT GATT A FETN HAT T TqTH
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(=) afz g, at 78 ¥¥a79 & @3-
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FERX A UG F& F ggam
¥ IR fear €, ag qafa &1

(F) awwR # qg auax s
W 6 T @ FY 0wy q=a
FrrEl #1 sfas ¥ sfas Qb
FATET A |

Stream-Lining of Information Media
and Publicity

*1165. Shri R, S. Pandey: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken some concrete
steps to stream-line the information
media and publicity so as to accord
it a priority on emergent footing; and

(b) if so, the details of the measures
taken and the results achieved?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Efforts are being constanly made to
devise and introduce steps to improve
and streamline the functioning of the
various media of information and pub-
licity to meet the requirements of
emergency,

(b) It is not considered in the pub-
lic interest to disclose the measures
taken or proposed to be taken.

ST € sra-smaw aeedt SR

*1166. S gww a7 HgAT :
ot wwT fag ¢
&Y fagmac s :
Nt ¥o wo qy ¢
= i e
st wgwE gfemms
Ao AR AT :
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Settlement of Indo-China Border
Disputes

*1169. Shri Maheswar Naik: Will the
Minister of External Affairs be pleased
to state:

(a) whether Government are aware
that the Communist Party of India
(left) has called for “a powerful
national campaign” to pressurize the
Central Government to take an initia-

. tive for talks with China for a settle-
ment of the Sino-Indian border dis-
putes without any pre-condition; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Government of India have
always stood for a peaceful settlement
of the Sino-Indian border question, In
conformity with this stand, we have in
the past made Ivarious constructive
proposals to the Chinese Government
and have also accepted the proposals
put forward by the six Afro-Asian
countries which met at the Colombo
Conference. However, the Chinese
Government have consistently refused
to enter into talks with India on the
basis of any of these proposals and
have insisted that talks could be held
only on their own unilateral terms, In
recent months the Chinese Govern-
ment have, by their words as well as
deeds, made clear beyond doubt that

11310

they are not at present interested in a
settlement of the border question.
Their intention seemg to be to use the
border dispute as an instrument for
maintaining tension and conflict with
India. In the circumstances it is be-
side the point for the Left Wing Com-
munist Party of Inida to organise a
national campaign to put pressure on
China. It is really for the Chinesc
QGovernment to change their intran-
sigent stand on the border question
and to abandon their blind hostility
towards India.

Aoy § dfw wrdarg O

*1170. off GiwTC W AT
&} TR WETE qET

w1 Rfw-wrd Wl g8 TR N
T w4 fw o
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TR & wafe 15 g, 1966 T®
Ffaqagr & of §, wifs  awaw
ot T @ § W g wiagd
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Display of Chinese-Built Arms by
Pakistan

*1171. Shri P. C. Borooah:
8Shri Vishwa Nath Pandey:
Shri Hem Barua:
Shri N, R. Laskar:
Shri R. Barua:
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Shri Liladhar Kotoki:
Shri D. C. Sharma:
Shri Shree Narayan Das;
Shri Onkar Lal Berwa:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the display
of Chinese-built tanks and aircrafts
in the Armed Forces display by Pakis-
tan on the Pakistan Day Celebrations
at Rawalpindi;

(b) if so, whether Government
have taken the opportunity to invite
U.S. Government’s attention to this
large scale arms supply by China to
Pakistan; and

(¢) it so, US. Government's reac-
tion thereto?

The Minister of External Affairs
(Shri S8waran Singh): (a) Yes, Sir.

(b) and (c). The matter has not
been specifically taken up with the
U.S. Government but has come up
during normal diplomatic consulta-
tions between the two governments.
We believe that the United States
Government themselves are fully
aware of this development and its
implications.

Headquarters of Mizos in Dacca

*1172. Shri Harl Vishnu Kamath:
Shri Jashvant Mehta:
Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Shri Dharmalingam:
Shri D. C. Sharma:

Shri R. Barua:
Will the Minister of External
Affairs be pleased to state:
have been

(a) whether reports
received that the Mizo National Front
has set up headquarters in Dacca,
East Pakistan;

(b) it so, the details thereo? and
Government's reaction thereto;

(c) whether a protest has been
lodged with the Pakistan Govern-
ment that such assistance to the
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Mizos is tantamount to interference
in India's internal affairs, and conse-
quently a violation of the Tashkent
Declaration; and

(d) if so, Pakistan
reply thereto?

Government's

The Minister of External Affairs
(Shri Swaran Singh): (a) to (d).

Although no such report has been
received, Government have reliable
information about bands of Mizo

rebels setting up camps in East Pakis-
tan for organizing and training of
rebel Mizos.

Government have protested to
Pakistan about this matter. No reply
has been received to the protests but
Pakistan publicly denied giving any
arms or training to the Mizos.

Profit Sharing Bonus in HA.L,,
Bangalore

*1173. Shri S. M. Banerjee:
Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
workers of Hindustan Aeronautics
Limited, Bangalore have started agi-
tation regarding preclit sharing bonus;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps taken to have a nego-
tiated settlement of the dispute?

The Minister of Defence (Shri
Y. B. Chavan): (a) Yes, Sir.

(b) and (c). On T7th April 1966,
the Government of Mysore have

referred the dispute to the Industrial
Tribunal for adjudication.

Gujarati Broadcast for Qverseas
Indians
#1175, Shri Jashvant Mehta: Will the
Minister of Information and Broad-
casting be pleised to state:

(a) whether it is a fact that recent-
ly, a decision has been taken to
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change the timings of broadcasting
programme of Gujarati Samaj for
Africa and Middle East relayed from
23.15 hours to 24.00 hours from the
1st April, 1966; and

(b) it so, the reasons therefor?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) It became nccessary to re-ad-
just the timings of some of the exter-
nal services of AIR (including the
external services in Gujarati) in
order to provide a more extensive
service for English knowing listeners
in various parts of the world and
thus to project India’s viewpoint
much more widely and effectively
than hitherto.

Chinese Air and Naval Strength

*1176. Shri Madhu Limaye:

Shri Kishen Pattnayak:

Will the Minister of Defence be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the state-
ment of Air Chizf Marshal about the
exaggerated report; relating to the
Chinese air strength;

(b) whether their cttention has also
been drawn to the studies of China's
naval strength made by U.S. experts;

(¢) whether Government have on
thgu own made any studies of
Chinese air and naval capability; and

(d) it 80, the broad results there-
of? .

The Minister of Defence (Shri
Y. B. Chavan): (a) to (c). Yes, Sir,

(d) It is not in the public interest
to disclose the details.

fryem qrinfeen fufis ¥ paw
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Radios in Rura]l Areas

*1178. Shri R. S. Pandey:
Shri Firodia:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the
U.S. Agency for International Deve-
lopment had made a proposal to set
up a team to study the feasibility of
setting up a radio net-work in the
rural areas in the country;

(b) if so, the main features of the
proposal; and

(c) the reaction of Government

thereto?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Yes, Sir.

(b) and (c). All India Radio pro-
poses to expend their rural broadcast
coverage substantially in the Fourth
Plan period. We have received some
suggestions for assistance in such ex-
pansion. The offer of the U.S. Gov-
ernment is one of them. It covers a
joint feasibility survey, by a US.
expert team in collaboration. with
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ALR, experts, for establishment of
local radio stations all over the
country. Government have accepted
this offer for joint survey.

qat mfeena & wrea & wT T oot
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Violation of Tashkent Declaration by
Pakistan

*1180. Shri D. C. Sharma:
Shri P. C. Borooah:
Shri Vishwa Nath Pandey:

APRIL 18, 1966

Written Answers 11316
Shri Kindar Lal:

Shri R. S. Pandey:

Shri N. R. Laskar:

Shri Liladhar Kotoki:

Will the Minister of External
Affairs be pleased to state:

(a) whether the Soviet Union has
been informed about the violation of
the Tashkent declaration by Pakis-
tan; and

(b) if so, the reaction of the Soviet
Union thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government of India have been
keeping the Soviet Government
informed about the important deve-
lopments relating to the Tashkent
Declaration. The Soviet Government
are believed to have taken due note
of these developments.

Supply of Spares far Lethal Weapons
to Pakistan by U.S.A.

*1181. Shri P. C. Borooah:
Shri Shree Narayan Das:
Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of External
Affairs be pleased to state:

(a) whether an assurance has been
given by USA. to India that the
U.S.A. would not provide to Pakistan
spares for lethal weapons, including
Patton Tanks which had been destroy-
ed during the recent Indo-Pak. con-
flict; and

(b) if so, what is the precise assu-
rance and reaction of Government
thereto?

The Minister of External Affairs
(Shri Swaran Singh): (a) No assu-
rance has been given, but it is under-
stood that Pakistan is not being pro-
vided by the United States with
spares for lethal weapons, including
those for Patton Tanks,

(b) Does not arise.
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Rhodesia

*1182. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to refer to his statement
made in reply to a calling attention
notice on the 9th March, 1966 and
state:

(a) whether a concrete line of
action has been or is being chalked
out by Government in concert with
the OAU States, Britain and other
countries of the Commonwealth
against the Rhodesian Government,
and

(b) if so, the broad outline thereof?

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Our approach
has been to give full support to such
action as the OAU, Commonwealth
Countries, and the UN. may wish
other countries to take to bring an
end to the illegal minority regime
in Rhodesia.

At the most recent meeting of the
U.N. Special Committee, India sup-
ported a call for the taking of imme-
diate and resolute steps, including
the use of force, to bring down the
illegal regime in Salisbury.

-~
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Clashes between Nagas amd Burmese
Armed Forces

*1184. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of External
Affairs be pleased to state:

(a) whether Government are aware
of the clashes between the Burmese
Armed Forces and hostile Nagas try-
ing to cross into Pakistan territory
through Burma;

(b) it so, the number of such inci-
dents; and
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(c) the deaths and other losses
gustained by the Naga hostiles?

'The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) and (c). The exact number is
not known but there were some
clashes between the Burmese Secu-
rity Forces and the Naga Hostiles.
In these some hostiles were killed and
some have been arrested.

Report in ‘New York Herald’ About
US. Ald

*1185. Shri P. C. Borooah:
Shri Hukam Chand

Kachhavaiya:
Will the Minister of External
Affairg be pleased to state:
(a) whether Government’s atten-

tion has been drawn to the recent
report in the U.S. Daily ‘New York
Herald’ saying that it might not be
possible for US.A. to concentrate on
India's colossal economic problem
until India comes to terms with
Pakistan on Kashmir issue, and add-
ing that while hunger is not negoti-
able, Kashmir can and must be made
negotiable; and

(b) it so,
thereto?

Government’s reaction

Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) According to our understand-
ing the view expressed in the press
report mentioned in (a) above, does
not coincide with the official atti-
tude of the U.S. Government.

gétraren v W wx fiear o
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Visit of Deputy Prime Minister of
U.AR.

3811. Shri Ram Harkh Yadav: Will
the Minister of External Affairs be
pleased to state:

(a) whether Deputy Prime Minis-
ter of U.A.R. recently visited India;
and

(b) if so, the object of his mission?

The Minister of External Affairs
(Shri Swaran 8ingh): (a) and (b).
His Excellency Mr. Ahmed Abdo El-
Sharabasy, Deputy Prime Minister of
the UAR for religious and Wake
Affairs, accompanied by the Rector
of Al-Azhar Mr. Ahmed Hassan El-
Bakoury, was the guest of Syedna
Mohammed Burhanuddin at Bombay
from 6th to 10th April. On the 11th
the Deputy Prime Minister arrived
in Delhi as the guest of the Govern-
ment of India. This visit has pro-
vided another opportunity for ex-
change of views and will further
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strengthen the very close relations

between UAR & India.

Radio Sets for Community Develop-
ment Projects in Orissa

3812, Dr. Kohor: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) the number of Radio sets sup-
plied to the Community Development
Projects in Orissa, district-wise, dur-
ing the last three years up-to-date;

(b) the kind of radio sets purchas-
ed and the firm from which purchas-
ed in bulk: and

(c) whether commission or rebate
was allowed on the purchase?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) to (¢). The information is being
collected and will be laid on the
Table of the House.

Aifrw-wr-wama & yagd Jowet &
famt & A
3813, ft AT qrAL ¢
ot fesA qEATTe
it we formd
#1 {AFe-wTd WA qg wqATN Y
T F fF
(7) Rfassa dawm F Q-
q3 ITHT A 1962 ¥ WYAT FEFA
T N aw fea-fer 2o w da
far ar;
(F) 37 A & FAF\T AT
afewrd a7 sfafafe 9% qmq 1@ 97

() 37 A # e 4T qT;

() ¥ sfafafa qoew fafaw 2wy
¥ qan 1q% feag wmmaw @ W

(7) &7 sfafafomoest av e

=g gar ?
269(Ai)LS—3.

CHAITRA 28, 1888 (SAKA) Written Answers

11322

aXfw-ed vt (ot et foy)
(%) & (). &R awr Tew <
TaT T § [qRveTea | cwr way dfed
&1 Qo Fo—6065/65]

sfaar sdwfat & foe wfrard dwr
gt
3814 st wy fowd : @ W
HAT g TAT FY T G
(F) ;= sfower  sfat
& fay o= wfrEd fwr oA a7
7 F§ s fasrodi 8

(@) afz g, @t @@ aX & w«
% af<w fig f& a1 avrEEr
g o

(1) €@ AET F AT AR
fraar s waiY?

sfacar @t (&t g
wg™) : (F) FF @ 1 g -
7 agETr & gREd A AR &
HaraF qEadl £, 9 I wfwaw &
sfawTQ §, S T FOAT S )

(=) Tar (7). wwr 4g I 1

Conscription of Doctors and Nurses
for Armed Forces

3815. Shri Madhu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Defence be
pleased to state:

(a) whether there has been any
proposal to conscript qualified doctors
and nurses for military duties; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). No, Sir.
There is, however, a scheme under
which provision is being made in the
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rules for recruitment of doctors to
Central and  State  Government
Cadres and public undertakings that
future entrants wil be liable to serve
for a minimum period of 4 years
(including the period of training)
in the Armed Forces or on work
relating to Defence effort anywhere in
India or abroad. if required. The
liability to serve in the Armed Forces
is limited to the first 10 years of
service and will not apply to doctors
above 45 years of age. No such
scheme exists in the case of Nurses.
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Detection of Atemic Explosions

3817, Shri P. R. Chakraverti: Will
the Prime Minister be pleased to
state:

(a) whether the two explosions of
atom bombs by China were detected

in India by the Fallout Detection
Stations in the country;
(b) if so, results of the scientific

analysis of the fallout; and

(c) whether a station in Mysore
recorded an underground nuclear
explosion conducted by the U.S. in
the Abution Islands on the 30th.
October, 1865?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) Scientific analysis of the fall-
out revealed that presumably U-235
had been used for these explosions..

(c) Yes, Sir.
Indians killed by Nepal Pelice

3818. Shri P. R. Chakraverti:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of ExternaF
Affairs be pleased to state:

(a) whether it is a fact that two-
Indians had been killed and three in-
jured when the Nepal Police opened
fire on them on the 2nd January, 1966
while they were rowing down stonme
ballasts in a boat in the Narayani
river;

(b) whether the incident occurred,

when the boat was near Tharhi Village
of Bihar.

(¢) whether the wmatter has been
taken up with the Nepal Government;
and

(d) if so, with what results”
The Minister of Externa] Affairs

(Shri Swaran Singh): (a) and (b).
Two Indians were killed and three
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injured as a result of firing by the
Nepalese Police on January 2, 1966.
The injured persons when they were
interrogated in the hospital at Gorakh-
pur stated that, when their boats
reached outpost Sakar Didahi (Nepal)
at about sun-set, Nepalese Police
asked them to stop and pay the usual
tax. The injured persons claim that
when they tried to stop the boats
they were unable to do so because of
the strong current. They told the
Nepalese Policemen that the boat was
out of control. but the Nepalese Police
opened fire on the assumption that
they were trying to escape. The in-
cident was not reported by the in-
jured persons to the Uttar Pradesh
Police.

(c) Since no complaint was made
by the injured, the matter was not
taken up with the Government of
Nepal.

(d) Does not arise.

Alleged Pr t of Strategi
Maps by a Foreign Embassy

3819. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Bubefh Hansda:

Will the Minister of
Affairs be pleased to state:

External

(a) whether attention of Govern-
ment has been drawn to the report in
the Indian Observer weekly of the
7th January, 1966, captioned ‘“Foreign
Embassy Procures Strategic Maps
through particivants in Dance Festi-
val”; and

(b) if so. how far the report is cor-
rect?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) There is no substance to the
vague allegations made in the report.

Increase in Prices of Newspapers
3821. Dr. Ranen Sen:
Shri Dlggn Bhattacharya:
Wil] the Minister of Information
and Broadcasting be pleased to state:

(a) whether the
India have increased
recently;

newspapers in
their  prices

(b) if so, the reasons therefor; and

(¢) Government's reaction thereto?

The Minister of Information and
Broadcastiang (Shri Raj Bahadur): (a)
Yes, Sir.

(b) and (c). According to the news-
papers concerned the prices have been
increased on account of the increased
cost of production. It is for the
management of the papers to decide
about the increase or decrease in
price. Gover t’s permission is
not necessary for the purpose nor
does Government exercise control on
this matter.

Bonus to Employees in Cant. Sto
Department
3822. Shri S. M, Banerjee:
8Shri Daji:

Will the Minister of Defence be
pleased to state:

(a) whether the Canteen Store
Department employees of Bombay and
other places have been paid bonus
according to the Payment of Bonus
Act, 1965;

(b) if not, the reasons therefor; and

(c) the steps taken by Government
to meet the demands of the employees?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (¢). The CSD (I)
employees are not entitled to bonus
in accordance with the provisions of
the Bonus Act, 1965. However. a sum
of Rs. 4.5 lakhs out of the surplus
for 1963-64 and a like sum out of the
surplus for 1964-65 has been allocated
to the Benevolent Fund for the benefit
of the employees.
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Helicopters from U.S.S.R.

3823. Shri Bishwanath Roy:
Shri D. O. Sharma:
Shri Lakhmu Bhawani:
Shri P. C. Borooah:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri R. S. Pandey:
Shrimati Renuka Barkataki:
Shri N, R. Laskar:
Shri R. Barua:
Shri Liladhar Kotoki:
Shri Ram Harkh Yadav:
Shri Yashpa] Singh:
Shri Subodn Hansda:
Shri Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether any agreement bet-
ween U.S.S.R. and India has been
signed recently for the supply of
Helicopters to India; and

(b) if so, the details thereof?

The Minister of Defence (Shri Y.
B. Chavan): (a) and (b). A contract
for 40 mi—4 Helicopters has been
entered into in December 1965 with
AVIAEXPORT Organisation of USSR
for delivery during 1966 and 1967 at
a total cost of about Rs. 2.24 crores.
Payment for this would be made
under the normal Trade Agreement
between India and U.S.S.R.

U.S. Navy Destroyers

3824. Shri Vasudevap Nair:
Shri Warior:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a few
destroyers of the U.S. Navy called at
Cochin Port recently; and

(b) if so, the purpose of this visit
by the U.S. Navy?

The Minister of Defence (Shri Y.

B. Chavan): (a) and (b). Eight US.
Destroy ors called at Cochin for logis-
tic purposes on the 6th March. 1966
and left on the 7th March, 1966.
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Press Assoclation’s reception to UM.

3827. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Bagri:

Will the Prime Minister be pleased
to state:

(a) whether it is u fact that at the
Press Association Reception, she said
that these agitations in West Bengal,
Kerala elc. were part of the Opposi-
tion strategy to exploit the situation
in a pre-election year; and

(b) if so, the meaning of this state-
ment?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). The observa-
tions made were to the effect that in
the recent disorder in certain parts
of the country, one could notice a dis-
position on the part of some opposi-
tion parties to exploit various diffi-
culties and grievances. The Prime
Minister also observed that diverse
opposition groups found common
ground, in this regard, presumably
with an eye on the coming General
Elections.

The Prime Minister did not, sug-
gest a common opposition strategy to
exploit the present situation but only
pointed to a trend usual in a pre-
election year.
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Enquiry Against Tusker Organisation

3828. Shri Hem Barua: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
following charges were framed
against the Tusker Project working
in NEFA during 1963 in Parliament—

(i) that the roads were not made
as per specifications in NEFA;

(ii) that equipment was hap-
hazardly destroyed during
November, 1962 even at
places where there was no
enemy action;

(iii) that large quantities of stores
were purchased from local
markets at exhorbitant prices;

(b) if so, whether ull these allega-
tions have been enquired into through
proper authority; and

(c) the conclusions arrived at?

The Minister of Defence (Shri Y.B.
Chavan): (a) and (b). The Honour-
able Member is presumably referring
to various allegations, including some
which were anonymous, against Chief
Engineers Organisation Project Tusker
(now Vartak) during the period
following the Chinese aggression in
1962. I se, these allegations have been
enquired into through proper autho-
rity.

(c) In the allegations at (a) above,
there was a reference to the width of
Kimin-Ziro road being not according
to specification. After investigation,
it was found that there was no truth
in this allegation.

The allegation about haphazard
destruction of machinery and equip-
ment was also enquired into. This is
also without substance. After investi-
gation such destruction of vehicles,
machinery and equipment as Wwere
carried out, was found to be in strict
accordance with orders issued from
time to time and confined to the
minimum in the circumstances, then
prevailing.

The investigation of the allegations
regarding local purchase of stores at
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exhorbitant prices has led to the
‘filing’ of six cases in Courts of Law.
They are still in trial stage.
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Thumba Equatorial Rocket-Launebing
Station

3830. Shri R. G. Dubey: Will the
Prime Mimister be pleased to state:

(a) whether the Thumba Equatorial
Rocket-Launching Station in Kerala
was able to trace the movements of
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the Cosmos 110 Satellite which was
launcheq into space; and

(b) if so, whether they could also
establish that the condition of the
dogs was alright?

The Prime Minister anid Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) The Thumba Equatorial
Rocket Launching Station has no faci-
lity capable of tracking such a satel-
lite.

(b) Does not arise.
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Display of Party Flags im Cinema
Films
3835. Dr. P. Srinivasan:
Shri M. Malaichami:
Shri Reddiar:
Will the Minister of Informatiom
and Broadcasting be pl d to state:

(a) whether it is a fact that party
flags are exhibited in cinema fikns
for propaganda purposes in Madras
State; and

(b) the action taken by the Central
Board of Film Censors so far to pre-
vent such an exhibition?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
No, Sir.

(b) Does not arise,
Pay and Allowances of civilians in
Armed Forces Messes

3837. Shri Guishan:
Shri P. H. Bheel:

Will the Minister of
pleased to state:

Defence be

(a) the details of expenditure in-
curred by Government on the pay and
allowances of mess civilians of all
categories from 1st March, 1965 to 1st
March 1966;

(b) whether there are Unit accoun-
tants in the various messes; and

(c) it so, their functions and ex-
penditure incurred on them during the-
above period?

The Minister of Defence (Shri Y.
B. Chavan): (a) In the Army, units.
organised on Peace Establishment
employ civilian mess servants and
these servants are paid out of the
'mess funds. Govermment have no
financial liability in respect of them.
Units on War Establishments are en-
titled to combatant mess servants and,
where they do not happen to be avail-
able, civilian mess servants are em-
ployed in lieu and the liability for
their pay and allowances is that of
the Government. The rates of pay
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and allowances for such civilian mess
servants vary from station to station.

In the Air Force, only civilian mess
servants are employed and their pay
and allowances are borne by the Gov-
ernment.

In the Navy, there is no such cate-
gory as 'mess civilians. However, civi-
lian cooks are casually employed on
occasions in lieu of service personnel.
The informetion regarding expendi-
ture incurred by Government on the
civilian mess servants/civilian cooks is
not available and will have to be
collected from various units/establish-
ments. The time and labour involv-
ed in collecting it will not be com-
mensurate with the results likely to
be achieved.

(b) and (c¢). There wre no umit
accountants in the messes.
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Navy Plane Crash

3839. Shri Vishwa Nath Pandey:.
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a sea
plane belonging to the LN.S. Vikrant
flag ship of the Indian Navy crashed
in the sea off Versova about 8
miles from Santa Cruz airport,
Bombay on the 29th March, 1966;

(b) if so, the causes of the acci-
dent; and’

(c) whether any enquiry has been
instituted?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) The cause of the accident has
not yet been established..

(c) Yes, Sir. A Board of Enquiry
was constituted on 1st April, 1966,

Community Listening Sets

3840. Shri Vishwa Nath Pandey:
Will the Minister of Information and
Broadcasting be pl d to state:

(a) the State-wise
ing the Union
munity Listening
1965,

(b) the basis on which
figures were worked out; and

figures includ-
Territories of Com-
sets supplied in

these

(c) the arrangements made for the
maintenance of such =sety?
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The Mini~ter of Information and
.Broadcasting (Shri Raj Bahadur):
(a) to Tb). A statement is laid on
the Table of the House. [Placed in
.Library. See No. LT-6066/66]. This
is based on the information furnished
‘by the supplying firms for the Com-
munity sets despatched by them to
the various States and Union
~Territories,

(c) The maintenance and operation
«of community listening sets is the
_responsibility of the State Govern-
ments and Union Territories. To
guide thém in the proper main-
‘tenance of sets, a Model Scheme for
the maintenance of sets was drawn
-up and forwarded to the States etc. A
-number of States have set up mainte-
-nance organisations on the lines sug-
-gested in the Scheme.

Transmitters at Lucknow and
Varanast

3841, Shri Vishwa Nath Pandey:
“Will the Minister of Information and
‘Broadcasting be pleased to state:

(a) whether it is a fact that the
Radio Stations at Lucknow and
Varanasi (U.P.) have comparatively
-very weak transmission equipments
and listeners in the regions have com-
plained on this account; and

(b) if so, the steps taken or pro-
posed to be taken in this regard?

The Minister of Information and
‘Broadcasting (Shri Raj Bahadur):
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(b) Proposals are under considera-
tion to further extend to coverage
of the medium-wave transmitter &t
Varanasi by doubling its power. kFur-
ther, the provision of studio facilities
to convert the present centre there
from an auxiliary relay station to a
partial programme originating centre
as well as augmentation of studio
facilities at Lucknow are also under
consideration,

Tra it for J and hal

3342, Shri Rishang Keishing: Wiil
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government have a
scheme to instal high power trans-
mitters at Jammu and Imphal;

(b) if so, the capacity of the trans-
mitters; and

(c) when .the. installation of the
transmitters will start and complete?

The Minister of Infermation aad
Broadcasting (Shri Raj Bahadur):
(a) and (b). Yes, Sir. The present
low power medium wave transmitters
at Jammu and Imphal are proposed
to be replaced by high power medium
wave transmitters.

(c) During the Fourth Five Year
Plan,

Tuliha] Airfield

3843. Shri Rishang Keishing: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that Gov-

(a) No, Sir. Lucknow Station of
A.LR. is equipped with a high power
medium-wave transmitter and also a
short-wave transmitter.  The relay
.centre at Varanasi is equipped with
a medium power transmitter. ‘The
power of Lucknow Medium-wave
transmitter is the same as that at
Bombay, Calcutta, Bangalore and
some other centres while that of
Varanasi is the same as that at
Rampur, Nagpur, Calicut and Dhar-
war. No serious complaints have been
received from within the expected
.service range of these transmitters.

er t have decided to extend and
improve the Tulihal airfields at
Imphal, Manipur;

(b) if so, when the work will start;
and

(c) the amount sanctioned for the
work?

The Minister of Defence
Y. B. Chavan): (a) Yes, Sir.

(b) and (c). The work is expected
to commence shortly. It is not in
public interest to disclose the details
in this regard,

(Shri
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Uranium Ore Mill

.3844. Shri P. C. Borcoah:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Will the Prime Minister be pleased
1o state:

so far made in
of the

(a) the progress
regard to the completion
uranium ore mill;

(b) when it is likely to be com-
missioned; and

(¢) the cost involved on the project
:so far?

The Prime Minister and Minister of
Atomic Epergy (Shrimati Indira
Gandhi): (a) A major part of the
‘work on erection of the Uranium
Mill at Jaduguda is over and it is
cxpected that it will be completed Ly
‘the end of August, 1966,

(b) On the present reckoning the
Mill may be commissioned before the
end of the year, depending on the
:success of the trial runs to be started
in September, 1966, and the import
of certain spares and raw materials
for which stepy are being taken,

(¢) Until the end of February
1966, the following expenditure has
‘been incurred on the Mill, the Hous-

ing Colony and the Water Supply
Scheme:

Uranium Mill—Rs. 333  lakhs
«{approx.)

Housing Colony—Rs. 151 lukhs

«approx.)

Water Supply Scheme—Rs, 69 lakhs
s(approx.)

Sainik Soh.

1 at Bhub hwar

3845. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to stata:

Sainik
(Orissa);

(a) the strength of the
School at Bhubaneshwar
and
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(b) the number of students studying
at present in that school?

The Minister of Defence (Shri
Y. B. Chavan): (a) and (b). The
capucity of the school when tully
developed will be 525 students. The
present strength of students is 457.

Staff Artistes of A.LR., Cuttack and
Sambalpur

3846. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) the total amount paid as salary
of staff artistes of All India Radio,
Cuttack and Sambalpur jn Orissa,
separately, during 1965-66;

(b) whether any special allowances
have been paid to these artistes
during the above period; and

(¢) if so, the details thercot?

The Minister of Information and
Broadcasting (Shri Raj Bahadur):
(a) Total Amount paid as fee and
allowances is indicated below:

Cuttack Sambalpur
Rs, 2,00,584 Rs. 1,501

(b) No, Sir. The Staff Artists in
All India Radio are now paiud the
same allowances as are admissible to
Central Government employees hold-
ing civi] posts. However, in the case
of Sambalpur, a higher initial start
is given to Announcers,

(c) Does not arise.

Damage to Air Ports during Inde-Pak
Conflict

2847. Shri Guishan:
Shri P, H. Bheel:
Shri Ram Singh:

Will the Minister of Defence be
pleased to state:

(a) whether any Indian Airport
suffered damage during Indo-Pak.
conflict in September, 1965;
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(b) if so, the details of the damage

done to the airports and total loss
suffered; and

(c¢) whether the damaged airports
have been repaired?

The Minister of Defence (Shri
Y. B. Chavan): (a) Minor damage
was suffered in some airports,

(b) It is not in the public interest
to disclose these details.

(c) The damage was repaired
promptly and none of the airports
was over out of commission except
for more than half-an-hour,

Information Officers

3848. Shri M. S. Murti: Will the
Minister of Informmation and Broad-
easting be pleased to state:

(a) whether the four Indian Infor-
mation Officers sent abroad for train-
ing in Mass Communication and
Research have returned; and

(b) it 80, the nature of work
assigned to them?
The Minister of Information and

Broadcasting
(a) Yes, Sir.

(Shri Raj Bahadur):

(b) The officers are now working in
the following capacities:i—

Senior Deputy Principal Informa-
tion Officer. Press Informa-
tion Bureau—One,

Professors in the Indian lnstitute
of Mass Communication—
Two

Publicity Officer in the Cabinet
Secretariat—One.

Small Newspapers

3849. Shri Mohammed Koya: Will
the Minister of Infermation and
roadcasting be pl d to state:

(a) the number of small newspapers
registered with the Registrar of
Newspapers Societies which come
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under the deflnition of small news-
papers evolved by the Enquiry Com-
mission on Small Newspapers; and

(b) the encouragement given by
Government to these newpapers in
the field of advertisements?

The Minister of Informati and.
Broadcasting (Shri Raj Bahadur):
(a) and (b). The Enquiry Committee
on Small Newspapers have recom-
mended the following critera tor
classification of newspapers periodical
as small newspapers|periodicals:—

Dailies: Circulation not exceeding

20,000 copies and annual gross
revenue not exceeding Rs. 12-1i2
lakhs,

Other publications (including tri-

weeklies, bi-weeklies, weeklies, fort—
nightlies, monthlies):

Circulation not exceeding 15,000
copies and annual gross revenue
not exceeding Rs. 5 lakhs.

As information about the revenue
of newspapers and periodicals 1s not
available, it is not possible to state
how many out of all papers registered
with the Registrar of Newspapers for
India, fall under the definition pro-
posed by the Committee.

The policy of Government is to
make increasing use of small news-
papers for Central Government
advertisements,

Encardionite Electronic Factory im

3850. Shri Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that an
encardionite electronic factory will be
set up in Uttar Pradesh in private
sector;

(b) if so, the details thereof, and
(¢) the total amount of assistance

to be given by the Central Govern-
ment for the project?
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The Minister of State in the Min-
istry of Home Affairs and Ministry of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (¢). A
scheme for the establishment of a
factory at Lucknow for the manu-
facture of electronic multi channel
recorders and transducers mainly for
use in the medical fleld has been
approved for provisional registration
and a letter of intent issued to the
party concerned. The promoter of
this undertaking expects the factory
to go into production within a period
of two years. The scheme does not
involve any special assistance by the
Central Government.
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Atomi Rtatl

Power

3854. Shri P. Venkatasubbaiah:

Shri Hukam Chand
Kachhavaiya:

Shri P. L. Barupal:

Shri Yashpal Singh:

Shri Ravindra Varma:

Shrimati Tarkeshwari Sinha:

Shri R, S. Pandey:

Shri Thirumala Rao:

Will the Prime Minister be pleased
to state:

(a) the power stations that are
being set up by the Atomic Energy
Authority and the energy proposed to
be generated;

(b) whether these are financed by
the Central Government; and

(c) it so, how the power will be
shared by the neighbouring States?

The Prime Minister ang Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (c). A statement
giving the required information ig
laid on the Table of the House [Placed
in Library. See No. LT-6067/66.]

(b) Yes.

Chairman, Atomic Energy Commission

3855. Shri D. C. Sharma:
Shri Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

(a) whether any decision has been
taken for the appointment of a new
Chairman of the Atomic Energy Com-
mission; and

(b) if so, the details thereof?

The Prime Minister and Minister of
Atocmic Energy (Shrimati Indira
Gandhi): (a) Not yet, Sir. It is, how-
ever. under active consideration.

(b) Does not arise.
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12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ATTACK ON INDIAN BORDER POLICE PATROL
BY EAST PAKISTANIS

Shri S. N. Chaturvedi (Firozabad):
Sir, 1 call the attention of the Minis-
ter of Home Affairs to the following
matter of urgent public importance
and 1 request that he may make a
statement thereon:

“Attack on Indian border police
patrol by East Pakistanis on 9th
April, 1966.”

The Minister of State in the Minis-
try of Home Affajrs and Minister of
Defence Supplies in the Ministty of
Defence (Shri Hathi): Sir, according
to the reports received from the West
Bengal Government, on 9th April,
1966 at about 12-30 hrs. 3 constables
of Sedhai B.O.P, P.S. Hill District
West Dinajpur, while on patrol duty
at Gossaipur, a border village, noticed
one Pak national entering Indian
territory. He was chased by the patrol
party and was arrested on the extreme
border of village Gossaipur. The
arrested Pak national then raised an
alarm and hearing his cries, about 50
to 60 Pak nationals of village Ushm
under Pak B.OP. Hathkola, P.S.
Panchbibi, district Bogra, suddenly
entered into Indian territory, assault-
ed the constable, took away his rifle
and rescued the Pak national. One of
the constables sustained simple in-
juries on his person during the scuffle.

The Commandant of the concerned
Armed Police Battalion has lodged a
protest with his Pakistani counter-
part. The West Bengal Government
have also requestedq the Ministry ot
External Affairs to lodge protest with
the Government of Pakistan on this
incident.

Shri S. N, Chaturvedi: May I know
whethe~ the Government has tried to
ascertain how an armed police patrol
came to be overpowered without any
effective resistance by persons who
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are sald 1o have been only armed

with lathies. leading to the rescue of
the captured intruder and the loss of
a fire-arm? In particular, may I know,.
whether they were handicapped in
offering any resistance because of the
existence of any orders to the effect
that our patrol should not fire on the:
Pakistanis until they are fired upon?

Shri Hathi: The facts, as we have
ascertained are, that these three con-
stables were patrolling. One was im
advance ol the other two, and when

‘'he saw a Pakistani national entering'

into our territory or crossing to our
side, he chased him. As I said, he was
ahead of the other two. When this
man was arrested he raised an alarm.
Hearing his cries about 50 or 60'
people from the village which is just
near came and our constable was
caught. In the meantime the other
two constables also rushed there. In
the scuffie that followed one constable:
was injured and those people fled
away taking a rifle.

Shri 8. N. Chaturvedi: The point is
whether any fire was opened?

Shri Hathi: No orders have beem
issued from our side that there
should be no firing.

Shri S. M. Banerjee (Kanpur): T
would like to know whether it is a
fact that after the Tashkent agree—
ment and especially after the meet-
ing of the army officers of Pakistan
and India, certain agreements were:
reached with regard to the eastern
sector, especially the Bengal border,.
that all the bunkers and trenches
dug by Pakistan were to be demo-
lished and this sort of pinpricks would
be avoided in future; if so, may I
know what has happened to those
agreements, whether those agree-
ments still hold good and, if so, what
steps the Government of India has
taken to protest against Pakistan and
bring this matter to the notice of
Pakistan? May I also know, if this:
matter has been brought to their
notice, what is their reaction?
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Shri Hathi: So far as this particular
place is concerned, they have no
bunkers in this particular place, as
far as I know, and the persons who
came were villagers  themselves.
Therefore, the question of any bun-
kers in this particular place does not
arise.

Shri S. M. Banerjee: Tomorrow this
may be from other places. My ques-
tion is of a general nature.

Mr. Speaker: When these pinpricks
are still going on, he wants to know
whether any protest has been made
and, if so, what is their reaction.

Shri Hathi: This kind of cases,
namely, either theft of cattle or
clashes, do occur.

ot fasaTa qredw  (wRWYT)
Al AR F qEA ¥ AT A gET
weqa fe § o7 § dfra fear & f
afras Y Zer & FIH 7 fadw weY &
o yraAT A § 5w afemw w0
FHIT & aA e grew & faw
Tz L | F s wmgan 7 feoww
fadw wdY 7 5@ 1% & gvaew ¥ faOw
sz fa &, afz g ar e s
v araey § qn afafrrgd g ?

oY gt : faiy T ofvw # Yo
% Sfe s ol 7@y wmar &

o gqate fag () AR
q 99T TW aTg § WY FIE SET AR
% el @ fr ag i fRwm H g §
i fRw # & z@wm ? affEm
TYATAT FHA FXAT 2, ST ATEwR
FT@ | AfawEwvi F1 F9 aw
AR J@IET 00 ? & § T
T I0T } R ag qifewe 9 @
TN H gAar 5% ?

ot g« mit wit faen & g faT
& DT AT gy W qHEd wEdy
Haw 93 & 1 07 9 o wy § gy
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{FAT AT E W I KT A W &
& fau JIET STITUEA 1 W ATET
Fvar fg 1 oy famr 7 a7 wE o
qifewE #7 uFRzaw onaw  fafeed.
ERC I
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o} R W weaTa (39 )
TaT A & 6 a9 AT FRAC
2 R oww ¥ Y U T R
M gfus aewen T § oo
WO & AT Y q@T WA F OV qTE_T
) & ar Fré wr gl e Y 7
T AT A WA AT AT FEH SET
# fezad @ § e o= ey G afe-
fegfir a7 &Y @Y & g MY FT IIWW
w7?

ot gt . QT WY I wFT @
§ s o oy #rE faem @ ar G
w7 awy £ | o T T & s
ﬂmmgnuﬁxﬂﬁmgﬁmfﬁ
wrafa w1 g & § A o X6
qi Tw sl dr a7 ary @rfEd |

Shri Hem Barua (Gauhati): It is a
clear case of violation of the Tash-
kent Declaration by Pakistan. In view
of the fact that the hon. Prime Minis-
ter told us on 7th April in this House
that Soviet Russia has sent some-
body to Pakistan, to Rawalpindi, to-
appraise the Pakistani authorities of
the violation of the Tashkent Declara-
tion by Pakistan, may I know whe-
ther she is in a position to tell us
the response o. reactions of Pakistan
to this emissary of Soviet Russia?

Shri Hathi: So far as this question
is concerned, T do not think we should
take it as a breach of the Tashkent
Agreement, because Pakistan  has
done so many other things, more
serious than this, and we have to take
then, if at all we have to take them.
I would not like thig particular inci-
dent to be taken up because ‘here are-
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more serious issues which we can
take up.

Mr. Speaker: Shri R. S, Pandey:

Shri Hem Barua: Sir, in reply to
my question on 7th April the hon.
Prime Minister said on the floor of
this House that the Soviet Union has
sent somebody to Rawalpindi to ap-
praise the Pakistani authorities of the
violation of the Tashkent Declaration
by Pakistan. 1 just want to know
‘from the hon. Prime Minister what
Teaction or response she has got or
whether she is in a position to tell
us the reaction and response of Pak-
istan to this emissary of Soviet Russia
to Rawalpindi.

The Prime Minister and Minister
of Atomic Energy (Shrimati Imdira
Gandhi): It is seen that no emissary
has actually gone. I was told that
this matter would be taken up by
somebody from the Soviat side, Now,
who that person would be or when
he would be sent was not told to me;
neither did I ask for it.

o T RATET Sfgat (Famamm):
w®© F Fraw ¥ AT TF qqeqr v
Lol O

ad qrE 3 e AW F faws
wr fadgrfaw & garw W97 9r |
T Hal A ¥ g wEW A gF aww
fear a1 f& @fagg g A wOAT
F g TIfEETE WS & | T amW
Y X FT I T B A e,
IR T @ qqrE A | e ¥
W w3 ¢ fr Qar ard wfafafa af
T | i & e 1 Jafs g
At T— (gTTeStR) WO qH WA
AT & F 3T AfIA 1 Howe AT,
Qg & fr faar g3 gu &t 9@ o
drr W E A AT A AT L.

weqw Agrm - AN @ AT g
ATy | AT TAAH A AW A §
FfeT Y weg W X FP AT AN
Aol Cdg R aF N Fw& A
AT AL AR AT W TE A L L

Tro TR ANFL Nfgar : w7 &
gaHE ...

TR WERY : WIfET I Y T
2 fF ow gz yam He X faam o
ag W grn & e faeger g W@
qr, 99 X Tt O | AfET T OA
Frawrfame F1§ G A ar &

ot ame (fgame) - et o ar
s A3 feam ar 7 oseme W@,
9 AT IAE! GA At & 5 F ww
FEAT AR § | AT AG WW A A
Eicg ol

IR AT ;. AET AL Y |

To TR RAPT Wfigar : 2 firme
o9 w1 gH T Afed | W oAw ¥
A% FT AT q&A &1 997 7q faonfed |
& Qe ag wgw wew g 5 @ A
&9 §5 AT § AT qREEE H2 QT
o W WA g Qe § ) A
¥y el OF ¥ T 5 @ A A
gafau ag fadwifasc &1 qa9 @
AT &1 W AW WA TG T qHrE
2 % fr 7 98 WE VA F &
FIAAT & AT AT FS AAAH F qURFEH
QT & A ATHAT @R B AT §
Faf ag 39 qg AW ST TAM fF
U HeAt ST X SAEw w7 F AR W@
Y, a7 N TAAg FW ¥ fAg an
wafaw &F a8 oF freka ¥ @
IMEAr @Y | I9 FIT FETE IoT 47 |
gHITAac ) @7 & IFR w3 faav fF
gifrae &g 7 fF=@ "= ARy
YT g Ag A oAwar a1 fF oW
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aifaae =@ oifeea™ woT HE
VAT AT AT T A AT | FT Y
ug w2 wifaq gar a1 |

w fad & famg wwar g fe ar Ay
T §aE ® g a9 gL ¥ A%
FETEY T T g1 F1 faiarfasr
afufq 1 gfv afwz g 7 gz
T 99 g% & wfgr @ @ &)Y
P FR § ARk A QI FA T
foareh o & R w §

Shri Hem Barua: May I submit
that I have already submitted a pri-
vilege motion on this? On the Tth
April in reply to a question by me
the hon. Prime Minister said this
much:—

“This was discussed with Chair-
man Kosygin, and as the hon.
Member has himself stated, they
have sent somebody there to talk
this over. I do not know the re-
sult of it”

This was in banner headlnes in
newspaperg because this is an impor-
iant announcemet made by the hon.
Prime Minister, After that, there was
a banner headline in the newspapers
which said that Pakistan has refused
to have any emissary from the Soviet
Union because Pakistan thinks that
Pakistan has not violated the Tash-
kent Declaration and it is India who
hag violated it. Whatever that might
be, just now the hon. Prime Minister
has admitted that that emissary has
not gone. The other day, on the Tth
April, she said that the emissary has
already gone to Rawalpindi. There is
a discrepancy between these two
statements. Therefore, May 1 say with
all respect to you and to the Prime
Minister that on the 7th April the
Prime Minister was trying to mislead
this House and the country at large?
I think, it will be very difficult for
you to dislodge me from my conten-
tion.

Shri Ranga (Chittoor): 1 do not
know how the question of privilege
269 (AI) LS—4.
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comes in just at this stage because
we do not know all the facts. I am
thankful to Shri Hem Barua for hav-
ing given this very valuable informa-
tion. Off and on we ask the Prime
Minister when she is ready to volun-
teer information to us and it is natu-
ral for anyone in that position, when
papers are not available, to make cer-
tain mistakes. It is also their right as
well as duty to correct themselves
and if the Prime Minister is willing
and ready to correct herself in re-
gard to the statement that has been
made, no question of privilege arises.

o W AAEE wifgmy :  waTw,
I AT | A Ea § 6 99 s Wl
G agE f aw Ay §

Shri H. N. Mukerjoe (Calcutta
Central): I do not understand how
it is that the Prime Minister hag not
of her own volition come before the
House to correct the statement which
she had earlier made, Today, she did
correct herself, but she had to be
goadeq into answering a supplemen-
tary which you at one point of time
naturally were considering whether
you would allow or not, but you did
allow it and it was only at that point
of time that she came ‘forward to
make a sort of a correction in a quali-
fled kind of a way. I do not blame
her for it; but the point is that we
expect of Government particularly
from the head of the Government,
when they make important statements
relative to other States, if s certain
inaccuracy haq crept into a statement
by the Prime Minister or any other
responsible minister, the earliest op-
portunity should be taken by the
minister concerned to come to the
House and correct it. But today what
has happened is that even after the
matter was brought up, there was
unwillingness on the part of the
Minister. Shri Hathi, naturally, was
hesitating. I do not blame him; he
knew nothing about it. He is not In
the know of anything. He just says
something. The Prime Minister was
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there and no effort was made.
is something wrong.

This

Shri Hem Barua rose—

Mr. Speaker: Not twice.
heard Shri Hem Barua.

I have

Shri Hem Barua: I have something
clse to say.

Mr. Speaker: Now something else
cannot come. I agree with Shri
Mukerjee that when any minister, in-
cluding the Prime Minister, makes a
statement and comes to know that
there has been some inaccuracy, then
of his or her own accord the minister
should come up and correct himse!f
or herself.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Suo motu.

Mr, Speaker: There 1 agree.

& wR ;. wEw wEEE, W9 A
WY 7% AT FE B, WO F @ ¥ WY
7z a9 urt &, fad yuw W 7 ARy
...

OW REEA ¢ W AR w7 AT
faems it fafeerer woer & 7

o T RAEL wfgar A Y
AT fear @ st wefr o 7

TN AEWY . HATH TAAE HIA
F7 AGE & 1 W FE fefewt v oy,
@i ™ § WY A Jq g% ug
arfaq 7 g sy fF safaga # =
¢0 W AW T e eede fwar
mar #, a9 g% fer frfads s &
gaTe dar A T | TW AR W ag
frww w3 ¥ f& 37 w1 safaga
FT 9AT AT AT IFA AT AR FT
ag T™a AW faar &, a8 T § AR
9 FE 0T FAE A FT AW )
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I w5 3T A1 37 RO fxmy
T ot fF 7% 99 9% £ wew e |
IFA I F awEr g fear v fr
g wrE WST (wmamrr)
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Shri Hem Barua: No, Sir. The
words are very clear. She has said,

“....they have sent somebody
there to talk this over.”

That means somebody hag heen al-
ready sent from Moscow to Rawal-
pindi to talk over this matter.

To VW AR |fg © @ 77
TE, AeAR AL, AT A W FGT AT,
a9 Y FENT A Ay AW geT AR
g #AY N & wEvy fear aw W
7w a9 # gy a1 & waE w6
S wg @ & fr = ¥ oF weA A=
Rl

st wgRa ;AT St SR wer ar
# § 3t S\g0ar a1, & 7 w9 A
T® A9 wEr 9T | WX AgAd ¥ ww

To TR AAEL Ay ;9
Jg@ET FT F Hl F F9ET AS
ANy fog avg & sg a9 § )

wEOW AR W ¥FA & WM
AT | Al & H9T A 97 F oy
g5 A wg 5 ¥ grew &1 a9d
T ®@TE | wg T fR § @e
2T § W ST 7 F€ | A9 q97
T & W wE Wedz wrar § ar 9
NAEUINE T & K ol
FHT WS | JL qwe F g wwan 5
@ & § ¥ 7w rAng foar | e Rz
wrar A1 & 7 e feaw Ay A fed-
Ty ag wr
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o Tw wAPT wifgmr : w9 F
w1 T 7 fear ar, ww W R
fear AT

Shri Hem Barua: Let the Prime
Minister tender apology to the House.
That will end the matter.

To Tw AAge =ifgar : sTHr
FET A I A< A FIAT | "Wrey AT
g W § w9 A wom

woUw REWT : ATEY, T | qEW
1 g TG ¥ | qE wrew fafaet
w g Ofed e ag A s &)

Shri D. C. Sharma (Gurdaspur): I
submit very respectfully that no point
of privilege is involved in the extract
read out by the hon. Member of this
House either against you or against
the Prime Minister. I think, all the
statements that are made on the floor
of this House, whether by you or by
the Prime Minister or by any Minis-
ter, are related to a particular context
In time and in place. You have to
read the statement in the light of a
particular context, the time and the
place.

=it qryY ;e

wEaW AT : WY AL WY AT
WA & oww o & I e
7% 5 oy amaF

=it aTT e wREw, . .

AW Apeg 0 wa W9 3 o
ar de fr =7 Wi

Shri D. C. Sharma: Now, when
you read the extract which has been
read out by the hon. Member, you will
find that the Prime Minister made
that statement in the most sincere
way...

ot aTmat ;a7 fafamfcd 2
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Shri D. C., Sharma: That was her
information. There was no question
of misleading the House. She made
that statement in a particular context
and the context of international affairs
goes on changing from moment to
moment, from hour to hour, and I,
therefore, think that there is no point
of privilege involved. She has not
misled the House in any way.

Shrimati Indira Gandhi: Prof.
Sharma is quite correct in saying that
I did not have any intention of mis-
leading the House nor did I, in faect,
mislead the House. Soon after the
Tashkent Declaration—I do not like
the word ‘violation'—anyhow things
have happened on the Pakistani side
which we have felt have not been
fully in the spirit of the Tashkent
Declaration. Now we  have been
bringing these things to the attention
of the Soviet Government throughout
and they have been taking up these
matters—at least they have so
told us—with the Pakistani autho-
rities. Similarly, if Pakistan says
something against us, presumably
they take it up with our authorities.

Shri Hari Vishnu Kamath: They
perhaps promised to send..

Shrimati Indira Gandhi: Certainly
they have so mentioned to me that
the Pakistani side also have com-
plained. It was in this connection, it
was in this context, that the Soviet
Prime Minister said that he would
take this up. In regard to the question
of sending a person, he said that some
one would be sent. It was not made
clear, as I said earlier, as to who it
would be, whether it would be a
special emissary or whether it would
be just an Ambassador—the Ambas-
sadcr to Pakistan was at that time in
Moscow. So it could also be a ques-
tior of his going to take up this mat-
ter. .

Shri Harl Vishnu Kamath: He said
that he would send, but did he actu-
ally send?
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Shrimati Indira Gandhi: That, I
do not know.
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Shri Hem Barua: She was mijsled
by the Soviet Prime Minister.

Shrimati Indira Gandhi: I was not
misled. Nobody has misled anybody.

Shri Ranga: She has not corrected
herself.

o TN wAEE Afgm ;. wemm
TREg, oW TR FEr § fF afan
w7 7 fag «fFeata § anreg $IC
F g 7 919 7 § afew T W
Al W # 0 w R SR
AHT FEENY & FAL FY aAwT Q|
TaT Wl St v oag Fgm fage
T 9T | YW At § arfeew
gray 7 Figr o1 fF afewE 9 $T
AT W & IAH AF F ®F A qIHAT
AT § | W T wg ¢ At
¥ aa=a #1719 gF Q1 W W)
T O qTe ¥ AT W I §
ofew o9 aw o W famr @ Sw
T CF qU 0 T A F WG F
fas oiffem # s 9%
T F O AT A 4 ) A
% TET W9 I @ & 5 que S
¥ o g FE & T A R GUA
e wor 19 & | gefog & fad-
faw w1 s JorAT SR § |

WEIR WP : §F G F I W
Y #F uger wuyr ar f frfads s
EY o7, A A W AR E | 9T §E
TT E & T2 WY a8 T A fe
IR T W gew N fraee
FA & y@w fear § AR A oA
fafasror &1 ®1¢ ww A =T )

Shri Ranga: She had said one thing.
She evidently thought that she was
within her rights to say that. She
need not have said that, but she
volunteered that information. But
this morning she has contradicted that
statement by saying that nobody has
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been sent. Therefore, it is a matter
of any Member, more so the Prime
Minister, to be ready to say to the
House that it was a mistake on her
part to have made that earlier state-
ment, in the light of what has hap-
pened. Today she says that nobody

has been sent. (Interruptions.)

11360

Shrl H. N. Mukerjee: This is not a
question of subjective feeling; it is a
question of fact. Nothing precludes
the Prime Minister from gracefully
telling the House that what she said
on the 7th April—the words are there
on record—,what she said at that
point of time, was said under a kind
of misapprehension; she has, since
then got to know that somebody might
have gone or might not have gone;
this is not a subjective matter at all.
Nobody wishes of the extract from the
Prime Minister of the country an apo-
logy to the House unless it is absolu-
tely necessary and I do not see why
the Prime Minister aggravates the
position by taking an attitude which
meansg neither this nor that. Why
does she not say that she had made
a mistake?

Shrl Hem Barua: May I submit . . .

Mr. Speaker: I cannot allow the
same Member again and again.

Shri Hem Barua: Mr. D. C. Sharma
said that it should be read in the
context. ...

Mr. Speaker: Order, order. Mr, D.
C. Sharma might have said anything.

Shri Hem Barua: May I read that
context now....

Mr. Speaker: Order, order.
not allowing. (Interruptions)®.

I am

This is not the way. I am asking
him not to speak. This should not
be recorded. (Interruptions.)®

Mr. Speaker: Mr. Nath Pal.

*Not recorded.
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Shri Nath Pajl (Rajapur): Just mow
you said that you did not want to call
the same member twice. I very
much respect that.

1 get a feeling sometimes and cor-
rectly that, from Spencer’s rule of
survival of the fittest, here the rule
is survival of the loudest because we
fail to catch your eye.

Shri Khadilkar (Khed): Is guarding
the privilege of the House the mono-
poly of the Opposition? Have I no
right to say anything (Interruptions)
After your ruling, they are challeng-
ing that ruling.

Shri Hari Vishnu Kamath (Hoshan-
gabad): No; we are not challenging
. ... (Interruptions)

Shri Hem Barua: We have given
the formal notice for raising the pri-
vilege motion. He should also have
given that notice.

Shri Harl Vishnu Kamath: My
colleague was on his legs and he can-
not butt in here like this.

Mr. Speaker: Let me hear Mr. Nath
Pai,

Shri Natp Pai: Mr. Khadilkar's
very noisy interruption was only a
conflrmation of my fear that survival
of the loudest is the rule of the House.
I hope that, with your guidance, this
will be changing slowly.

1 am partly satisfied but not fully
satisfied with what the Prime Minster
has said. My anxiety arises by the
statement which was made by you on
that day. You have underlined the
whole thing by saying that:

“She has said that they have sent
somebody.” (Interruptions). It is very
likely that, in the very long, intricated
and complicated conversation which
the Prime Minister had with the
Soviet leaders, she might have been
given the impression that they were
contemplating and it would have
been very appropriate if she had
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told us that this was the impression
“that 1 got”. But the statement here
was that “they have sent”. Later on
we have received clarifications, I
think, emanating from Karachi and
also from Moscow, that nobody has
been sent. So it should have been
fair for the Prime Minister to come
and tell the House that “I had an im-
pression that somebody was being
sent but it is not so”. That would
have clarified the position. Let this
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not be misunderstood; this is our
plea.
Mr. Speaker: Now Mr. Khadilkar

also may speak.

Shri Khadilkar: My first submission
is that, on very flimsy grounds, this
privilege motion has been brought
forward and you are right in giving
your ruling... . (Interruptions).

Shri Nath Pai: This is all nonsense.

Shri Hem Barua: Who is he to say
that? (Interruptions)

Shri Hari Vishnu Kamath:
nonsense,

Shri Nath Pai: His voice will be
drowned in ours if he is going to say
something. (Interruptions)

Arrant

Shri Hem Barua: It should be set-
tled once and for all. (Interruptions).
We have been trying to discharge the
duties as Mgmbers of Parliament and
that is why we submitted a privilege
motion to you day before yesterday—
I submitted that. This morning I was
told by somebody from your office that
you were writing about it to the Prime
Minister and that is why I put that
question definitely.

Shri Ranga: Mr. Khadilkar must sit
down.

Shri Bhagwat Jha Azad (Bhagal-

pur): Why should he sit down?
(Interruptions.) The Speaker has
called him. (Interruptions).
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Mr. Speaker: If Members do not down the hon. Prime Minister on

co-operate, I have no authority to
enforce discipline. I have nothing in
my hands that I can enforce with, It
should be the responsibility of the
Members.

ot W : were AERT

Mr. Speaker: I am standing; there
is a Member who has stood up and
has begun to speak. (Interruptions)

I had not called Mr. Hem Barua
but he stood up and began to speak.

Shri Hem Barua: He called my
motion a frivolous thing. I am not
going to tolerate this. When we
honestly table a motion, another
Memmer says that it is a frivolous
motion. I am not prepared to tolerate
it.

Shri Khadilkar:
ten times.

I shall repeat it

Shri Nath Pai: He dare not. Let
me see how he would repeat.

Shri Hem Barua:**

Mr. Speaker: This observation

would not go on record.

An hon, Member: Let him with-
draw the word ‘frivolous’.

Shri Khadilkar: I want to submit
one thing for your consideration and
for the consideration of this House.

When the hon. Prime Minister
made that statement, she wanted to
convey an impression that she had
gathered in her talk with a foreign
dignitary, that dignitary being a wit-
ness to our solemn declaration at
Tashkent; that dignitary was equally
anxious about what was happening
on the one side as well as on the
other side; and if an impression is
given to this House, then it is a very
delicate matter. If we like to pick
out a particular word and try to pin

that and say that she wanted to say
positively this and that. I think that
we are damaging the cause instead
of gerving it. At this juncture, when
I used the word ‘frivolous’. ...

Shri Bhagwat Jha Asad: It is not
unparliamentary,

Shri Khadilkar: ..I meant it. It is
not unparliamentary. I said it because
this House including the Opposition
must be very cautious in using words,
because it is a very delicate matter.
There was a talk in an informal way
and a certain impression was convey-
ed to our Prime Minister, and in tak-
ing the House into confidence, she
used certain words. Would you like,
and would the hon, Members also like
to say that she made this statement
and it was a positive assertion. For,
a foreign dignitary would make ap-
proaches in a diplomatic way; in what
way, one cannot say. So, I would say
again that on such matters, to raise a
privilege issue. ...

Shri Nath Pal: We do not want
homilies on procedure,
Shri Khadilkar: . . . taking that

statement to be a positive assertion is
wrong and, in my opinion, frivolous.

Shri Nath Pai: Stupid, just non-
sense and rubbish,
Shrimati Indira Gandhi: I have

just been looking at the proceedings
and I find that what I hag really done
was that I had reiterated something
which Shri Hem Barua had said.

Shri Hem Barua: Let the hon.
Prime Minister please read my words
also.

Shrimati Indira Gandhi: I know; I
have read it, That was about the
Pravda report. Therefore, the two
things got a little mixed up. It was
about what they had done in the past,

** Not recorded.
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that they had been taking up these
issues with the Pakistan Government;
about what they would do, if I spoke,
it was a future action, and I said that
somebody would be sent; whether that
person was an Ambassador or who
else, of course, I did not clarify. So,
because of that, both these things came
up, you could say, That tense perhaps
created that confusion. There were
two separate things in my mind at
least it was that way, and I can ass-
ure the House that T did not wish to
mislead it in anyway.

12.52 hrs.
RE. CALLING ATTENTION NOTICE
(Query)
Mr. Speaker: Now, Papers to be
Laid on the Table,

oty (feame) ;v g,
FAferr wdvm Afeq A & § w7t w0
war ?

wEqw WERT . WTEY, W |

o TM WA sifgan (wéamaTT):
ST HPIE, WY I LATATFA &1
"W FT G § 99 & I A fadw
A N Faw X IwFow g
F1 JoTT &, AWET T FUH WA Wi
Y & FY AFT

W \EAT ¢ A &5 IR |

o T AT g 3w AL {
qEA 1 owag e mr g

oI wEE ;99 W17 &5 9T )

o T WA Ay ;- K A ¥
i srEm Ffew gy AN @ @ g

eI AERT - OTEY, TET |

o T wAET wifgar ;- & 7 g7
T FT LA FT forqr | T Helt
Ht mE &) Ay § AT w0 aET
mwfRw AN A g ...

Mr. Speaker: Order, order, Papers
to be laid on the Table.
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PAPERS LAID ON THE TABLE

NoTiFIcATIONs UNDER Bomsay Rx-
ORGANISATION ACT, INCOME-TAX AcT,
KERALA StAMP AcT

The Deputy Minister in the Minis-
try of Finance (Shri L, N. Mishra):
On behalf of Shri B. R. Bhagat, I beg
to lay on the Table—

(1) A copy of the Bombay Reorga-
nisation (Apportionment of Losses of
Reconstituted Corporations) Rules,
1966 published in Notification No, SO.
1038 in Gazette of India dated the
29th March, 1966, under sub-section
(2) of section 96 of the Bombay Re-
organisation Act, 1860. [Placed in Li-
brary. See No. LT-6060/66.]

(2) A copy of the Tax Credit Certi-
ficate (Excise Duty on Excess clea-
rance) Amendment Scheme, 1966 pub-
lished in Notification No. GSR. 489
in Gazette of India dated the 1st April,
1966, under sub-section (4) of sectior
280ZE of the Income Tax Act, 1961
[Placed-in Library. See No. LT-8061/
66].

(3) A copy each of the following
Notifications under sub-section  (2)
of section 9 of the Kerala Stamp Act,
1959, read with clause (e) (iv) of the
Proclamation dated the 24th March,
1965, issued by the Vice-President,
discharging the functions of the Pre-
sident, in relation to the State of Ke-
rala:—

(i) SRO No. 426/65 published in
Kerala Gazette dated the Tth
December, 1965.

(ii) SRO No. 9/66 published in
Kerala Gazette dated the 11th
January, 1066, [Placed in
Library. See No. LT-6062/66.1

(4) A copy of Notification No. GO
Ms. 927|65RD published in Korala
Gazette dated the 28th December,
1865, under sub-section (3) of section
89 of the Kerala Stamp Act, 1858, read
with clause (c) (iv) of the Proclamsz-
tion dated the 24th March, 1965,
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issued by the Vice-President, discharg-
ing the functions of the President, in
relation to the State of Kerala.
[Placed in Library, See No. LT-8083/
66].

Revisep  ESTIMATES For 1965-66 AND
BupGET ESTIMATES FOR 1966-67 oF EM-
$LOYEES STATE INSURANCE CORDORA-

TION

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
I beg to lay on the Table a copy of
the Revised Estimates for the year
1966-687 of the Employees’ State Insu-

APRIL 18, 1966

Leave of Absence 11368
rance Corporation under saction 36 of
the Employees’ State Insutance Act,
1948, [Placed in Library. See No.
LT-6064/66].

12,54 hrs.

LEAVE OF ABSENCE OF MEM-
BERS FROM SITTINGS OF HOUSE

Mr, Speaker: The Committee on
Absence of Memberg from the Sittings
of the House in their Sixteenth Report
have recommended that leave of ab-
sence be granted to the following
Members for the periods indicated
against each:

(1) Shri Kolla Venkaiah
sion).

(2) Shri A. K. Gopalan

(3) Dr. Saradish Roy .
(4) Shri Dasaratha Deb.

(s) Shri C. R. Basappa.

14th February to 13th April, 1966 (Fourteenth Ses-

22nd November to 10th December, 1
Session) and 14th February to 25t
(Fourteenth Session).

» 22nd November to

s (Thirteenth
March, 1966

14th February to 13 April, 1966 (Fourteenth Session).

3rd November to Ioth December, 1965 (Thirteenth
Session and 14th February to 6th March,
(Fourteenth Session).

1966

1oth December, 1965 (Thir-

teenth Session).

(6) Shri Ghyasuddin Ahmed

3rd November to

10oth  December, 1965 (Thir-

teenth Session and 14th February to) 6th March,
1966 (Fourteenth Session).

(7) Shri R. K. Khadilkar

(8) Shri Kashi Nath Pandey

t9th November to 10th December, 1965 (Thir-
teenth Session). .

23rd November to 7th December, 1965 (Thir-
teenth Session).

1oth November to 1oth December, 1965 (Thir-

(9) Shri Chhotubhai M. Patel

teenth Session).

(10) Shri Biren Dutta

3rd November to 1oth December,

1965 and 14th

February to 6th March, 1966 (Fourteenth
Session).
(11) Shri I.axmi Dass 3rd November to 10th December, 1965 (Thir-

teenth Session) and 14th February to 6th March
1966 (Fourteenth Session).

(12) Shri Ananda Nambiar

3rd November
teenth Session) and 14th

to 10th December, 1965
February

(Thir-
to 6th

March, 1966 (Fourteenth Session).

(13) Syed Baddrudduja 6th

Sgssion), 3rd n
1965 (Thirteenth Session) and 14th and

ber to th S b

P , 1965 (Twelfth
ovember to

10th December,
15th

February, 1966 (Fourteenth Session).

(14) Shri Yuveraj Dutta Singh

215t February to 18th April,

1966 (Fourteenth

Session).
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(15) Shri R. Kanakasabai

(16) Shri P. Kunhan

(17) Shri Madala Narayana Swamy 14th February to 13th April,

(18) Shri K. Nallakoya Thangal

14th February to 13th April, 1966 (Fourteenth
Session).
14th February to 13th April, 1966 (Fourteenth
Session),
1966 (Fourteenth
Session).
28th March to 17th April, 1966  (Fourteenth
Session),
. 8th March. to 20th April, 1966 (Fourteenth

(19) Shri V.T. Patil

Session).

(20) Dr. B. N. Singh . . .

16th February to 1s5th April, 1966 (Fourteenth

Session).

(21) Shri R. Uinanath .

14th February to 13th April, 1966 (Fourteenth

Session).

Do 1 take it that the House agrees

with the recommendations of the
Committee?
Shri H, N. Mukerjee (Calcutta

Central): I notice from this list that
more than half the applications for
leave, 11 out of 21, are from Members
detained without trial on unspecified
and judicially unascertained charges.
The Committee very rightly recognise
leave of absence because these Mem-
bers are, for no fault of their own,
disabled from attending Parliament,
which is a duty, which is the first
charge on the conscience of every
person who has the honour of being
elected to this House.

My submission to the House ig that
while approving of the report of the
committee sanctioning leave of ab-
sence to these Members including the
detenu Members, we should add a
rider that the present Government
practice of detaining Members to the
extent of virtually keeping out an en-
tire group, that is, Shri A. K. Gopa-
lan's party, and thereby distorting by
administrative order, the texture and
character of the House, almost draw-
ing the privilege of the House in the
bargain, should cease at once.

My submission, therefore, is that as
we approve of this report we recom-
mend to Government the immediate
refease of all the detenu Members.

Shri 8. M. Banerjee (Kanpur):
From the list it would appear that out

of 21 Members who have been grant-
ed leave of absence, 11 are under de-

tention. Two of them, namely Shri
Badrudduja and Shri Laxmi Dass
have been released, and Shri Biren

Dutta is on parole today.

1 wou'd invite your kind attention
to rule 242 relating to leave of absence
of Members from the Sittings of the
House. Sub-rule (1) of that rule
says:

“A member desiring permission
of the House to remain absent
from the sittings thereof under
clause (4) of article 101 of the
Constitution shall make an appli-
cation in writing to the Speaker.”.

My submission is that none of these
friends of ours, Memberg of Parlia-
ment, had desired this leave . . .

My, Speaker: Have they not sub-
mitted applications for leave?
Shri Khadilkar (Khed): Everyone

of them has,

Shri Ranga (Chittoor): They had no
other go.

Shri S, M. Banerjee:
of rule 242 reads thus:

“An app'ication under sub-ryle
(1) shall specify the period for
which leave of absence is re-
quired . . .”.

Sub-rule (2)

1 would like to know whether those
detenu Members have specified the
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period. I would submit that these Shri S, M. Banerjee: You may ask

Members who have been detaineq do
not know the period of detention, be-
cause they would be in jail ag long as
Government like, So, I would like to
know whether they have specified any
period.

I would also like to know from the
Prime Minister, who was absent the
other day from the House, whether
any action hag been taken in regard
to the revocation of the Emergency
and the DIR, Two budget sessions
have passed, ang those Members are
stiil in jai] and none of them has been
released,

Mr. Speaker: That matter relating
to the DIR and their release etc. can-
not be taken up now. It ig only the
question of leave of absence that we
arc considering now. I am not al-
lowing anything else now,

Shri S. M, Banerjee: Have they spe-
cified any period?

Mr. Speaker: I am not allowing
other things now. 1 can only ask the
chairman of the committee if he can
reply to the things that have been
raised in regard to leave of absence.

Shri S, M. Banerjee: He should
clarify both the points. My first point
is whether they have desired this
leave,

Mr. Speaker: He has said already
that everyone of them has sent an
application,

Shri S. M. Banerjee: Secondly, I
would like to know whether they have
specified any period.

Shri Buta Singh (Moga): May I
know one thing? . . .

Shri S, M. Banerjee: My point is
that they should be released now.

Mr. Speaker: How can we take up
that question now?

them. Tt can go back to the committee
for this recommendation. Should they
remain in jail when the budget ses-
sion is on?

Mr. Speaker: We are now consider-
ing only the question of leave. Whe-
ther the DIR or the Emergency should
go or not is a different matter alto-
gether (Interruptioms).

Shri H. N. Mukerjee: The House
is considering the report of the com-
mittee now, Should we not have the
right to make this recommendation?

Mr. Speaker: We are now conside-
ring only the question of granting
leave of absence. The committee’s
report is concerned only with that.

Shri H, N, Mukerjee: We have no
other go.

Shri Buta Singh: There were indi-
cations in the press yesterday and to-
day also that the hon. Minister of
Home Affairs was going to make a
statement on the Punjabi Suba......

Mr, Speaker: That is a different
thing. We are now on the question
of grant of leave of absence to Mem-
bers.

Shri Buta Singh: It was mentioned
in the press. I want to know at what
time he is going to make that state-
ment,

Mr. Speaker: We have taken up
one item now and hon. Members
must confine themselves to that

item.

Shri Buta Singh: I want to know
when he is going to make that state-
ment.

Mr, Speaker: How can I tell him?
When one item is under consideration,
how can he talk about another item?

Shri Harli Vishnu Kamath (Hoshan-
gabad): While the House would not
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and should not grudge the leave of
absence asked for, I would ask for
clarification on two or three points
with regard to the items mentioned in
this list.

First, regarding item No. 13, my hon,
friend Shri Badrudduja, apparently
fearing the worst, haq asked for leave
right up to the end of this session.
But his fears did not come true, and
he wag released earlier; he had ap-
plied for leave from the 14th Feb-
ruray right up to the end of this ses-
sion, namely the 13th May, 1966. But
he was released on the 15th February
apparently, and only two days' leave
has been recommended. I hope that
others in this House will not be in a
similar position in future.

13 hrs,

There are three other items, Nos, 15,
19 and 20, all, unfortunately, on ac-
count of illness. We are very sorry
to hear that our hon. frignds are ill.
I hope they will have a speedy re-
covery. But I want jnformation on a
few points,

Shri Kanakasabai has asked for
leave upto 15 April. 1 hope he is
back in the House; 15th April is pass-
ed now, today it is the 18th April....

Mr. Speaker: Order. order.

Shri Hari Vishnu Kamath: Shri V.
T. Patil hags asked for leave upto
20th April. Apparently, on the very
day perhaps he fell ill. the 8th March,
he applied for leave upto the 20th
April, that is, till day atter tomorrow.
1 do not know whether it is humanly
possible for a person to say, wnen he
falls ill, upto what particular date
he would require leave. I would like
some light to be thrown on this.

Mr. Speaker: Why should he ask for
that? It is for the Member concerned.

Shri Sonavane (Pandharpur): The
hon. Member is sitting here.

Shri Hari Vishnn Kamath; 1 am
glad he is back. I am happy to know

that.
know.

That wias what I wanted to

The last one concerns Dr. B. N.
Singh. He has asked for leave from
16th February upto the 13th May, the
last day of the session, that is, for 87
days, on account of illness. 1 hope
the illness is not serious, but is trivial.
I hope he is in competent medical
hands, I want to know whether in
his application he has stated what he
is suffering from. resulting in such a
long illness—87 days.

o T HAET Mfgan (FéaTaTR):
g § A e @ of g g ?
wiifie 30 qvarg 7 g FAr N 7
we 7 9 fet g W ar fn of
NUEA FT Qe gausT® 8 7
o gH 48 g # frward fs s
FRE wihg g g fFr @
wEfT & I g AT FV WA fa=<
FX A9 Y Aarew Y fogy fear g,
woife dar & awar & fF g9 9w W
T WA & A w7 I A fegd
oF T I A Ol forg qT w9 W
TET T ENT | I A e gAY
qUa  fr g & o W wwx E

Shri Khadilkar: So far as Shri A. K.
Gopalan is concerned. the Committee
has recommended him leave because
he is in detention. There 1s no ques-
tion of his ill-health mentioned there.

So far as the others are concerned,
every time the hon. Member, Shri
Kamath, raises thig question. As far
as possible. we have tried to gather
some information regarding the con-
dition of their health.

Shri
written:

Yuveraj Dutta Singn has

“As I am better now. I beg to
say that I have joined the sitting
of the Lok Sabha with cffect trom
today, i.e. 18th April, 1966".
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Regarding the other four Mem-

bers....

Shri Hari Vishnu Kamath: What
about Dr, B. N. Singh? 1Is he in com-
petent medical hands?

Shri Khadilkar: As regaras Shn
Ghyasuddin Ahmed. he is unaer the
trcatment of the District Surgeon,
Civil Hospital. Dhubri. He will be
attending the House as soon as he re-
covers,

N

As for Shri Kanakasabai, there is
no response from his residence.

Shri T. V. Patil is all right now
and will be attending the House....

An hon, Member: He 1s here.

Shri Khadilkar: He is here,

Dr. B. N. Singh is suffering from a
severe attack of asthama. There is
no further response from hig resi-
dence.

Shri Nath Pai (Rajapur): Are they
being properly looked after?

Shri §. M. Banerjee: He has not
replied to my pomnts....

Mr, Speaker: He cannot have a say
twice over.

Shri 8. M. Banerjee: There is no
question of saying it twice over....

Mr. Speaker: I cannot allow a dis-
cussion,

Shri S. M. Banerjee: There is no
discussion sought. Shri Biren Dutta
is here. You have declared that he
can attend. Why should he be shown
as absent?

Mr, Speaker: When he has applied
for it?

Shri S. M. Banerjee: 1 want your
ruling on this. Suppose 1 was in jail
and am released on parole for 15 days
and attend Parliament. Should 1 be
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shown as absent even when i attend
Parliament? Take the case of Shri
Biren Dutta. From 14th Feoruary.
1966 to 6th March, 1966, I can under-
stand. But again he has been shown
ag having applied for leave from 14th
F_.bruary, 1966 to 31st March, 1966,
Against all these names, whether they
have applied or not, the total period
has been shown, that is upto 13th
May, 1966, for the entire session. Can
they be coerced to apply for leave in
such a fashion?

Mr. Speaker: There is no coercion.

Shri S. M. Banerjee: Then those
dates should be struck off.

Mr. Speaker; I cannot allow him to
raise irrelevant matters.

Shri S, M. Banerjee: This is not
irrelevant.

Mr. Speaker: I take 1t thai the
House agrees with the recommcenda-
tions o the Committee.

Several hon, Members: Yes, yes.
Mr. Speaker: Lecave recommended

is agreed to. The Members will be
informed accordingly,

13.04 hrs,

POSTPONEMENT OF HALK-AN-
HOUR DISCUSSION

Mr. Speaker: I have to inform the
House that the half-an-hour discussion
put in the agenda today will not be
taken up today. This is at the request
of the Member. He won't be here
today and has requested that it might
be takon up on some other day. I
have accommodated him.

Shri P, K. Deo (Kalahandi): May 1
know when the debate on the De-
mandg of the Ministry of Food and
Agriculture will start?
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Mr. Speaker: Let me finish the

other items,

Shri Buta Singh (Moga): 1 want to
know whether the Home Minuster is
making a statement today?

Mr. Speaker: Let him wait.

Shrl A, P, Sharma (Buxar). When
will th2 Minister reply?

Mr. Speaker: We have not begun
that.

13.05 hrs,
PUBLIC ACCOUNTS COMMITTEE

FORTY-EIGHTH REPORT

Shri Surendra Pal Singh (Buland-
shahr): I beg to present the Forty-
eighth Report of the Public Accounts
Committe: (1965-66) on Appropria-
tion Accounts (Defence Services),
1933-64 and Audit Report (Detence
Services), 1965.

1305% hrs,
DELHI HIGH COURT BILL

(i) RerorT oF SerecT COMMITTEE

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Report of
the Select Committee on the Bill to
provide for the constitution of a High
Court for the Union territory of Delhi,
for the extension of the jurisiiction
of that High Court to the Union
territory of Himachal Pradesh and for
matters connected therewith.

(ii) EvipEnce

Shri Krishnamoorthy Rao: 1 lay on
the Table a copy of the evidence given
before the Select Committee on the
Bill to provide for the constitution of
a High Court for the Union territory
of Delhi, for the extension of the
jurisdiction of that High Court to :he
Union territory of Himachal Pradesh
and for matters connected therewith.

—
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13.05} hrs.

PETITION RE. BUDGET ALLOCA-
TIONS FOR FOOD AND AGRI-
CULTURE

Shri Sivamurthi Swamy (Koppal):
1 beg to present a petition signed by
five petitioners regarding budget allo-
cations for food and agricultur..

13.08 hrs.

STATEMENT RE. REORGANISATION
OF PUNJAB STATE

The Minister of Home Affairs (Shri
Nanda): On 21st March, 1966, 1 made
a statement in Parliament to the effect
that the Government of India had
decided to accept in principle (a) that
the present State of Punjab be re-
organised on linguistic basis; and (b)
that the boundaries of the proposed
units may be determined with the
help of experts. The Government of
India propose to take steps to consti-
tute from the territories of the present
State of Punjab two States, namely,
Punjab and Haryana States. after
transferring to Himachal Pradesh,
which will continue to be a Union
territory, such of the hill areas parti-
cularly of the Hindi Region of the
present State of Punjab as are con-
tiguous to that Union territory and
have cultural and linguistic affinities
with it. For the purpose of deter-
mining the boundaries of these units,
the Government consider 1t necessary
that there should be an examination
of the matter by a Commussion, Gov-
ernment have accordingly decided to
appoint a Commission with the fol-
lowing terms of reference:

“The Commission shall examine
the existing boundary of tne
Hindi and Pun)abi Regions of the
present State of Punjab and re-
commend what adjustments, if
any, are necessary in that bound-
ary to secure the linguistic
homogeniety of the proposed
Punjab and Haryana States. The
Commission shall also indicate
the boundaries of the hill areas ot
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the present State of Punjab which
are contiguous to Himachal Pra-
dosh and have linguistic and cul-
tura]l affinity with that terrmory.
The Commission shall apply the
linguistic principle with due re-
gard to the census figures of 1961
and other relevant considerations.
The Commission may also take
into account such other factors as
administrative convenience ana
economic well-being, geographic
contiguity and facility of commu-
nication and will ordinarily ensurc
that the adjustments that they
may recommend do not involve
breaking up of existing tehsils.”

The Commission will be asked to com-
plete its work and report to Govern-
ment by the end of May 1866.

2. To give effect to the.scheme of
reorganisation, legislation will have
to e undertaken under articles 3 and
4 of the Constitution. We are, how-
ever, advised that under article 3, as
it stands it is not possible to pro-
vide by Parliamentary law for the
merger of the territories of any State
in a Union territory or vice versa.
The Government have, therefore, de-
cided to bring forward a Bill during
the current session of Parliament for
amending article 3 so as to extend the
scope of this article to cover Union
territorics. This will confer necessary
power on Parliament to make :uch
transfers of hill areas of Punjab to
Himachal Pradesh as may be decided
upon after considering the recom-
mendations of the Commission propos-
ed to be appointed.

3. As soon as the boundaries of the
new States are settled, necessary
legislation under article 3, as amend-
ed, will be brought forward and sub-
ject to its being passed by Parliament
early in the next session, we hope to
give effect to the reorganisation from
the 1st October, 1966.

4. The Committee of Members of
Parliament had left it to Government
to consider in due course the feasi-
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bility of joining the Union territory
of Delhj excluding the New Delhi
arca with Haryana State. The Gov-
ernment have given careful considera-
tion to this matter. Old Delhi and
New Delhi constitute one closely in-
tegrated administrative unit, which is
the seat of National Parliament and
National Government. It will not be
at all feasible or desirable to break
up in any manner the territorial in-
tegrity of the Union territory of Delhi.
I would also like to add that tne pro-
posed reorganisation of Punjab will
not in any way affect the territories
of any of the adjoining States.

Shri Hari Vishnu Kamath (Hosh-
angabad): What about the Commis-
sion’s personnel?  The statement s
incomplete,

Shri Kapur Singh (Ludhiana): I re-
quest that in view of the momentous
importance of the announcement
which has just now been made, 1
might be permitted o make a few
observations instead of asking a
question.

Mr. Speaker: I am sorry. When a
statement is made by a Minister, the
only thing we allow is asking ques-
tions.

Shri D. C. Sharma (Gurdaspur):
Other persons should also be permit-
ted tv du so.

Shri Kapur Singh: The pivotal por-
tion of the announcement which the
hon. Minister has made is the basis
on which the demarcation of the
Hariyana Prant and the Punjabi-
speaking State is to be constituted,
and for that purpose the Government
have laid down the census figures of
1961 as a criterion. What I want to
know is whether the Government are
aware or not that the linguistic statis-
tics which were obtained through the
census operations of 1961 are not lin-
guistic statistics, but are communal
statistics, and that language has 'me-
rely been regarded as a banner of
different communal groups to seek
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power and protection. If so, does the
Home Minister and his Government
desire that the Punjabi-speaking State
to be demarcated should be a Sikh
quarantine area or a linguistic State?

Shri Nanda: I do not think that I am
called upon to give any exposition
about it. This has been stated here
that this is going be one of the factors
with due regard to other relevant
considerations, and there are geverai
other considerations which are going
to influence the Commission’s recom-
mendations which have been mention-
ed. I do not want to enter into an
argument.

Shri Priya Gupta (Katihar): Hs has
put a categorical question. The
Minister should reply.

Shri H, N. Mukerjee (Calcutta Cen-
tral): I cannot for the life of me
understand how this House can evade
the responsibility which is there of
discussing the statement, There 18
already the report of the parliamentary
committee. I know fhat we are all
pressed for time, there is no doubt
about it. But there are many issues
which are raised. In the termg of
reference there are certain things
which I cannot conceivably get clari-
fied by means of a question. Then,
in regard to Delhi and its future, we
may or may not have very positive
views,

Mr. Speaker; At this time, how can
I allow?

Shri H. N, Mukerjee: Here is a
statement, a very important state-
ment, made by the Government when
Parliament is in session, and certain
courses of action....

N!r. Speaker: If some Member gives
notice, Government might decide whe-
".'" it is prepared to have a discus-
sion,

Shri H. N. Mukerjee: That is why
T do not want merely asking a few
minor questions which necessarily the
Minister cannot reply to at length.

Statement re. CHAITRA 28, 1888 (SAKA)

Reorganisation of
Punjab State
He said just now that he could not
enter into an argument. It is, there-
fore, desirable, in order to have a
proper di for Gover t to
bring forward a motion. So, I am not

asking a question.
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Mr. Speaker: He has made a sugges-
tion. They will consider.

Shri Kapur Singh: My request may
also be considered sympathetically.

ot TREOAE (FTTE) g
TR, g8 S oY g # avveifas
®7 & 9N F W, g T g
@9 ¥ g wmn 91, dfeq e
FEEW I & FTHA W 97T 97, AgE Ay
F gAY "5y 9r, $) W oaET ¥
Y W AT 9T, W) W T A T
ST @ 6 ag w9 3 \ifs g
arvafas & 1 o o wE oww
arguT F W § I g8 few A &
SETFHRTAE ZY T 7 At AT w4
Fag A S %37 I9¥ g8 T oy @ fw
ug fawr w157 grm 1w ferawt & awr
¥ ferer faar s ?

Shri Kapur Singh: No, Sir.. This is
a misrepresentation. Will you kindly
clarify that I made no such claim?

oW WERd . I dar adt
FET |

A TREATAY . AT WA T IAT
SATAT ATET, TAEY AT HTATAFAT T |

st @t (TEA) K ww oy
T AT #Y q6TE ATZAT 97 | AF g% fF
Fiedegu Y mfefes 2 § ag wa
T ¥

“Parliament may by law admit
into the Union. or establish new
States on such terms and condi-
tions as it thinkg fit.”
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[+ @]

9 fa=r @ a9 & e @areTd wfge
¥ | e & a8 9 a1 w9 T
¥ afim o fegm & THE qa TG
T T A6 FT [T A1EAT § | A
g TEAANT oYY W9 g wfedarad
¥ <& g e ot <&, @ aw ¥ e
¥ g N Fee 5| F qE
gfemrie ¥ dwe & SR ? oAw
N g T § a9 F gud g
ST &) G5 §, AT oY S &g
Y wFar § | dfe aferanie #Y arafa
qTaR 8, TiAATHE F g g5 fad @&
IAF q1q AT &, ST AT ST AT
A feg™ & UF g9 THE FT a9
§ I% ama gfew §, Afew Y g
T WY ITERT AT T FEA FT
a1 &t § | qgor rferamiie ¥ faw aw
FF I § FC A fF wwr 99 ) Ag
a1 3% § fF oferie & aferog
N AT awd § AwT, df #
AT ¥ agt @ = 9¢ f qw & A
FTE | GUHT WIIHT F1E g% TG § |

WSIW WEA : WTET, WTE |

<t @i w5 faer ) v § agt
wER AR A aw g ¥\

o wgvea &Y wr oW A
A fad gae & @y §, T o BT
a1 |4 #r€ F ¥ W fafre aee
Fa9 3 gR A | W I 8 WK
fafefasw ol amY it & forg Y
¥ 1 W@ AE Ay S Y @
fear § Su¥ oo & fou fie s
T 7AAT EIT FV TV T FFaAT § |

ot wnlt AT amge WE AT
& w ¥ ST wTgar g R ow
T wY sfea ¢ fE s ol i
HTH qIfFATHE qg FTH [E FI L |
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SR AR © I a1 3 A |

ot st et (faoete)
qETA WEE, Tg WA A ¥ G g
¥ qd oF fqdea o9 ¥ T AT F
Y FTAT AEAT § | ST @l St ¥
I Y IAY TF F2W NS g I F
Fgar wrgar § fF awR ¥ oo &
fawrorm #Y 29U #T | SO FRS X
37 9T gyt foe & | 99F aw g
@ 7 fer@dwm & aw=w § oF
faga dw fear 1 feaar wgEql
faotg 2w ¥ 1% 97 wr &, dug
gk § | §ag F1 uF A oY wfww g
fear T &7 A § ¥ | dwg WY faww
# < w7 FY gg iy e =fge
qITE I g AT A T @ g ar
=g g fF fadas & o ¥ F A
T & Y foiE o o §T F e
TFTEd R axF § Fwar & wfafafaay
&1 [ AT AT |

T AT e ag & fR g e oft
3 wgr & oY a9 1961 Y FFvFT &
Ia% "rET 93 9 fawroe T o
R @ aat ) oW e e
T | & AW FFAT § fF qg ww
e W ¥ ;W OFH S § gy
A ¥ fag & a) w7 ™ fF ag
Afer afteg ) Seafafa N ww P &
¥ foag Ty Y ¢, A ¥ ag wEr @
fF ag qrieamied F3EY § | F WX
g "t w5 & f5 1961 &Y ST
T ATHR g, IEF AT Ag W g
& o< amat a3 ot faeme e stroa
@ ag W wA ¥ AW FW §
FH T Y §, FW IE I § A%
W TR gaT R Aw & wirw &
arg  fawEre #T @ § 1| 9O qg
faware #1 o1 @ & f5 wd W
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eoafoms git g A o 4w
o faa s fegr 31

AR 7 foit 7Y saffa s &
9 FT 91T § T T A AT TS
fer & foq wgufa w1 waw Tl A
W AR I9R T8 o foiat Fy i
fraaq F@E ?

S 7 a9 fAEy fear
AT | B & A1 SraTT AL L v |

Y TETER West o g8 o«
Iox gw 7 W AgRY, 39 6N
e § 7

WEqe] AENET : § ATl L AIERAIT
7 w07 & alY a e L At mar
g Amacdwrag?

St TETIEIT et ;0 gg @ W
IAY FT FA &, AT G@OT IGiA
efF 1961 F W o fauw fFar
AT, THF TAET WG QAT 9 W

Y TRTQAT ;W7 WX T W
SaT g feur smaem ?

oW WEEE . GOET w1 S
T AE

=t oo dY A ar o &
g T § 5 9= § 7w e
?, T ¥ gz W TG W OGRT W
FAE 59 FEY ) 5 3w A€ @,
afer ww #g faar fF aam ok 38
g 99T AT 9T F7 N 7L | qE HA B
T, AR 4T AN gy g ?

Shri P. R. Chakraverti (Dhanbad):
In view of the fact that self-determi-
nation happens to be the sheet-anchor
of the democratic functioning of a
State, I want to know whether Gov-

269 (Ai) LS—5.
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ernment has evolved any scheme of
ascertaining the opinion of the people
of Delhi through some form of plebis-
cite. What will be the shape of Delhi
in the future context of things?

Mr. Speaker: The hon. Member
wants to know whether Government
has found out the opinion of the
citizeng of Delhi through a plebiscite
or not. That is what he wants to
know,

Shri Nanda: There are So many
things and so many considerations.
There are so many feelings and
opinions. After taking into account
all considerations Government comes
to a conclusion. If Parliament wants
anything elsc to be done, certainly it
will be open further for Parliament to
do it.

Mr. Speaker: Shri Maurya.

st @ ( wefhg ) oW quv
JFaT Ft gfaer & ArER ) g w7
e ), T JAa 1 g fag=
& 1 g gy &1 9 AW H OF FHMA
Y 31 a7 | ford qrforsT AaTgE A WA
faare oY fag & AR R fagm wY
T Y aga @ Qmfat W d&v g
@ & 1 5T, IO RW T AT I
LU I

e WERT : W19 A gfed ?

@t A, A R @ W
wE ) (sTwwm)

ot @it oRaE A s ser
ST FAT &Y |

ot WY : % fad ag g A
gfF. .. (caawrr)

% qg¥r «I9, WO I STEAT HAT
g i+ g8 fatiy wafe & o aeT &,
R T B & A ey @y g e
*rE T TR a<E q A R
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SETH FEAW : I TEA WATEA Y
1T 1 T F A AT A WIS gt
o1 g & Fgar @ g fF A s
g8, fFad T g, w9 w9 gy § OF
o fauw safe § 1

ot ¥ : F w1 99 T g A
IR W TF agq a7 fawn q_w
foas wraw & a@r F 240 THo
Tdo o ¥ TeEd oy § | oY agi
9 G gF A arg gf @, goney g
# T Ao A, AR e f fe
a9 A€ W F AN, g WA A
gy ser ar. .

qEqW WEEY . W9 AW A FT
®E

staR g e @ E |
GO g& FT AT @ qAT A A
# oot o 7% faeet A =i @
N AEEEar TG @, f5T oW I
=i #7 & 1 A AT W I § IR
feeet, i s/ WX qfedt IA<
gewr & 20 fa sow # faw s OF
FEe fawt T A Qe X R
FaF o 7w = @ @, T TEEH W]
@ T S AT § T SO SAH
feamy & fod F@EEY w0 R, ST
SATAT I, HLAT ERIr ?

Shri A. P, Sharma (Buxar): Sir, I
rise on a point of order. I want to
raise a point of order that Mr. Maurya
hag talked something which is not

quite connected with this Statement.
He should not be allowed to continue,

Mr. Speaker: Mr. D. C. Sharma:

=t W s, R A FT IR
feeramza 1

WA qERT B Jwa TG Y
IGH F¥E AT TG T |

APRIL 18, 1960
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Punjab State

&t v fey (o) cowet
BT WNISTOE

ot #Yg : gud ST WY Q) o
(T
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I ALY W g E9d A
Hifay | (smEAwe)

Mr, Speaker: Order, order.

Shri D. C. Sharma (Gurdaspur):
On the statement read out by the
Home Minister one could have raised
a point of privilege because it does
not refer to one question or two
questions or three questions, but to
four questions; and I do not under-
stand why the Home Minister, while
making the statement on the Punjabi
Suba, on division of Punjab on lingu-
istic basis, hag brought in so many
different things....

Mr. Speaker: Only cc ts are
being offered. Hon. Members should
put clarificatory questions.

Shri D. C, Sharma: But, Sir, I do
not want to raise the point of privi-
lege. One could have raised a point
of privilege on the ground that it is
going back upon the policy enunciat-
ed by the greatest leader whom we
had produced. ...

Mr. Speaker: Has he a question er
not? '

Shri D. C. Sharma: Now, Sir, I want
to ask one question of the Hon. Home
Minister. It is this, Sir. Now, he has
told us that....

Mr. Speaker: There i8 no question.

Shri D. C. Sharma: He should teRl
us who are going to be the membaers
of the Commission that is going tu be
constituted.

Shry Nanda: A soon as a decisiom
s taken the House will be informed,

Mr, Speaker: Mr. Siddhanti
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st wndy fag fagmit (\so) :
“T% T g g IR A
...

TS WEIIY : AT G Ffd |

it s fag fagit : e g
1 A qger I faar v § 1 F 7y
Fg =g g I fow aww ag gamm
9o F "L BHT AT 91, 99 q9h
gUAY fooeft W G TE o W g
faweit goma F1 @ fa=r av 1 @Y wied
g A @ 5 w9 WY g e
9 QY faee ®1 9gH wie fear
T

Mr. Speaker: Shri Kamath.

Shri Hari Vishmu Kamath: Mr.
Speaker, Sir, 1 wish for heaven's sake
and in the national interest my hon.
friend Shri Tyagi had been more
alert, more awake and more vocal
when the Bill for the Reorganisation
of States on linguistic basis was dis-
cussed in this House in 1955 and 1956.
1 do not know what had happened to
him then. He could have raised his
voice then and he would have been
heard as he was minister, fortunate-
ly for him. Now, Sir, I hope that
the demand which hag been made just
now by several Members, several hon.
friends, that there should be a debate,
a discussion, on this matter would be
allowed by you after due notice has
been given by one of us either on this
statement or on the report of the
Parliamentary  Committee on the
Punjabi Suba. I hope, Government
will find it convenient to find some
time for this discussion. -

Mr. Speaker: He may kindly come to
the question.

Shri Hari Vishng Kamath: I am
putting the question. I would request
you to be a little more tolerant and
patient. Government has been for
once expeditious with regard so pro-

CHAITRA 28, 1888 (SAKA)
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ceeding about thig matter. May I

know however, why this ominous

silence ig being observed with regard

to the personnel of the Commission?

Is it secret?

Shri Nanda: Yes. In answer to the
previous question I stated that imme-
diately the personnel is gettled the
House will be informed.

consist of
be more

Shri Nath Pal: Will it
one person or there will
members?

Shri Namda: It may be one; it may
be more.

=Y g @ v (W) o #
ST WA g f A A wgea
¥ faed A aFrer ¥} gQ AT AR
wt ) St srvETEw faa a1, e A
¥ @y gu wr g o g s
I FTH W A Faw g !

=t anrt ;. w AR faan ar
w@ ggare avea & fay ?

Shri Kapur Singh: We want to
know whether any assurance was
given by the Government or not, and
if so, what is the assurance. (Inter-
ruptions).

Shrj Nanda; We want to know
what he refers to as an assurance,

st wrmt (fgeme) o foeX famY
qaTaY qF F @R F v foy vy
I I A FT AT TGT Wy
& T 4T | FTHE FY IATY AT §y
agt W1 § IR TR A
oY | I & graY 7 J9 I A IRy
& o W g IEE afmw gy
o o fE goma & e AT Ay oy
T 4= gAT AT | W AN A amy
W Y A IE AER F Ay ¥
faaTe 1 @ ¥ I T 9T WA
warFTfaa g ?
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[ ]

W ™ ¥ ¥ gfamon awa fae-
AT ¥ ) IERY A @ faorw anqd
wq Ay ¥ 4 qiT qg & fF fremer
g qarn arg ) @ gfe #
W e W §FR g faw ¥ 5o g
9T faa £ 3 & § Ol Y@
o s & fag doe g ek
T, ¥E, WEYY TR eend
wfae @ ?

weow WEYaw I wg faar
fr freY it | = zw 4 fear
]

N W oA | s o9 §
IAFT FarT qY faewur S |

IR AR . SAET wg & fE
quE ¥ ot fafrdy § ag qaifaw
Y W 1 9Ed g qaded ar
a1 JAFT qEAT FT KT TURT @I
TE g ?
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&t T qg @A IS AGY
wifed | a8 T™a e qEe 2
foa & fom @ g Far &g, R &
foet 25 v s Ay @, vEET A
A8 T Fav & 1 S hEwT far ¥
FEFI AGT 17 wifgd SR IW 9 AWA
o Smar arfed

st gew wr wmrm R F
/I & At wy Iox fewa fay §
J A 1 6 qy Iux feeard o oft
awed vt 7 TR oo far a1
WTRATHAY 9T &Y HYAT GANA AT @

WEIR WEYGW : T T I g &
Aq AR

«t pOR WY WEGATT ;. GIFIE AV
qar 3 | g o fad ™ iR
93 ! TN qGAT HAWT AT °v |
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e RERE ;T e fag )

st T wEw wEEE, =
AT 7 ATeF fgere W qera F 9w
X ¥ W 77 wAA @ gEEy W
ferates &< faar ar. . .

TR WP ¥ W19 4T I |

o a= fag (drm) o wgAgATd
& QERICATT 1941, 1951 HX 1961
¥ R A § | EE QY RN
& IR § 39 F dOw s X
ag "gEy feqifauz faar 914 1951
F UIRIHR ¥ wrae § 99 9| ¥
g fafaeet & oo aawr feafags
fear ar 1 1961 F oY AFY § IAR
IR F gIR TR w A A g
&, @ @1 gy § YT Gar e @
fF ag U1 qA & 1| AL AAE @
2 1961 F 7@ ¥ fadl 7y
WTNT ot wt firgwt & AeAY W
= feaf. .

ot fro do wwt : A gAY WA
qandY fearé @

it a2 g FF sERT WA HA
T QAT FT GTET T AT @ & N
ga frdy g oag fag AT fvar g o
# ag s sean § £ aga ad wea
# o fergel & wroey v ey Fard .

ﬁm@m:mmu&
®T0g FaX w1 5 fray Ao wmer
Tar frers ? gz I9% wfus @ &
St Wt F 91 feend | wowr @\
ufawT & qe T 1. ..

VIR AERY : gg W & )

ft o¥wTAR o wmT &7 9fe-
FTX WIGT R AT ®T , T ®@Y
afgerc & ?
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WEnfag: T w9 1961 N weaw wgew ;- &% Om ARe
SR A7 Q@ § O T W qaq9d qg o & )
T few sFm § f& wo wgAw .
ey ox do@ A1 RETRE O o T HANET g : WA @

sife Ao Rawe & fa2w

?

e & N
Shri Nanda: It is quite obvious that
there are divergent views and atti-
fudes on this question, that it should
be wholly 1961 census, that the 1961
eensus should be ruled out complete-
ly, etc. The formulation of the terms
of reference is based on this that the
eommission should have the latitude
and therefore it has been so phrased
that there is flexibility and the com-
mission will be able, after hearing
everybody and everything, to come to
any recommendations that it will con-

weuw WERT : §% W v foerd
qT AF TG |

o TN WAL wfgay ¥**

ava WEYTT : F EATo Ag) 3 @

g R A fas I g e e
T < AE ST | W @ . .

sider proper in the circumstances.

st TR . WeT & -
FT WIT FT FA Il F7 § | T@H
S § qer wmT Tifg¥ )

mw@w:ﬂb, & o |

it e e e SR @
T faamrg 1T @@ TR ?

ot vga fag : 1961 ¥ FEW F
FRXATER 1 1941 WX 1951 & Faa
T AN | o sga e A
w9 ¥ 1 & S wvgan g 6
1971 Y g9 & I WA TE
A S € ? oo el famrd iR
o Gorrey foerd, gad afew o w0 A
Feara frar arg ? w6 gw W gy
ol § 1

NETE WEYEd, §41 Jqne fear g 7

aeaw wgEg ¢ A o

o T WAL witfira (TR )
# 376 ¥ G CF AT F I
FEET QAT )

To O A wfgar : foerd
# fog f i @ g

weaw Aghew : § e T &
A E

g fag : ¥ T W IR
T waT g 1961 W FwM AT A
WETX ®ET e ! qifeafie @ Ave
wodAfes, qdf ¥ Az wwefr @
T & fag

W geR W wourT ¢ HY A
991 q1, IAHT JATK A¢ AT | AL AA
T AT fEHATET AT )

www wgAw ;. AT ag A
AT )

S FOW R FYATT w17 FI §
W AEy : @ wads I

o TR : WY A @

feemar wft wrgd

—

***Not recorded.
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RE. STATEMENT ABOUT FIRING
ON ADIVASIS IN PANCHMAHAL
DISTRICT OF GUJARAT

Shri Ranga (Chittoor): Mr. Speaker,
you were good enough to disallow one
call-attention notice given by Mr.
Bheel and some of our Members. We
accept that decision. I only wish to
request you to ask the Home Minister
at his convenience cither today or to-
morrow to make a statement as to
what exactly has happened in regard
to the firing incidents in Panchmabhal
district in Gujarat where there was
firing and some policemen as well as
adivasis had been injured and so on.
I do not propose that we should try to
scek to exercise any right to put any
questions; I only want a statement
from him,

Mr. Speaker: A call-attention notice
was received. Does he want to take
it up? el

The Minister of Home Affairs (Shri
Nanda): 1 have personally no objec-
tion, oy

it 2o fovo ifew  (FmEET)

W WY T 9T OF AN &7 AifEw

ST WENAW : ITET WA AE
FET § W Y qATS K | W
X HYE T g § FroaT q9T ST |

oY @t ({egA) ;- oww fael
§+E ghm, qw e |

Shri Nanda: There is no difficulty
80 far as I am concerned in asking
the State Government to give me
facts, and I shall place them before
the House. The only thing is whether
we go on extending it....(Interrup-
tions).

Shrl Harl Vishnu Kamath (Hosh-
ungabad): I have written to you about
this matter, Sir, that we have been

: APRIL 18, 1960
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taken by surprise by the bulletin,
Part II received yesterday.

Mr, Speaker: How can I look into
that just now? I got the chit just
now?

S8hri Hari Vishnu Kamath: 1 sent
it one hour before, not just now.

Mr. Speaker: Tomorrow, I will Jook
into that. i

ot PR 9 FeAT (2[AqW) : HAY
R A Fgrd fF & e
§ e =vgan § e w9 aw ag raa
FE A AEF HAT FI AT qTHY
W Q|

TUR WHEW : 9q W ST
@I

13.39 hrs.
DEMANDS . FOR GRANTS—contd.

Ministry oﬁ‘-i.nbour, Employment and
Rehabilitation—contd.

Mr. Speaker: We will take up fur-
ther discussion on the demands of the
ministry of labour, employment and
rehabilitation. Out of six hours, one
hour and five minutes have been
spent and we have four and 55 minu-
tes.

8hri P. K. Deo (Kalahandi): May
I know if food and agriculture minis-
try’s demands would come up today?

Mr. Speaker:
today?

How can they come

8hrt A. P. Sharma (Buxar): Only
four hours and how many minutes
have been allowed?

HIr. Speaker: Four hours and fifty-
five minutes have becen allowed.

Shri A. P, Sharma: I think the
Minister will reply tomorrow.
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Mr. Speaker: Yes. It looks like
that. Any ather hon. Member
please?

Shri D. S, Patil.
13.41 hrs,

Mr Dnm-'Srum in the Chair]

ot 2o fire wfewm : (Faawma) :
IUTE AEed, g4 fawm & o gy § 9w
¥ A A I AT § | WG F W
fre? @ &, Tiw & § 9 & fawr W
Her WAERT ¥ 959 AT § W} g A
F FTEY AYET FQ F 1 A 9 T A
o § AR A Fr A g @ fF v
feqrEse &1 WIT o A ot Tw A
T faar g

7g St =H Harerg 0 foid § 9w
¥ aga ¥ afaw W & 9, o A
qffeafs & a & ok 97 ¥ Faw
sk TR A weTwr €)1 AT g o
ara fegamt & ¢, Wik ag ag €, fe ot
&fagt w9 § 3T N fod F Aew
g W@ am, Ju Wi gaty
ST ¥ A | AR 5@ a6
TR W Gfagt AAF) & qvaeg ¥ oY
#ify § S& M W @ g Wk @
A A A I & gram A &
R R am A ag e
gfagr sfawi 1 wifes feafy % gare
w0 w9 F I Ao qarg W §
ST 4R FW & go foar
e o & & e < & W gE
it frgra & ag ag f gofvor sg-sqaredn
% afgx =fel & for 4 s @
aear Y I gfaex wfad WK
w7 faw3 awt & dm a owew S
BTN ¥ @ gw g § W
HET A1 SN | g A Ry gy
Y] OF A Fawe § i g

‘CHAITRA 23, 1888 (SAKA)
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FANIT® g I W fardwrd
AR WO WY AT e
TR R §Og X 9 Wiy qa
9T § | g9 WY ST Efed  EwWw
g @ fow § afage sfawl & ®
gaeg #1 Iufa #v quer wmaws faw
% | AR anie S & peer &
g FUET & gEfaw W wfas
Tt 9T wT EF

W ¥ S S & ¥ W s
& 9 & e ¥ o faod ¢, udlwewe
wat T gfear fodir wiw fr e
g, A IR foar g § fr v
H Y AT el T FTH HA AT AAIL
g ST N wenm oagm T
foie % fear g & f &g &9 1951
¥ 70 wfawa Y 1+ SAH ¥ afwge
TN Eag 17970 G 1 wWR @
TE ¥ QT 919 A W § A & ¥
FTH T qT AT AN § I F §AT 3
FUF 15 9@ § WX I & qf@rd 5y
HEAT W A AT AT A 63 T & )
& & aa & fred g aw §, wga
T #i § Wik §F @ & A A wer
gl AT § | ¥a 9% genr ¥ vl
3FAT 15 T180 N A7 &, IT HY ToT
w1 8, 37 % fafawr wfewms &= §, 7
SHMFIT AT WH O § AW
gF fe A gy e @)

W I & e # o ford ¥ Ay
197 9% faar gt & f& ot % g
EITFTNFAAEITH FAT AT A
A (T T & WY ANAS I GTE FTAH
g & w ST R AT A e i
HTC AW, /T FHAAA, ITF QO F
femm wRwfval & QX |, AW T
I fraw e man @, afra i afex
ufrr EcA d T & a1t #&ré o7 o7y
wiw wgr #v w, £ Jaw afafy T
| wrw %21 7ar § e ¥ w1 ST
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[ 2o fire wfew]

WRE FFINAN @A T®
w fortr 7 s 7€ 99 e G & w7
£, @z 3T & o O Ever &, A @
agan & e fors agh ot wm s & W
WX A F RHAT I9 A TTeAT &0
TiFeET AT F AR A wgrmr g fe 9w
B GEEAITAE e R Qe T
faert =nfed | o= frerl &Y Fosrdae
wzd fAeet & Y Sy AT 9E & & 7
FH FW &, ST AL ANTER & I A
W Fw & 0 fafew 3 @ e
fgd | A g AT A § | AT T®
wg ) gaaw artesfas wfafem
|1 F TS AR gruw R A I¥ A
7§ frm om0 ww a@feer wegR
w1 g9 § 1 arferfas faar s

g el e o &
fod s WY foe & T@ ¥ FE-
& Ay giw duadfa demr ¥ 7
FITTo WY | afFT mH afq
W aga TR T | W qg TR §U 3@
@ 2 e el M F ey A
AR rEiswd fargnd
fr g w3 foalr oY W g T Ty
g ag 5 FAT R o A A der
¥ 7 0T T At | 9w ag W
T ey fY g sEwr A ER w1 faar
|

@A a ag 3 fF demd e
devm MW F fA¥ giw  guEdfa
AN EA AT NI 75
mmzﬁr'ﬁﬁtzsma’m
fear sy a1 wfer w39 dwad
QT ¥ semmama
WX 34 gz &7 Rar omar §.

D.G. (1966-87)
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ARl & e faay Srar WX FT AT
EFmafmr g oy & &
SfeR A # FWA T @I U XD
3T IR A A S foyerar & o
7 GfegT AV a1 Frrg WA ¥
T aw 9 wg 5 qg W TR
frrdaga e & 1w o @ @
TEEIMF AR A W afeaw wwIER
A AFGE fF W w1 TE SwEw
AR ) T aw@ ¥ WR &dER
Vgl F SWW G 9@ F1 AR
4T i 7 Fargr Y g€ 2

TiweaT v g9 gfemr, T
e e AL Creraa ) Qe 1957 %
ag T Faenan v § fE ag aga fre
g AW & | I B aga 4 fawan g0
Fuae §wqor @9 o foqn mm 9w X
qg q1 FaTE TE @ AR AwAw wifew
wiw goaEs fEd F graa ad fear
qrIE d W fe: —

“In a report of the survey of
the rural income, saving and
investment, the Council has
pointed out that a low-level of
the per capita income and a high
degree of dependence on agricul-

ture continues to be dominating
feature of the rural economy.”

o\ 39 9 I

“Per capita income in rural
areas of India is as low as 68 paise
per day.”

oy = fegeam & @ afuge
R § T g @ w sfafa
T N g 66 AT WY v
a5 @R gaq d4r & o owg-
W wRE WY AW A vy F faaar
T AW F ARG F HU W O
w0 & forg fre g 4 9| oo fod
% qama § e & Gl AT ¥ afvs
W % g % srar wrw qf W qde



11401  D. G. (1966-67)

T & gra ¥ aga &% o W I o i
@ wfew § X wOE Ao §
T A9ER §, IO WA § Al ¥
TE § I W @ a9y &, dfww
SY TrEer T AR § ST Wy A A
Ffgadigs ¥ ag 9= I 4 WA
g fue i

“A notable exception is agricul-
tura] labourers who do not seem
to have a share in the increase
in income.”
g o &Y 7 fOEF §aew & an
@t § ag wafag fr G aogd &1 g
@& 3 FOT 159@ YA Y @I
Y & 37 % g v | @ ) g F war
ATE A TG FgdT | AT FY HETEE
g wadw 1 Wi foirdw & 97 ¥ AW
T & fF I g agmETA @ |

o 9TE) & fa v wrEoig w6
TeiET W w1 ®de & oo @
TEEAIANGIT | I w5 aw ¥
fafww @t § o s &1 wfaa
farqcor fovum AT g TR § ) A A7
ot 777 fF WE 9¥ AW F Jg AR
v weEa winfag s wenfsa &,
I3 fdlt & aeror & fog S ST
FET qGT AEA | ITH Fq9 & AR
faame Fom wifgd 1w W -
W W famar @ wfew, @
i fear | oot v A @
¢ ¢ gfoge wogd &

a;g
ek
F4 9

T @R I A
T fear s @ oan
I @A F TX WIS
T wrafgr W W
QEAT Tifgy W 99 @)
wom Sfgy, G A Ao
& w@w fe g e @
Tt W o faww w
SrET IRy g frer oy {w #

534794 %%
5%1;

CHAITRA 28, 1888 (SAKA)
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N dAEg fawe w1t wr @
38 &1 o fawra w1, 9aw 3w
AT qg G fE 3T A wmnfas
wfa 2ag g AW w0 A
g g | ewfan & gury g e
§ fr o wiwe A ged fo o
fawm & @ @fy wogd § g
g T A 6 7a faw oF e
fawm @y 1l 1 ag wwET Ew A
T WARY T AR @ wwr
T HHET R A FREfm T g5
|l w2/ ¥ wvEr =
@ AW @Y Y A 9w
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[i'of‘vroq‘lfzw]

ag W smEE g Afew 9% e
wf w Al ) wiew & &g
qEaTg f& @ SuEl &Y e
v g F @R g wErs
WA AR AR A gEe ¥
gatem ®  fRw  smawms st
it & DT AT S 6K
sifiaet swit & fog 9¥ gw
Aoy Argfer VE A O§
& fag Wt @ =fgg

ww & mfer § wifs ¥ ax
AR IS ARRT a1 T8 § Tg Fgar
argar g T o9 gfw At smEew
ST =fy WX TeEfas  @mEEar
& gwTwr § Wigs TUHNAT 9@ @AY
qifgg | gl A @ 46 F
WA T AW A OF &R WK @
AT AT AL =MW | 99 W &7 Y
FT S ATHGT FEAT AEATE | W)
-GfagT WG FT A, W FT A0,
TET A G W ]| TR AT
fafieg &7 & & T EF @A R
R W aeE §W q@A
-qIEEEAT &1 FEAT  GA€E &
for g dem wRoafa frodw @
SrAd | g W) Fawiw sl o
ET O WIHST FTAT JEaAT |

st g WAt (FFOER):
JUTEAE WEIRE, W W HW W §
EH QU 99 4g AW "at e
| I aw %1 gfagw fggwm ¥
Fo @ Mg aw dm
weaF # foad FE Awgd ¥
fau g% Wy ¥ W §U 99F A
se a% @ owwm g oA
FqT & TR EWEN K @A I

APRIL 18, 1966

D. G. (1966-67)
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5
24%

ST § f qogRi & AT FTFT &
| w9 EEa e AT SAd
ug H g FUFT gER @M H;
FEET FETE EHIT Iq F A AA-
At wmgag w@ &) wfew ¥
SEAT FER oW HaY Sy 5 wad
oxell ¥ WY UF  @WTEaTE F1EW &
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frg sa@ s g agwe t &
fegam &1 woge wafss @ 9%,
Saf faadt o agmar e e §
g FC W IEHR AR F
At gafaw @ Qd & foaad el
F UG § A2 T @ WK GG
qUt aEEY FT @ 99 T T
FRA F IR oA fafed & oam
FT 9fgr WX SEd fow wew
1T Aifgq | g WX @ F@r gEwr
arqw g fret e § g
fafedt & a@ w@ @ feew
fai f& ag gfaw & @ ad@l
W, varfedag Jaw A@ w4,
TEd Y arg w46 | ATERT O
oFST & go @i A frea fadi
@ A W 4 | O A GEA
ITR AT € ;i qE ar f5e
@ o @ o oawad B fFoeR
w1 W@HIUT FE AT TG A TG &
oF ager g mr 1 qg #F g
m&ﬁn&amﬁﬁqwﬁ
aw § w4 @A

14 hrs. R

T g AN & s oWl wgew
Fvgm g g | T § fr Gaet
¥ wad wy W wAw F
ofedmw ¥ k@ W@ S @,
ZH-3W, TEOEE AW IF IAHT FTE
I TG W 1 9w d W
wafa Y s & AR F owW
R 2wy ax waw @ &
S EIE dw & @ g
T AW A FA S IR qaerw
Fgias gax wan, sk & fe &
WA FWg i F @I
9d9s § | F #YI wwg afAEA
d 9gT a9 9@ 1957 7 20 EAR

CHAITRA 28, 1888 (SAKA) D.G. (1966-67)
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aagd ® % A e, 22 9€ W
57 Y1 18-11-57 ® HOfquaT
srifer & @ T 3-4-58 W
TF §19 & 1% §EW faar v fw Jad
o Tewfedm wrT < faar mam
T ¥ fz gu, frm-fem s caow
Wi e gy, a feRr s
SOl W SR I9F A 7-2-64
! MR adr gE SR T oR fe
g ww g | @ gW
22-2~59 & IFT arw Qfgmfor
g R 66w Ufgafar @ s
fear maT1 1956 AAFT 66TF W
qE AAT| IEF AR qF HGFT
W § a1 ff wa 3w w7
F1E BT §F AT § a1 AR AT
fr &g o gaew #< fag fowr @
mifasl & 9 Sah fag fee Sasr
gamr T § fF owm QEr wwe
g AT fe AT AR @A AT TE
9 @ q 10, 10 AT 15, 15 A
& TR 0E & Q9§ gl wog frwre
far 7 fer 6 oF Gur WY U
g & T W ag wod W oAy ™
qg I W AW 91 )

© T ¥ dygenw ¥ O wiw
VI ITFT T 10-15 O J @er
¥ 9o AT @R ) W ag o fw
¥ uive e @1 fn fe
g1 faar man, AT fear v | @g a=n
0T s R T o ¥ wagd
nagaggi ¥ A Qe frogra
¥ T2 #17 fuar o, Sfsfedm fwar
Q1 AL A9 FT GR Iq@ F qogd A}
TET GTEIT AT | AQ 99 wAT T ¥
g ¢ fF Sg w1 fer @ faamw
AT AMRY )

39 ¥ a7 0% Of tfaam o
qHA § | FFX A UF AT F FAA
I R 3 QAT FOWT FTAY
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[t gwar )

T feur o 5 € ww wroen el & gF TR F FEA Y I@ Ay

A" T w7 AW 7 fAweTT fge qra Jwdw ¢ faar mn, wie s<

TS WY IW HT ATUT WA @ &Y
& ¥R ¥ fag o wi & sfem
T qTO @ SdT G | T A
OF-UF qT7 Ao @ T 1 fedft &
15 @ ¥ F1€ Q9 F foag F99 qre
q gEaw AE A O AT W 0@
@, A feer sl gEaan
g w1 w fegem W feen
T &, W o A 8, Ak e A
et fsara Y og o frgman
Fridus 4 @ 7 O& g 99 &
our Fgdr & f5 @ oFE ¥ faaw
q #E dHeT grar ¢ @ qg dfwe
T @ Afe SE A O g@d "
Fget & fF moAr w18 oY SEer AegR
R wfas fag a3 FT 973 & ) &<
WA TAFEF a1 I @
¥ g 1 & o F 99T &
™ wgE ¥ W ) wn frar @
e g o a afamiz # gt
33 Ty Sl A wwE ¥ TG e
a1 fee wmae & 3w § 1 ag dar
FHF & A0 R 9 T WEr | 59wy
aifewt 3 Y ®Hww s faar Ak
I9 B AR A W e o fean ik
T FTA H1 OF-TF G AT HFad
+ guw ¥ T § 9 6 9 wmH
AR FTF AT gem ! ¥ wrden @
8w oF fo § @ A frang 5@ &
w9 17 | w7 o f TR
T @ W N aww F T oAy O
FA W A w7 e wr g ?
9 N B Fargy s afgg

% ¥ g WY w waATe wY ST Qv
R 9 6T quA 5% wet AgeT ¥
e W § fe A Wi W
o g foid & afew

fear v 1 oW frgam & wogd
T OF qgT AT AITE AT & oW qF
fe TOIX T IW FT F A W@T |
& ot FE e o Ao I F aw W
tfogm 3@ R g #1 Fa9E f&
fegeam 1 g@FR ¥ W A
fdié oX foat a% @« fear at say
fFad T Ao F F ¥ z@ faav
ST fradl @% 9§ 7 mfawt ¥ ew
¥ feur ? &% @ ¥ 3@ @ ¥ @R
FFT TR gU ¥ frad mER A @ w
i ¥ 3T w1 W U FT fear
TF ARG F FgA § a9 wHEA
#1 foie #1 I T w7 faam o
% q9T ¥ gSW F gAY I§ wiT
T & Ao F g qw A v o
O wd § fF AW S A eRA
farw F ) fifaw w3 1 Fg A A,
R T & A 5w wA S #7 JAr #
ARATESE ST # AT T | Aar
TR TF a4 7 Fg1 fF gAsidArsse
AT T F1E gOFT AT TE {1 I
F ¥ F AT EaT & 7 AR ar
9 a1 T g F g Wt 9w 3dEr
F wogd § w0 A R A W I W
wr faear & AR w1 A faear &
I AE @Y T AL & 1 g o
&, g oY fre® gu TS ¥ At e
FET W 39 qOG FT IET JOF ¥
ey F7e § Ry 5 3w g@h
g ST FW § W g@I W
FaAT § F9 JaT 99 F & & Fown
3E W § | widaw mw wat o Ay
W N a3 @F A wifge f& Sy
s T § W W d9fe
T AR ATIATESE A @Y ' € gafag
w39 & fag Fan aufer @
|
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AT o QAo 9l 1 Fd agdt
ST ST T € Y A wfe #Y wR
o To A TTAT ) fewie wrAT HiF
R = R v e ) @ & Ao
& | A wEs W afg o am
FO F werar AR FE ITF TG
AfFa g e W g e R fF
AR T qIg 1 feafy w1 qF_E
T #T wFdr & fow a@ ¥ WX
foraY T aEgEl # Y A A @
£ < fegra & aTFTT 99 7 Gar T
2 gt w o Ag R ogEe Wwm
W Ry A s ) A
aF FTH g 4l @ "R dg 1 f§
fergeam F WOGRT Y AT I A qrAW-
w1 F I § S S F A9 FW
¥ 7 41 NS & 98 S Y gy fiag
9T gew g #R a8 fadr € aifeg
AR 7 FafaeTEss A AT AY FYAL
TG G AT | AT eI €9 AT B
¢ & awel, 7Fm AR @ET oEAwr
Faamw gugl a1 ¥ fag & 9% ag
g & feag § A RN ¥ fgaw
¥ 7l g feq | qE T W W
A w1 fF sT@El ¥ o9 feg
g @t it e ardl & wer o
Fwar § fF @@ @id ot w wE g
fr 9% foao @ & om@d gAY
gt afer s F@El ¥ AL FW
FW § ag agq aat § AR A9 ¥
FEaT § W1 99 FY AT W woETE
w5t § ¥fFT 9% wemaT AT | At
AR fargeam Oy § 9 w9
T T gAWTH N, 99 F fow A=y
gFTET &1 &7 @ ¢ g faw o @
R Wt St FT FY akEE FT
=ifen wifs Faw FEHEl § @ ITQ
= q=T gFH & ¥ § aww awgd
XY AT T TG gy § W I &Y
gaq af & it I aETC &
I g ST FL Kt g e

CHAITRA 28, 1888 (SAKA)
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o HAY o ¥ AT N A aew W
o g=Et g ¥ Ok F@& qAfew
w2 IF 1| AWM F JIGR F X IR
o9 HAVE T SN g § AN
ag 7 IRNY arg <Y § 9 SwdT
N ag g w3 fegear & Aoge
1 LT T FI W AW H qHSETE
N TNy I d foag o
qETaaT § 1 g 30 I ¥ g

st gER Wy woEw  (3AW)
I WERT, WA HAE F q9E
oEHl 9 Ay gu & e wd
¥ qTRY g g faare @ar Sgar g
R 2w ¥ oF QA ag aw At
AN gFml #, ST gt §, Ao A
tragdsmam | Wy Fg §
T & arf I A aen § ok
A AT I AT wEEAT I A
forg a7 a1 Ty fey AR AW
IT &7 HT 150 TX gAY =R
& &9 ar¥ 3% fag &z €v @A
Tifgy | o= I & & afF fawd &,
A § I gEY &Y avar & A IE
1% Gar 781 fasrar & A1 ag ST e
gE WY § 1 25-25 WX 30-30 AT
% afaq 73 ¥ qUT IT AW FY g
fear e & a1 9@ oA ©A G
a3 A G A faer 0 I
daudt fadt =ifgg w7 A ey
o1 T F FT 91fgy wWifw gart
3w &1 4 OF qgF g AT R

# sz arear g fs mfasz e &
Y faw & ag ¥99 I FrEm |
AT A & JoT 20 FHATA FW FQ@
Frwmay ¥ e A Wl
qIEZ §9 7 gL w1 gy sfwA
e § o ag @i &% & s ag aw and
WX wifasec &Y & 9T FH ¥ 7
5 N7 SIgT 9T 17 W § 99 T q
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[sft gww Tz wgEm]
g wifge AfF Wi ¥ W@ 20 @
FH FQ g Q& @) F W oaA
#1 9n fRar § 1 afe o i wifasm
T ¥ TN A o @ wR W@
frad & w1 2w ¥ ST § Wi W)
IR 25 WX 30 HAAGI T FH FT
W@ e § W U 40 AIFL aF W
F0 § AfeT a5t Foed § 12, 1537
18 A9 & a9 #T @ fa@ry § o
T AR ¥ R A giw) § g siny
g fr gt sramt § 20 W@ wwW
T w R 1 5w awg # SEmbat
frer wifew fFar @ § 0

W a5 & o el
¥ FIAT g9 § qu-gfa wxEr Qe

IR AT G qomE o
WA —yT N W A
G AYAT WO T @&

= geR w weww : Imaw
wRrEg, § g @ 97 g T w5y
£ fr wifadz % i = gfaad 3=
Fre@Ht § @ s, faw d daedw
waE A g § 1 fee gk Rw F
¥ 9ga & FeE™ S IAw § fm §
FTHY TR ¥ GE w w § Afw
I F wifas 7 § T=99 ¥ fow auq
FHAET FY AR AZT T W FA )
LTI FT §F AT FT @I T AMY
fr 2w ¥ @ fagd FreEm § S W
wafEl N arE w5 W F} ¥
T & " g w0
W6 § FEF F g 7 T8 A9 § WX
37 F Syrer Ay g ¢, o o wed
a gl el §

R W § A ¥ N
Fream 9K gavé-faww & ot gFE §
3 ¥ wHwiA ) W G AW

APRIL 18, 1966
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gt g1 3—a @ S ¥ faw N
37§ 3 AT T S & fag wfade
¥ F gfaar § 1 sfaT 9 @R A
g W ¥ ¥4 af9g fear wmr d P
F1 S G G & B T zart
a1 a93 § 7 I T S a1 Wiy
ar au fear ¢, o & s 99 @
ag ¥ AW A g § 7 & W
g ¥ fadew F& 5 qg A9 9O
¥ @@ I F awrd W X fF aarg-
JaTRA W F&ri-fawr IOw § oam
W I WETE # W gt §
w7 dfaa fear @ § A% g9 S F
T A R XEEw 3qT ¥ FIen
L

fom SR § Fw w9 qiw afe
T F &, IT T T FY qT€qT FH
FARATFGIFE I FASTNA Y
T FY Ewdr gy AEy |

# 7 ¥t fra FT TEan §
TR FT TE T & fae s &
TF U qa9 arE a7 Aifgy /)
ag a1 T @ Afg 1 Ff wagEr
& gum guR AW § W F0F
Tga T A &, Y AR AFRHT FAAL
< gt & dfaa @ & g
F T Fq9 AL JATAT IV ALY,
fow ¥ 97 @i 1 q e |9 )

AT G 3W X TY 4 7 Frwry
¢ W% § grd g W SR W,
for ¥ o= wiawa SH=TO SegTER
& § | Wie—w-g ¥ 3T Y
St aw faex =ifgy, & 99 ¥ @
W g ) F AW F AN JTEw
T WAt § fF sae @@ denm F
wEaTfEt Bt seard W 8T arfas
AN 6 TR ATSTET WEaT ISt
¥ foe Rl feet W fawr #
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TH Y ¥ oY Hud w@r, 99w
qftoraey agr WM AR T, WY
TRt —- FRQ @ 9T FW
A &, I A B g wR W W
foaer & amgR fawrer fear @ ) o &
I AgEr A0 ¥ gra 61 &8 €
gg qaer gk W A § 1 faemd &
FE FREW ¥ WG qET AogA
T wEAEr & af, N f5 owmeE ¥
3T W A 7@ v 9 qfw o) a4
fe 3 wfa § olv o= %1 TR e
SR | dfeT sER & e & fag
*E wEEqr g A OAR § wEl W
WE AW A @ g F oaw
I F) oie faar g o

wafae ug wmaw § & a@ @
FRE § WY guw ufawd sE=TY
HETY €7 A FTH FQ §, IT T Gy
fear S | AR A A A WA
& 97 = st g fegr wmar @, 9w 9%
feram giaT @ “Faw oE W & fag
& AN 99 #1799 faar s 8,
o 9 oY fomr @ar § “Faw ow
7EW & fag” 1 2@l wET A-A™ a_
@i AT § ) AT 9w A
F a W W I FOTR AR
A Y 9@ =R a9 A awd g,
BT qFAT & | I 9T F AW EAA
& 7 & wR WU @ Y @ A
& @ %3 Ifaa Few IomT =1fgy |

TRIMA oF wAEd UM |
AR I ¥ seas! ¥ 1 arEe
098 @ aX & foh wqwa &
I WG 1 w4 faean § 7 ag W,
AT ) FE IANT H I FH FQ G 7
& faom oRd, o= &1 15 agr
@ dar @ | wfewt @ e § W
¥ T 9%, q9 1 AW 9, v fowm
IR T F@ G, A F,
Wi FTEm ¥ age faww ams

CHAITRA 28,1888 (SAKA) D.r. (15.5-6T) - :

ag 3 & W § | 99 & fog sfade
¥, a9 A€ a7 fafemr Y wr€ gy .
T | W g 9 & wE ¥ 9,
qF agr 9T T T § 9K W W}
waTEl Y 99 W §, o ¥ 9T ®
wHF #F o § 1 A7 wel wERT Wy
W AR # g WY ferar § W s
WY #Y 3, afeT oW g% I F AR A
I® 7 fFar mav § 1 e 3 AR
9§ FTA A T A fRr e §

Wy wew ¥ oF aEd x|
IANT § | 9E IANT F W W qX
gl #1 7 Wifade $¥ Feav §, I
frgasdvaR ¢, N =
fomar & AR 7 S & fog fafwr
Y #r waE § 0 faegw sf@
AW FT IF AW F F7 foAqr I &0
Iq IURr & §r0 w1 3F o7 faar
IET § 1 ST A fRa gegd faedy
2 ? o5 R fifeqt A & a@
I B F W4T, g a ey &
B ST A1 AIg & feat avay
& 1 I worgd #Y 97 ¥ & T 9u
2 fear smar @, o & Y 9 @
W aE T Y § 3 Ao, &’
T, Y T A9 A § W 3w
gfEe sax § | & faega smf@
s ¢ ot & ag wg WA g fe
W @R & e 3 Anfey |

w7 ¥ Fer @At 7 A7 /e
a1 W 2w § i fagw §
@A ST 1 agi AT am  ?
worge ¥ formn foan s 3 fs @
A a7 "7 37 Y feqy omar @ Faw
OF TOAT 3 WA | A T wHErdy
g & fag oy § @ T ¥ fomny
Tad § 1 wuan, AfeT & o A gard
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[ gva == voTT)
. W X awar g B far @ o
aran § 9 fear oF ww@r & v
ST & 1 SR A ¥ wy o & e
TR gW ¥ 9y AW e ¥ W @
TR w1 T w1 famr s e
TR N 9l 5z ™ § fF wm AR
M A T o A X oA
TATE fear & 1 @ FEen @ wege
T § T w7 9T ST & A SE
TSI JERI @ AT T R R wm
T 1 g fewm § g & wrg gafa
g oA

T qH SHTY Y w4qr 7 FA
g T @R Y T | € ¥ ag ¥
AT & AR W T F FOT A F
@ Gan T e 1 3% AT G
|1 | W AR G AW
T =fRg

am gfqw el ® FRr et
Ty &, AT TR qeeg & A ¥
FTETCES AL FC RN 1 6o Hrio Fo
aw, gfear a o S o9 g
1§ I qTETE T FWE ) A
gferw araT @1 92 $few 9y ggEr dar d
7 @¢ @ aF v g, W afz #
TRz @ 9 @ A wed fawe
G ferar S & | Afer I qErE
Y o FE A & FEH TG g
¥ ST awa @ e

BT AW H eqqrel & A FATIET
F [ FW § SAF FeA FAUATH TG
& 1 AT I foraar wTR A & 9
e & I ot e § a9 faear
fzd gt s A wgmE # AW
g A ag Tga A& § {5 IAH qEng
TgrgY G

AR AW oY W sTwT § IR
Z oWy 2 7 oWl orgegigR § &
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D.G. (1966-67) 11416

I ¥ ¥B wATE W A fawmn
wWifF a9 § oW W 9 W W
e 9T /T fear @ e @
AN FT AGT qGT T L ) FER WY
W AR & T g |

T AR & & aR F I g
ol § Jesraty T fear mar g
3Y WY @ G g 1Y | 9% e,
fazen wR srafiar oy § 1 &0 qE
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Shri Sham Lal Sarat (Jammu and
Kashmir): Mr, Deputy-Speaker, Sir,
I rise to support the Demands of the
Ministry of Labour, Employment and
Rehabilitation. 1 would have liked te
speak on labour, but I will not get
that much of time; therefore, I will
leave it to my hon. friends who have
done a great study of labour problems.
1 would only touch upon two things
about labour.

Under the Trade Unions Act, trade
unions ordinarily constituted are be-
ing registered, But I would parti-
cularly draw the attention of the Min-
ister of Labour and also the Deputy
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Minister of Labour, both of whom
aave been in the Railways in the past,
that there are a number of categories
of workers, a much greater percentage
than should have been under the Act
for being recognised as organised
unions of labour, whether they are
salaried persons or wage earners.
Kecping that in view they should have
received recognition under the Trade
Unions Act for being registered ag far
as that department is concerned. That
is not being done.

The hon. Deputy Minister who has
been Deputy Railway Minister for
many years knows the entire condi-
tion of the railways. I have all regard
and respect for the two federations
for taking up their cause but 1 know
it for certaipn that there are a number
of things that need to come up before
the railway authorities but they can-
not come because they have no
channel to come. Keeping that in
view I would only say this much,
whether it is the railways or other
such department or agency in the
country, they should have this right
of registration under the Trade Unions
Act.

Shri A. P. Sharma: Is there any
difficulty about registration also?

Shri Sham Lal Saraf:
ceiving recognition.

Yes in re-

As far as employment exchanges are
concerned, there is certainly a met-
work of employment exchanges but
they are mostly in the cities. They
need to be drawn inside the rural
areas, I have been connected with
this department for some time and I
have seen from my experience that in
our rural areas people, who are
peasant proprietors or tillers of the
soil, do not get work for the entire
year and in a number of cases these
people have no information, have no
guidance, have robody to tell them as
to where to go and how to get them-
selves registered. Some such contri-
vance should he devised so as to see
that people who do not get employ-
ment all the year round, get some
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opportunity of getting out of their
areag to earn some livelihood at the
projects, Somewhere some such thing
should be done in regard to that.

The main point for me is rehabilita-
tion. After the last conflict with
Pakistan, you know it that in the
State ] come from large areas were
not only overrun but occupied by the
Pakistani hordeg and Pakistani Army;
so also were some portions of Punjab,
particularly Khem Karan area. Per-
sonally I have very little knowledge
with regard to the borders of Rajas-
than; therefore, I cannot say much
about it. I am very happy that the
hon. Deputy Minister, Shri Chavan,
had some time back gone to Jammu,
right up to Chhamb. I was very
happy to know a few things from him.
Since I had not gone to my State for
some time, the interest developed in
me s0 much that 1 gathered a Jot of
information by now. I would like to
keep a few things before the Minictry
and will request that they will very
kindly look into the matters as soon
as possible.

Over a lakh of people were concern-
ed in this and even to this day they
have no hearth or home, Homes des-
troyed, hearths done away with.
Whatever cattle wealth they had has
gone out of their hands, Because of
the scorched earth policy followed by
the retreating Pukistanis, as far as
their crops were concerned, they have
nothing left with them. Not only that,
even places of drinking water have
not been left safe or without being
polluted. That is one aspect of it.
Today they are suffering very much
from it. Shri Chavan must have seen
it himself that right up to Garhi only

people live in their homes; beyond
that in certain arcas they live in
camps, but Palanwala onwards, I

think, not a single soul has gone to
settle in campg till today. That is the
second aspect.

The third aspect is that even to this
day they are nnt sbsolutelv sure of
their security. I have personally been

I
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sannected with the rehabilitation of
these very people twice in the last 15
or 16 years. Twice, poor men, they
have been attacked and were forced
to leave their hearths and homes; they
were again ruined. This is the third
time that it happened with them.
Naturally, they do not feel confident
that there is security for them to stay
there either from the State Govern-
ment itself or from the Defence De-
partment. Unless and until the Min-
ister of Rehabilitation makes absolute-
ly sure that people who are settled on
these borders gain this confidence that
they will be secure and defence forces
or external security forces also will
be there for their protection, I am
sure, not a single soul will be able to
go near that area, Not only have I
seen it myself, but I have heard from
thet Deputy Minister that on the
other side of the border in Pakistan
to the last inch they are cultivating
the entire land and everything is go-
ing on quite all right, but as far as
we are concerned, the scorched earth
policy is still there and we have not
raised a single finger. The same is

the case in Punjab and in Jammu
and Kashmir. Therefore, Sir, much
more has to be done. Secondly, I

would like to say this, and I say this
with a full sense of responsibility and
with all the emphasis at my command.
I wish to say that the Central Minis-
try should kindly see what is being
done and what is not being done. If
they do not do that, this matter will
again remain unsettled us it has
happened for the past several years
with regard to certain areas.

Now, Sir, I come to the Kashmir
Valley. At the time of the raiders
appearing in the srea what happened?
In a ptraicular area—what is called
Gulmarg—hundreds of Hindu and
Sikh families had to run for their
lives. T must say this point that this
time the raiders did not kill Hindus
and Sikhs as they did in the last raids
.in 1947-48, when their slogan was:

feg-—faat rac x 7w
LGEC S B ¢
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I will translate it. They would get
hold of the life and property of the
Hindus an. -~ke away the daughters
or the girls of the Mussalmans, They
did many otner misdeeds but they
did not kill people. Only where there
was some resisience, where they sus-
pected that they might report, that
their security may be affected, they
resorted to such things, As far as the
Hindus and Sikhs are concerned, they
had to run for their lives leaving
their entire hearths and homes to the
mercy of the raiders and cverything
else. Today it is not much. About
400 families of Hindus and Sikhs are
actually famishing. In Srinagar also
I have seen the position. Apart from
whatever relief some friends have
collected, they did not get any relief
from any quarter. May I place it
before the Minister of Rehabilitation
and say that it is his primary duty
to see that they get some relief. Re-
garding Batamalu lot of things have
appeared in our papers. A place right
inside—not on the outskirts—but right
along with the city of Srinagar has
been destroyed and three hundreds to
four hundreds of bhouses were des-
troyed by the raiders, for no fault of
theirs. About their rehabilitation, Sir,
1 do not believe in seeing very big
schemes, big ambitious schemes, which
never come to fruition, but I do be-
lieve in one thing, that they should be
rehabilitated and they should be given
some help. Persons in power should
not be allowed {o make political:capi-
tal out of it. We ghould treat this
case purely as a humanitarian case in
which the moral responsibility of the
Central Government is there to see
to it that they are rehabilitated and
they are given relief. Not only that.
In some villages, right from the
borders of Uri, right below Haji Pir,
in this area some people need to be
rehabilitated. They should be rehabi-
litated there also. T only wish that the
Central Ministry will please take
some steps for them to see that they
are rehabilitated. Otherwise there
are not very many problems. The main
problem is the old btelt from Akhnoor
right up to Chhamb where .not only
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the area was over-run and occupied

the Pakistani armies but every
hearth and home was demolished, not
even drinking water was left un-
polluted. If the Government do not
pay full attention to it just now, the
whole area will be open for the raiders
for any future attack and they could
straightway walk into this area in
this State of Jammu and Kashmir.
By this scheme of rehabilitation—I
wish to make it absolutely clear—
your department will be solidified and
people there in their very fertile land
will be able to raise crops which will
help the State very much and this
will also save the Central Government,
the Ministry of Food and Agriculture,
lot of botheration. Now they have to
feed lakhs and lakhs of people. There
is the moral strength of the people
and this land could be cultivated. On
the other side Pakistan can till the
soil and reap the harvest right up to
the last inch of land that touches our
State of Jammu and Kashmir, So
with regard to all these matters there
is a great responsibility which rests on
our Government, they should rehabi-
litate these people and set things right
so that normaicy returng there. With
these few words I support the De-
mands.

Shri Priya Gupta (Katihar): I rise
to make my observations on the
Demands for Grants ol the Ministr
of Labour, Employment and Rehabi-
litation. These eighteen years have
passed since our independence. We
have to take a stock today whether in
respect of their wages, their housing
problems, their medical facilities, their
educational facilities etc. and other
ancillaries whether the legitimate de-
mands of our workers have been ful-
filled or not, and whether even today
the Labour is being kept much below
the fringes of their minimum needs or
not, We have seen the Government
giving them here and there a Pay Com.
cission or a Wage Board or some such
thing. Could I ask the Government,
the Government which is pledged to
the socialistic pattern of societv, whe-
ther they should make some terms of
reference as a pre-condition for
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fixation of wages so that it should be
the amount which will meet the
minimum needs of the workers in
this country? When the Government
feels that thig should be paid, a legal
Act should be brought in in this House,
in Parliament itaelf,' to protect the
labourers from starvation and having
a cumulative effect of starvation and
starvation deaths. Government denies
that there is no starvetion death. This
is a process of cumulatively losing
agility and then facing starvation as
a last resort.

I appeal to the Labour Minister to
come to certain conclusions in respect
of the minimum need based wage and
appoint Wage Boards for the future
accordingly.

Secondly, as regards medical faci-
lities, what is the condition which we
see in our villages? What is the
condition of the agricultural labourers
and such other establishmentsg who are
detached from the city life? They
get some medical facilities just like
other kisans in the villages, They have
got doctors in every block, The doc-
tor is not used to go and see the sick
persons. The sick persons have to
come to see the doctor. How can the
sick person come to see the doctor?
There is no roag worth the name; a
patient has to be carried somehow or
other to miles away till he reaches a
doctor. This is the condition, Sir.
There are no dispensaries; no doctors
in several places. An ordinary com-
pounder just gives some medicines to
the patients.

What about cities? About one
thousand patients are waiting and one
doctor is attending on them. I do not
know whether the doctor is possessing
a magic eye to know even before see-
ing a person that such and such a
person is suffering from such and such
disease and such and such medicine
should be given. This is one of the
conditions of our labourers, whether
they are in the public or private sec-
tor. This is the condition in the cities.

Regarding housing, very nice things
are being said. 1 do not know what
actually Government feels in these
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matters, Does the Government feel
that labourers should be without any
accommodation whether in the public
sector or private sector or casual
labour? There snould be a provision,
compulsory provision made, for their
quarters. After all, have the Govern-
ment decided where they should live?
Have the Government decided that
after eight or six hours—or whatever
may be the scheduled hours of work—
the man and his family will be
thrown on the street, to take shelter
under the sky? Has Government any
plan in their various Five-year Plans
to solve the housing problem of our
labourers? The hon. Minister, ] am
sure, will say: “Yes, I have got so
many lakhs of rupees given to the
State Governments for construction of
labour quarters.” These are all proud
things—these are all show-pieces,
Dikhawati; the tusk of the elephant,
not the teeth of the elephant. These
are things to he shown when a foreign
delegation comes to India, things to be
shown when an international delega-
tion comes to India, that we are doing
this thing in Kaupur, Calcut'a, Maha-
rashtra or Borabay. But these are
not sample things. What is the actual
percentage of the workers who have
got quarters?

Then, Sir, I come ‘o the question
of the education of the children. Un-
fortunately what happens? The States
do not take the responsibility. The
Minister will say we have created
Centrally-—controlled central schools.
But thig is not much. and in the field
of Education, we have done nothing
for workers’ children. Now. what
happened in the Vedic age? We had
our Brahmins, Vaisvas, Kshatriyas. and
Sudras, Sudras were Sudras, all the
time, Similarly today we have got a
class of society of our Indian com-
munity, who are always a Class-IV
staff. low paid pecple who cannot
aspre very much. A chaprassi can
never even drram that he can give
such education to his son so that this
his son may become an engineer or
overseer or general manager or anv-
thing else. It is a khandani tradition,
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The son of a general manager
becomes & general manager. The
son of a district officer becomes &
district officer. The son of a labour
officer becomes a labour officer; but
the son of a peon is a peon for ever.
This is the gociety which we have
created after 13 years. There has
been no attempt to see that this is
done away with. May I request the
Labour Ministry to take initiative and
urge upon the Government to follow
a policy whereby this down-trodden
class of people may rise to the level
which the socialistic pattern of society
has aimed at.

Then, I come to Employment. I do
not know how much has been provid-
ed for the employment potential in.
the Fourth Plan, Of course, I gee very
nice things, the employment exchanges
giving figures that so many lakhs of
people have been recruited, But what
about the other figures showing the
number of people retrenched? There
is no record to show that, The whole
country is blutfed by the employment
exchanges giving figures as to so
many lakhs of pecople have been
taken in, There is no record any-
where to show as to how many people
have been retrenched in one year or
two years or in six months or three
months. There are the figures of only
entries and there are no figures as to
how many persons have gone out. That
balance-sheet is never maintained by
the Labour Ministry.

Then, I come to this autamation
and mechanisation. It is a srquel to
the technological developments. Some
vears ago, the steam engine itself
brought in its sequel an era of re-
volution. And many things have been
done since then. These technological
developments are both a hero and @
villian. These computers, the automa-
tion, the mechanisation, all these
things, are a hero in the sense that
they increase the efficiency and they
do ‘a tremendous smount of work in
the twinkling of an eye. But it is also
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a villian because that leads to throw-
ing hundreds and tlousands of persons
out of job. Our Government should
feel that India’s condition is much
differeat to that oi o.her advanced
countries where there is the problem
of the shortage of man-power, I
would request the Labour Minister to
look at it from this point of view,
that is, the villian-outlook of these
technological developments. Our coun-
try is a developing country and we
always want efficency and technolo-
gical advancement aiso. That is all
right. But we should have it in a
planned way. We should not simply
copy the structure of the technological
developments, the automation, the
mechanisation, the Central Traffic
Control and all these things. We have
forgotten all perspeciive and the con-
text of our vountry. In those coun-
tries, they are short of man-power
and they have utilised those things for
better work and better things. Un-
fortunately, in our country, this is
raising the problem of unemployment,
From this point of view, you have
to think of any surplus created in any
organisation, whether it is a Govern-
ment organisation or a private o-gani-
sation. The Labour Ministry should
see to this.

, Mr. Deputy-Speaker:  The
Member may conclude now,

hon.

Shri Priva Gupta: Now, I come
to Rehabilitation. 1 am a small {ry
in politics, in the political game and
in the political Jife. We have always
dealt with problem with ooh and aah.
If our approach to this problem had
been a practical one, whether at the
time of 1947 or now at the time of
Indo-Pak conflict. this problem of re-
habilitation of the refugees would
have been solved. The fringe-atti-
tude of the people here and there has
not allowed the rchabilitation nro-
blem to be solved. I submit the Gov-
ernment of India carnot wash off
their hands about the thousands and
thousands of people coming from East
Pakistan and whn hzve been made
refugees in the western borders of
our country to be taken care of only
by the provincial Governments.
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In the last I desire only one thing
from the Labour Ministry. The labour
officers, the conciliation ofticers and
others can exercise coptrol over a tea-
planting company manager and over
a Tata-Birla company manager and
they can twist the ears ot Ks. 2000-
men or Rs, 4.000-men if there is a
violation of the labour law, But they
are afraid of Rs. 300-wala Gazetted
officers in the Government estab..sh-
ments. They are afraid of the malik
of the Labour Ministry, the mailk of
the Railway Ministry—he is a bara-
bhai, jeth or tau any the labour
officers cannot take action again:t the
Government officers in the Govern-
ment undertaking. Therefore, all
labour laws are allowed to be violated
without being interfered wilh by these
labour officers. Similar is the case
with the labour officers in the
C.P.W.D. who ure under the Superin-
tending Engincer or the Exccutive
Engineer. Their confidential reports
are framed by the:n and they are
afraid to write anything about the
violation of the labour laws under the
C.P.W.D.

I hope all the things which T have
submitted will be lovked into by the
Minister.

Shri A. P. Sha ma: Mr. Deputy-
Speaker, Sir, although I rise to sup-
port the Demands of the Labour Mi-
nistry which have been presented be-
fore this House [ would like to
make a few obs:rvations both :n re-
gard to the working of the Ministry
as well as the condition of wanes,
dearness allowance and labour policy
practisod by the Government of India
in public -ector uniertakings and es-
pecia ly for the workers employed b
the various Ministries.

This is the beginning of the Fourth
Plan and yet nobody knows what is
going to be the size. the design and
the capacity of the Plan as it has not
been finalised, so far. During a!l the
three successive Five Year Plans, the
Government of India accepted not to
practise any distinction so far as the
implementation and the enforcement
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of their labour policies are concerned
between the private sector and the
public sector.
many welcome features and achieve-
ments to the credit of the Ministry so
far as the private sector is concermed.
They have set up many wage boards
and the conditiong of the workers
have improved as a result of the re-
commendations of those wage boards
and their implementation. At the
same time, they have started training
institutes for the workers themselves
am well as for the training of the
labour relation officers. They have
done a good job in all these spheres.
But I am sorry to point out one thing.
As my hon. friend, Shri Sham Lal
Saraf, pointed out, when this morning
L intended to speak on the Demands
of the Labour Ministry, I was all the
time thinking about the two Ministers
the hon. Minister, Mr. Jagjivan Ram
and the hon. Deputy Minister
Mr. Shahnawaz Khan, who had
the opportunity of managing and ad-
ministering the Railway Ministry for
a number of years. Although the
Government has accepted that there
should be no distinction practicing the
labour policy between the private
sector and the public sector, what is
the position today? 1 would particul-
arly refer to the biggest employer in
the country, that is, the Railways.
Xverywhere, according to the labour
laws, the practice is that whenever a
dispute arises, in the first instance, the
negotiation takes place between the
management and the workers and if
the negotiation fails, then the Gov-
arnment comes into picture and they
refer the dispute to arbitration. May
I ask the Labour Minister and the
Deputy Labour Minister as to why
this policy is not adopted in the case
of the employing Ministries? You
will be surprised to know Sir, that in
the Railway Ministry, there have been
a number of outstanding grievances
so far as the workers are concerned.

S0 far as the workers are concern-
ed, we have been crying hoarse to
refer the dispute to arbitration. Ex-
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cepting in the year, 1957 when one
ad hoc tribunal was set up, no dispute
has been referred to the Tribunal.
No tribunal has been set up, I should
say. The labour jn the public sector
were told that they were going to
have a joint consultation and compul-
sory arbitration machinery known as
‘Whitely Council’ What is the posi-
tion about this joint consultation and
compulsory arbitration machinery?
It has not seen the light of day. So
long as Parliament is in session, I do
not know whether the Home Minister
is going to announce his decision re-
garding this joint consultaticn and
compulsory  arbitration machinery,
Even by this compulsory arbitration
machinery, do you know, Sir, as to
what are the subjects going to be
covered? Only three subjects, vz,
wages—salary and allowances—hours
of work, and leave are going to be
covered. These are the only three
subjects which are going to be arbi-
trable according to the present
scheme of joint consultation and com-
pulsory arbitration. But, do the Gov-
ernment realise as to what is going to
happen after the application of the
scheme regarding other disputes in
the industries? There is no provision
under the scheme for compulsory ar-
bitration for the other disputes in the
industries. I only want to remind the
Labour Ministry that since 1966 1s
going to be a very gdifficult year poli-
tically beacause my political friends
sitting on the opposite side would defi-
nitely, more for a political reasons
than for the reasons for bettering the
conditions of the workers. exploit this
situation. Therefore, 1 am warning
this Ministry that if they want that
there should be industrial peace in
this country, it is an absolute neces-
sity that the provisions of the Indus-
trial Disputes Act should be immedi-
ately enforced in regard to labour
matters in the prime ministries es-
pecially the Railways. I am saying
80 because the workers are pledged
to follow peaceful methods in regard
to settlement of disputes. In fact, the
workers are following peaceff
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methods and settling their disputes
through negotiation. I want the
House to understand that if the

award of the tribunal is not imple-
mented, what is the alternative left
with the workers excepting by settling
these things through their own or-
ganised strength? However powerful
their employer might be, they would
try to secttle their disputes through
their own strength. Therefore, I am
requesting the Government to see that
the provisions of the Industrial Dis-
putes Act are made applicable and
enforced on the employing ‘ministries.

Now, Sir, I must say somecthing
about the wages of the workers.
Everybody in this House, knows that
the Second Pay Commission was set
up in the year 1957 to determine the
salary and allowances of government
employees. The Commission examined
the salary and allowances of the
workers and based their reccmmenda-
tions on the 1949 cost of living index.
Now, it is 1966; the prices of all com-
modities have gone up. The Govern-
ment themselves have accepted that
the salary was determined on the
basis of 1949 cost of living index. The
salary which. was determined in 1957
on the above hasis does not hold good
to-day. No doubt the Labour Minis-
try has set up a number of wage
boards; it is a good thing. At the
same time, it is the duty of the Labour
Ministry to see that the Ceniral Gov-
ernment which is the biggest employer
in this country should also set up
either a separate Commission for each
Ministry or a wage board or a Com-
mission for all the Central Govern-
ment employees to examine their
salaries and allowances de movo.
Otherwisc. as I said the other day, the
Finance Minister may have to face a
very difficult time at the hands of
their own employees also. The Gov-
ernment should be aware of it. There
is a great dissatisfaction prevailing
amongst the Government employees,
and particularly among the industrial
workers employed by the Government
of India. Therefore, a Pay Commis-
‘sion or u Wage Board or a separate
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Commission as suggested by me is of
absplute necessity to examine the
salary and allowances which were
determined a long time back and
which do not hold good now as they
are now out of date. They ghould,
therefore, be reviewed.

Then, Sir, I shall speak about the
D.A. paid to the Government em-
ployees. According to Justice S. K.
Das’s Commission, which the Gov-
ernment have not yet accepted, D.A.
should have been reviewed once in
every six months when there js in-
crease of 5 points on the average in
the cost of living index. According
to Justice Jagannath Das Commis-
sion’s recommendation, the increase
on an average for a ten point in the

° cost of living, the workers were to be
compensated, were to be given a parti-
cular amount of D.A. According to
this recommendation, they should
have been compensated to the extent
of 85 per cent. But, according to the
latest decision, in regard to the D.A.
announced by the Government of
India, the workers have been com~
pensated only to the extent of 75 per
cent. I want to know how far it is
justified for Government to take this
arbitratry  decision. Therefore, as I
sald earlier, we always try to settle
our disputes by peaceful means or
negotiations. We have been pleading
that it is not justified for Government
to take an arbitrary decision like this
and that they should refer the whole
question of D.A. to an impartial arbi-
tration and whatever decision that
arbitration gives, it should be binding
both on Government as well as the
workers.

With these words I want to repeat
again that if the Government wanis
industrial peace in this country—1
know the Government wants {o estab-
lish a socialistic pattern of society in
this country,—I appeal to the Labour
Ministry that they should rise to the
occasion. The letter of the legisla~-
tion should be especially made appl
cable to everybody. As there should
be no high and low in the socle'x.
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There should be parity between high-
paid and low-paid employees. There
should also be no disparity in regard
to implementation of the labour iaws.
Last year 1 asked one question—at
that time Shri D. Sanjivayya was the
Minister—as to why the Labour Mi-
nistry was afraid of the employing
ministries; was it because they were
more powerful? To-day I cannot ask
that question because we nhave rot a
very powerful Labour Minister and
two Deputy , Ministers—one from
Defence and the other from the I.N.A.
They are very powerful. Therefore,
I would request them that they should
not hesitate for a moment, and if
there is any lapse in regard to the
implementation of the labour laws by

the employing ministry they should *

be prosecuted in the same manner as
the private sector employers.

Mr. Deputy-Speaker:
up.

Your time is

Shri A. P, Sharma: One word more
and I have done. I have gone through
the annual report very carefully and
I find that there is no mention about
the enforcement of the labour laws
in the public-sector undertakings,
particularly with regard to the wor-
kers employed by the employing
ministry. I  would like to add one
line about the labour relations in the
railways. They always say that
labour relations continue to be very
cordial. Unless and until the failures
of the Ministry are brought to light
as also those who were responsible
for not implementing the labour laws
are taken up, the Labour Ministry
will rot be doing justice to a large
number of workers embloyed by the
Government of India themselves,

Mr. Deputy-Speaker: Now the hon.
Member must conclude.

Sh+i A. P. Sharma: I am conclud®
ing. As 1 have said. while supporting
the demands of the Ministry, I would
like to draw the attention of the Mi-
nistry once again to see that the em-

APRIL 18, 1966

D.G. (1966-67) 11432,

ploying 'ministries also do properly
fuction so far as implementation of
labour lawg is concerned.

15.00 hrs.

Shri M. P. Swamy (Tenkasi): I rise
to support the Demands for Grants of
the Ministry of Labour, Employment
and Rehabilitation. This Ministry is
responsible for treating human pro-
b'ems, ie., the problem relating to
labour, emplpoyment and rehabilita-
tion.

Rehabilitation of the repatriates
from Burma and Ceylon has to be done
on a la‘ge sca’'e in our country and
arrangements have to be made to give
them cimployment go as to enable them
to start a new life here. As the re-
port says, already about 137,000 re-
patriates from Burma have come over
to India. the land of their origin, and
about 70,000 more are expected to
come over to India by the end of this
vear. This has happcned as a result
of nationalisation of trade in Burma
and the restrictions placed on foreign-
crs there and the Indians have Lo come
over to India to start a new life here.
Unfortunately this problem is a very
great problem.  As I said earlier, it is
a human. problem and I reguest the
Ministry to take a human attitude
over thesc people and give them more
employment as far as possible.

15.02 hrs.
[Sirt SoNAVANE in the Chair]

Regarding the repatriates from
Ceylon, they are yet to come. Due
to the Shastri-Sirimave Pact signed
in October 1964, about 5.25,000 people
of Indian origin in Ceylon have to
be repatriated to India and this re-
patriation has to be spread over @&
period of 15 years; the repatriates
from Ceylon are expected to start
coming over to India from June this
year.

This dual problem of repatriates
from Burma and from Ceylon is a
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huge problem and a large amount
has to be set apart for the rehabili-
tation of these people.

About the repatriates from Burma,
1 am glad the Ministry has taken some
steps to give them employment. The
most affected States because of this
repatriation. are Madras and Andhra
Pradesh; in Madras, nearly 70,000
people have to be provided with em-
ployment and given the necessary
faciliiies to start their life. I am glad
that they are going to open a spin-
ning mill in Tinnevelly district on a
co-operative basis to give them em-
ployment and also to expand the ex-
isting co-operative mills there, so
that these people can be employed.
Certain concessions are being given
to them in the matter of employment
and education and certain age relaxa-
tion is also being given. I am sure
that these things will go a long way
in giving them employment. This is
a national problem. This problem
does not concern only Madras or
Kerala or Andhra Pradesh or Maha-
rashtra. These people are Indians;
they are Indians first and Indianus
last. So cach State has its own share
in accommodating these repatriates
from Ceylon and from Burma and
I request all the States to make their
contribution also in rehabilitating
their own brethren who had gone
overseas due to poverty here and who
have now come back due to the atti-
tude taken by the Governments of
other countries. They are our bro-
thers and we have to share their bur-
den also, as we share ours. This is
a human problem. The Ministry of
Labour, Employment and Rehabilita~
tion have taken this additional res-
ponsibility of rehabilitating these
people and I am glad that they are
taking certain steps.

Regarding the repatriates from
Ceylon, T suggest that the Government
may have a plan ready now itself; they
are going to come over here in thou-
sands by June this year and so from
now onwards we should plan for their
resettlement here. They were employ-
ed in plantations in Ceylon and there

CHAITRA 28, 1888 (SAKA)

DG. (1966-6T) 11434

is a large scope for opening more plan-
tations in Kenyakumari, Nilgiris and
Anamalai area of Madras State. I
am glad the Madras Government is
‘taking steps tp open tea plantations
to the extent of 10,000 acres. This,
however, is not very adequate to give
employment to about 5,25,000 people
who are going to come over to India.
So I request that more lands must be
allotted to these people and more
plantations must be started, so that
they can be employed in those plan-
tations  because they are already
trained in plantation work in Ceylon.
These things ‘must be considered by
the Ministry very seriously.

Then I come to another important
problem, of bonus. Bonus has a spe-
cial significance because it is an us~
sured income for the workers. Thanks
to this Ministry, they have brought
out the Bonus Act by replacing the

Ordinance. The Bonus Act assures
two things: the minimum bonus
and the maximum bonus. ] wel-
come the minimum bonus given
to the employees because they
were not hitherto given ‘he

benefit of gefting the meagre bonus of
4 per cent. Now the Act has made it
compulsory, whether an industry
makes profit or not, to pay a minimum
bonus of 4 per cent. It is a weclome
fea'ure, but another matter is that
there is a ceiling of 20 per cent. The
employees cannot get a bonus of more
than 20 per cent. The employves em-
ploved in tea plantations, most'y in
South India, have, in practice. hern
getting a bonus above 20 per cent but
now they are affected be-ause of the
ceiling of 20 per cent. I request that
this may be re'axed in cases where
the previous practice has been to get

more bonus than the 20 per  cent
limit. The verv same question  was
raised in the Madras Assembly and

the Chief Minister, Shri Bhaktavat-
salam, who is alsg in charge of labour,
hag said that the Bonus A<t has ad.
versely affected the tea plaatation
workers and staff in Madras State and
they have to amend the Act also, if
necessary, to restore the previous prac.



11435  D.G. (1966-67)

[Shri M. P. Swamy]

tice of the employees getting more
than 20 per cent bonus, This must be
done by our Government here.

Then I come to the problem of em-
ployment. Education has spread to a
large extent in our country and with
the spread of education, we are faced
with the problem of educated unem-
ployment. Most of the males and fe-
males are now educated and they
have to seek employment to earn their
livelihood. We find from the report
that the unemployment problem is
mounting day by day. We are, of
course, not denying that our Govern-
ment are not solving it; they are solv-
ing it to the extent it is possible; but
the pace of solving it should be ac-
celerated,

In this connection I may say that
employment in the private sector has
also increased, but the private sector
employers are giving employment to
their own kith and kin. I may state a
hypothetical case here because I do
not want to mention any names. The
industrialists who receive loans from
Government do not start industries
with their own funds; they get more
loans from all possible sources con-
cerned. They get the funds from the
Industrial Finance Corporation; they
get the funds from the Government.
The Government get money from all
sections of the people who pay taxes to
finance the industries. But these
industrialists give employment to their
own Kkith and kin and to their own
friends and people. In this connection
I must mention that the Labour Min-
istry must see that the industries
which receive loan from Government
must accommodate all colours and all
sections of people as employees in
their concerns. This is very important
and this must be looked into.

Another point is that, in the Payment
of Wages Act, there is no provision
for deduction from wages of the pro-
fessional tax payable by employees to
the local bodies. It will be very easy
to collect the professional tax from the
employees through the management;
it an arrangement is made by which

APRIL 18, 1906

D.G. (1966-67) 11436

the entire sum payable by the em-
ployees to the local bodies can be
collected by one cheque issued by the
management Panchayats need not
spend more money towards the collec.
tion of the professiona) tax. I suggest
that suilable amendments may  be
made to provide for this purpose in
the Pyament of Wages Act.

I then come to the provident fund
scheme. I am glad the provident
fund scheme is being extended to a
number of new industries.

One matter about which 1 want to
make a mention is this: the industrial
magnates have got their own guest
houses and bungalows for their offi~
cers; and the watchmen, gardeners
and other pcople who are employed in
those bungalows are paid not from the
pockets of the officers of the factory,
but from the management of the fac-
tory itself. But, while the watchmen,
the gardenres and other people who
are employed within the factory pre-
mises are covered by the provident
fund scheme, the watchmen, gardeners
and other people who are employed
in the bungalows of the industrial
management are denied the benefit of
this' scheme unfortunately. So I
would urge the hon. Minister to take
note of this and to extend the provi-
dent fund scheme to these people also,

so that when they retire they also

get some benefit,
I am glad that Government are
to re-

going to introduce legislation
gulate the contract labour system in
this country. The contract labour sys-
tem is in vogue for a long number of
years, and in this House voices have
been raised for abolishing the sys-
tem, but to our surprise we find that
Government are introducing legisla-
tion only for regulation of the con-
tract labour, by giving them some
benefit and by making registration
compulsory and so on, so that they
can be given some benefit as regular
workers.

Finally, I would like to say a word

about the motor transport workers. A
number of accidents, and that too,
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lorry accidents happen on the high-
ways, because the hours of work of
the labourers, drivers, and cleaners
etc. are not determined. In order to
earn more profit, the fleet-owners do
not give rest to the employees. When
the drivers go on a trip and come back,
immediately they are asked to take the
Jorry; this is what the fleet-owners do,
in order that they may earn more
profit, but they are ignoring the
health of the workers in that process.
The result is that the driver has to
work for long hours and sometimes
he meets with accidents because he
does not have enough rest. So, I would
request that the Motor Transport
Workers Act smust be implemented
throughout the States properly, so that
the accidents on the highways might
decrease.

Shri Gaurl Shankar Kakkar (Fateh-
pur): This is one of the most import-
ant Ministries, dealing with labour,
employment and rehabilitation.

As you know, the very structure of
Government depends to a very large
extent on successful production in all
spheres so that our economy might
grow. The growth of the economy is
possible only when the labour which
is instrumental for production has
got al] the amenities which normally
every human being deserves. In this
respect, I would submit that unless
labour is provided with all facilities,
with residential quarters, medical
treatment, education of children etc.
in a fair manner, it would not be pos-
sible to get more efficient work from
the labour.

In this respect, 1 have to submit
that even after eighteen years of our
Independence, we have not been quite
fair to the labour in regard to all these
amenities which are dire necessities
for them. I remember that only a few
years back, when our late-lamented
Prime Minister Nehru happened to
visit Kanpur, the industrial centre of
UP, he was actually shocked and he
said that he would like to burn the
dark, dingy and smoky quarters
where the labourers were accommo-
dated. And that was a signal where-
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labourers. But that is only a negli-
gible thing. Even then, unfortunately,
I have seen that it so happens that
those quarters which have been built
for the labour are actually occupied
by middlemen at nominal rents which
are actually meant for the labourers
and which are payable by them, and
the labourers are not getting any
benefit out of it.

I have seen the Industrial Disputes
Act undergoing rapid amendments
every month and every year. The
most unfortunate feature of labour
legislation is this that I do not find
any sort of congenial connection bet-
ween the labour legislation at the
Centre and those at the State level.
Labour being in the concurrent list,
there should be a sincere effort to
supplement the labour laws of the
States with those at the Centre, for
then only the legislation can give
benefit to the labour.

I may point out that there are cer-
tain enactments at the State level
which are most ineffective, and they
are only kept on the statute-books.
One of them is the Minimum Wages
Act. There is hardly any enforcement
of its provisions with the result that
the workers in the small industries,
the artisans etc. for whom this enact-
ment was meant, are still being ex-
ploited, and the authorities feel as if
they need not enforce the provisions
of the enactment,

Likewise, I would like to point out
that the lot of the agricultural labour
in the rural areas is most deplor-
able. The Central Government and the
State Governments have not paid any
attention so far to the question of
bringing them to the level of the in-
dustrial labour to any extent.

In certain States, I should say that
there has been an amendment to the
IPC, and under section 374 of that
Act, compulsory labour can be check-
ed. But I can say with authority that
there have been no chalans so far
under this section even though the
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offence has been made a cognizable
offence. It so happens that these labour
legislativns which actuaily deal with
labour and which can go to some ex-
tent in saving them from exploita-
tion are never enforced; the execu-
tive authorities meant for enforcing
these enactments treat them in a most
step-motherly way. There are no cha-
lans and no prosecutions under the
Minimum Wages Act or under section
374 of the IPC. In the rural areas
throughout the country, exploitation
and compulsory employment of agri-
cultural labour is still there and it
has not been checked. 1 would appeal
to the non. Minister that the Central
Government should rise and see that
such enactments as are actually in
the interests of labour are strictly en-
forced.

Then, I would submit that there
shouid be no discrimination in the en-
forcement of the labour Acts as bet-
waen the labour in the private sector
and that in the public sector. I join
with my hon. friend Shri A. P. Sharma
in what he has said in this regard. This
kind of dis'rimination is not quite
understandable, and I do not see why
the provisions of labour laws are not
actual'y enforced in the case of labour
employed in the pub ic sector. There
is one more apprehension which I feel
in this regard. Generally, it so hap-
‘pens that the public sector corpora-

tion’s managers or the persons who
are at the helm of affairs in those
corporations are either ICS or IAS

officers and they are very senior offi-
cers, and in the presence of such offi-
cers. the labour welfare officers or
labour inspectors a~tually {ecl shy,
and if 1 may say so, they are actually
cowed duwn nd they thus fail to en-
force the lubrur laws. I would submit
wnat Governtaent should take steps
in this regard and as a mafter of fact,
the public sector should set an ex-
ample for the private sector in res-
pect of the welfare of labour. But
actually it is just the other way
about.
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Then I have to submit with regard
to dearness alowance and enhance-
ment of emoluments to labour that i$
would be most equitable and just if
the dearness allowance given is pro-
portionate to the rise in prices of the
necessities of daily life, If we keep
in view the rise in prices of these com-
modities and the amount of dearness
allowance given, there is no propor-
tionate relationship, and it gives no
relief or welfare to labour. It should
be made a criterion that the dearness
allowance given should be in propor-
tion to the rise in the price of daily
necessities. Then only can labour
feel contentment and feel confident of
putting in maximum effort for the
growth of production in the country.

I am very glad that a bonus legis-
lation has been passed. But there are
so many instances where employers
have not paid the bous due to the
workers. The other day the hon. Min-
ister of Labour was saying here that
efforts were being made and negotia-
tions were going on. I do not under-
stand what the neofiations are about
when their obligation under the legis-
lation is clear. If employers are still
reluctant to give bonus even after the
passing of the Bonus Act, it is the
duty of the Labour Ministry and Gov-
ernment to enforce the Act and take
necessary steps thereon; there is no
stage for any sort of negotiation in
this matter,

Lastly, I would say that labour
legislation at the States and Central
level should be framed in such a
manner, that the legislation at the
State level supplements the measures
taken by the Central Government.
Generally, it so happens that the labour
inspectors and welfare officers of the
States and the Centre do not see eye
to eye, and they think they have got
different duties to discharge and they
belong to different departments. The
result is that what is congenial to
labour is not done.

These are my suggestions. I hope the
Ministry would rise to the occasion
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and implement al] the measures
which are in the statute-book.

Mr. Chairman: Dr. Melkote.

I would request hon. Members not
to approach the Chair. If they want
to communicate anything, they may
please send chits to me. Otherwise, it
disturbs the Chair very much. I hope
this suggestion would be agreeable to
the Members.

. Shri H. P. Chatterjee (Nabadwip):
1 must point out one thing, because I
also approached you.

Mr, Chairmam: This is a question.

Shri H. P. Chatterjee: We send
slips, but are not called. Then we rise
and ask for time. Even then we are
not called. What is to be done in such
circumstances?

Chairman: Let us not waste
accommodate

Mr.
time any more. 1 will
Members.

Dr. Melkote (Hyderabad): I rise to
support the Demands of this Ministry.
‘While doing so, I welcome the Min-
ister who is an old, experienced hand,
and the two Deputy Ministers who
have also had considerable experience
in Government, though they are new
to the labour department.

The Labour Ministry has a big em-
pire to deal with. Different depart-
ments are there as provincial units.
Each one of these wants to remain
autonomous and not come under the
purview of Labour. Our problems are
galore. Each bne of the workers is a
problem by himself. The Labour de-
partment has got to deal with them.
We expect the labour officers in the
department to work for the benefit of
the working class everywhere. I point-
ed out a few years ago that they are
just like doctors attending in jails on
prisoners. They can only examine the
patients and tell Government what
ought to be done. 1t is in that atmos-
phere, in that light, that we have to
tell the labour department to give us
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succour and deal with the problems
occurring in the country.

As 1 said, there are various prob-
lems that one can think of. The em-
ployees' state insurance problem, the
rising trend of unemployment, rising
trend of prices, the constitution of new
Pay Commission, bonus, labour's role
in the Fourth Plan, welfare officery
and others to deal with the implemen-
tation of industrial laws, whether
they are properly implemented or not,
joint management  councils—very
many of these problems are there. I
would not like to touch on all or any
of them, but would concentrate on
only one aspect. Two previous speak=
ers, my colleague in the INTUC, Shrl
A. P. Sharma and Shri K. N. Pande
have dealt with other problems al-
ready. Therefore, while I entirely
agree with what they have said, I
would pinpoint only one aspect so
that I can highlight it before this
House. That is as to how the public
sector undertakings in this country
have been working and why they have
not given us the necessary profits that
we expect from them.

The public sector undertakings
have to account for a large share of
the taxpayers’ money. We want them
to function most efficiently. If after
19 years of working they do not come
up to the same level of efficiency and
profitability as the private sector has
done, we feel extremely sorry. We
have to go into this matter and see
why is it that they are not making
adequate profits. Why is it that they
are not even paving the same quan-
tum of salaries that some of the
foreign companies established tn
India pay. The foreign concerns pay
better salaries to their staff. Why g it
that the public sector undertakings
are not able to pay better salaries? The
public sector undertakings have a
certain amount of profit fixed which
the Government take over. After all
is said and done, the amount of money
that ought to be distributed to the
workers, if they have to have the
necessary incentive to do better



11443  D.G. (1966-67)

[Dr. Melkote]

work, has to be taken into account, if
the profit flows back. The workers
are interested in greater production;
they are patriotic and loyal. They
would like to do their best. But
what is it that is coming in the way
of their not working properly after
nearly 20 years of this kind of indus-
trial activity?

I went deep into this question. Here
1 make this demand. There was a Ro-
yal Commission on Labour appointed
somewhere about 1929 or 1930. I
would say that there should be g Pre-
sident’s Commission appointed to go
into this question of the structure of
the industries, the incentives offered
to labour, every aspect of it, so that
we may ensure that the public sec-
tor undertakings give a good account
of themselves in the Fourth and sub-
sequent plans.

While saying this, I would like to
draw attention to one particular point
mentioned in the Report of the Minis-
try and draw conclusions therefrom. I
refer to pages 40-42, ‘Welfare work
in Central Government undertakings’.
It is said vn p. 41 under ‘workers’
grievances’:

“During the year 1965 (upto the
end of Nov. 1965), 59,666 complaints
were reported to have been handled
by them. Out of these, as many as
88,827 were reported to have been
settled”.

What ig this ‘reported’ about? Haven't
they got proper figures? What do they
expect us to conclude from the
word ‘reported’? Who has reported? Is
there nobody to check these figures in
the Central Government undertakings?

The Deputy Minister in the Minis-
try of Labour, Employment and Reha-
bilitation (Shri Shahnawaz Khan):
These are reports from the undertak-
ings themselves.

Dr. Melkote: The meaning of ‘re-
ported’ is  different; it is different
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from report. I would like him to
understand the semantic distinction.

Mr. Chairman: It may be wrong
English.

Dr. Melkote: It continues:

“Out ©f the total number of gri-
evances handled, individual griev-
ances. . ..

individual, not union
please look at this—

grievances,

“....were as many as 55,519 (out
of 59,666) as against 49,129 in the
previous year and collective griev-
ances 4,147 as against 4,997 in the
previous year. The nature of griev-
ances.. -

—that is important—

“ ...shows that 32,245 related to
terms and service conditions, while
27,421 related to domestic and other
‘matters.”

What am I to call this? Nearly 55
per cent of the grievances were about
terms and service conditions. That
meang that Government’s laws and
vther thing: that apply to the indivi-
dual worker are not being applied
in such a large measure. Will there
not be unrest? In the case of these
public undertakings, if there is ambi-
guity in the terms of service or ser-
vice conditions, why should it not be
made clear, so that many of these pro-
blems are obviated? Thig I have not
been able to understand. If this occurs
ir public undertakings, what will pri-
vate sector undertakings do?

Then again, it is stated in page 42:

“The Labour Officers of the Cen-
tral Pool were generally associated
with all the welfare measures in-
troduced in the undertakings. They
initiated new schemes and suggested
improvementg in the existing wel-
fare measures for the workers. They
helped in bringing about harmony
and amity between the managements
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and their workers which ul-
timately accounted for the maipten-
ance of industrial peace and increase
in production in the establishments
concerned.”

I congratulate the Central Pool La-
bour Officers on doing this, but can
they do it effectively? Many of these
Labour Officers are not even class I
gazetted officers. The Labour Depart-
ment posts them there. The manage-
ment makes use of them as if
they are clerks. Unless they have
prestige and can uphold the rules
and regulations and tell the manage-
ment what ought to be done, other-
wise it will be reported and the
Labour Department will take ac-
tion, how will the benefits go to la-
bour? Why not make these officers
working there class I officers who
take their cue from the Labour De-
partment and not from different de-
partments? Here lieg the hitch and
the reason why this kind of trouble
vecurs in the different undertakings.
1 therefore congratulate the Labour
Officers that in spite of their handi-
caps they are doing very well. As I
said, this should be modified and
they should be 'made class 1 gazetted
officers.

Apart from this, from 1947 onwards
till today we have poured in money
into  these public undertakings to
purchase the best machinery available
in any part of the world, the most
sophisticated machinery; our labour
is cheap; we invite technicians and
others from foreign countrieg to help
us; in spite of all this, production in
other countrieg is higher than ours.
The workers are prepared to work
and they are patriotic. This has been
shown during the Hyderabad police
action, during the attack on Goa, at
the time of the Chinese aggression
and during the Pakistani aggression.
So, we have no grouse against the
workers, if the production is not up
to the mark. I say we will co-opera-
rate with the Government and the La-
bour Department; wherever a work-
er is not working properly, dismiss
him, I will support you, my organisa-
tion is prepared to do this, I am in-
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terested in the nation first. 1f the na-
tion thrives, I live; if the nation goes
down, I also go down. So, I ¢hallenge
the Labour Department: wherever
they point out that a worker is not
working properly, if I do not support,
you can take me to task, our organi-
sation will support you. But in Eng-
land working with the same machi-
nery a worker gets Rs. 1,000, in Ger-
many Rs. 1,500, in France Rs. 1,500

also in  Switzerland, Norway ar:!
Sweden, and much more in America,
and still they are able to sell their
goods to us at ga cheaper rate. Our
labour and raw materials are cheap,
we have sophisticated machinery, and
still we are not able to do this, though
our workers are patriotic. Therefore,
there must be something wrong with
the management. Please look into this
and assess this. That is why I am in-
sisting on a President’s commission
being appointed. If my pay is Rs. 1,500
ag in other countries, I get incentive,
I will work, there will be less of
strikes, and there will be national
progress. It is the duty of the Labour
Department to look into this to carry
on the work in national interests.

I will just mention one or two
things more. There are some cases in
public sector undertakings where the
courts have given g decision. and they
have been hanging fire for the past 15
or 16 years without being implement-
ed. If a court decision is not imple-
mented, why does not the Labour
Department take action? What is it
they are doing? How long can the
worker wait? Many of them have al-
ready died.

Secondly, coming to the defence
undertakings, I can understand when
there i an emergency, but the Cons-
titution guaranteeg that any seven per-
song can vrganise a union. That right
is not given to these employees, like
coolies and water-carriers during nor-
mal times. JIndustrial laws gre not
applicable to the defcnce undertakings.
Why? You want to use the DIR. Why
not give these human rights to these
people and allow them to carry on like
others, I have not been able to get an
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answer. I have been raising this issue
for seven or eight years.

These are the questions I would
like to ask. With the dynamism of the
present Labpur Minister and the De-
puty Ministers, I hope al]l these prob-
lems will be satistactorily settled.

- Mr. Chairman: Shri Tulsidas Ja-
dhav. Not more than five minutes.
ot gEeEw wmEw (ARs)
aqmufa wgRY, AgEr g8 fewmE O3
1oy gu, & fefafadms & qae o
AT AT E, 97 T T AT WK
afrad gara & | W@ F o ey
TN, SUY W AT TET JHAT gHT, WA
il & weR T3 g@ WK & Wa gur
g 1 sa¥ W offmra ¥ S AW
A, IAK q Jee M ¥ AT SURT §
SgTEr F¥ §U § AR T WiwSt 1 @y
¥ WAT AT F—19€4 WK 65 &
Wt feate §, IuA = Fmd, srEw HR
faga = @& %1 faer %7 8,94,137
qM T3 ¥ WY AR IEF AR A
1965-66 Ft FeiE @ ¥ wrew g
? s og @ear 5,01,798 W ) WA
ez griT ¢ fR W ¥ ¥ aga & _wr
99 3T 1, FAE §AH 94,330 AW
& Fary ¢ 1 &9 91 feod Y W
T W gar & & & o Ao T
g | 9 T8 AR T & A
TEIY 77 qg § 6 AN R wrw F A
T g & 418 W AT A} Y 4,
g qo| w1y §, IAE S AEEE 9,
§ &Y €1 T FL WY §, W) a% IEr
AT AT AT A IEHT g AG
e § 1 a7 1947 F M @ & I
W W oRg §F ag T gu § AR W
AN mH IF @A )

oF AW g«
A g, iy g,
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¢ 4T 1,35,700 & HR 3@ 70
TR E ) T A AW oAy, 7oA
A S AFT & 9 5 igws ¥
2309 T 1Y | 5 AW & fAY g
¥ Fqr gow fear §, 97 @uw ¥ AR
wrar § o foie & 93 & ) g st
& forr oY My W § o a1 d
9 gAY § oy &, Sy aww 4@ §
Y 2ar § fr ngase # Seemaa &
qfrlt oifema & wo gu wonfug
Y T AT & AT UGS § 1 IAH 7R
§T WerKg a@ g 7 § 1 Afew few ol
% fau wwr 3% g # FE frare
T g &, € s A gE & |
JAF WET A AT FE/G AT
T § 1 92 faw ave &Y ama @ 5 awt
ATEY =TS g AT W dw w5 o s
foar v ar. .,

The Deputy Minister in the Minis-
try of Labour, Employment and Recha-
bilitation (Shrj D. R, Chavan): That
is a different matter,

oY ErEEe AT Ay A AR E |
T I3 fag gFEl F1 Wi e
fT 5 wgT F SR 1 ST @ G
wrfge, o frwra a1 @er afed
% argar g f& 98 A=A wERT SR &
oW o wEw T | g fen
fafe grge w1 FW ¥A q &
Wi I T aue A g @
fraren & ar Y gEE AT g 2
& @ @ o fog & SFH GwaA
7§ W W AW 9% IR 58 A
fear &t a1 & g § 5 ag o
W wE § AR R S F1 §
JEF qF & ST § I gEEl Wi
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¥ at § oot ax &% frolr T gwr
# 1| 39 9T ¥ of quE, tHofo Wi
& 1 9 ¥y gravu o o Agw & A
& ¥ forar oft w7 @ & 1 A
1€ frerer A o § | Gar g8 aEd
& WY v e € | W & e g @
gar  wmar g 5 A0 wgRw qw
TR wTE |

fragoft st @ &, Ak At
T T a1 W AFA g | g A T
X § | g w9 surer A Wi g
W F1§ w99 §27 el § Wk wEw
¥ aY gu wiqE ¥ IW AIWA WY FT FW
Ay §, wyg X daer w7 FY § ) AfwT
I q9 ZE ¥ W aErg 4§ 9w
Fofr@rr T o aT § | ¥g IAR
fawr #1 zweT a1 faw Y & JuT W 7
€UT OT MO E | IT6 GREI K TR
JUT T gC & | IARY @i X w
IR 9IS ANF FT WA, JEHC FT
o 3% wig ag &% Afa § @
T | T A wigd fr gAY faanay
Y T A ¥ a7 wifow w0

fragaf wrgat & ¥ o fordee &,
I A o famt § 1 7 qgi o e
T ITHT FAE HQ ¢ | A6 T A
A7 § | 9% 79 *17 5F @@ |
AT EN I A s &
o wifz ¥a § oA s s §
TR em ey w7 A g E A
A% wifgd fe § aerd A A w
oI ®TW w® qE, FH T e

EFEETER qURT AT gEY A WA-
i

waTaf WP - AT 9T aHTE F 10

=t ety amww - & oF faere
F aAnd w7 W 1 Svwenw woga
& oW A7 I aE gu §, 9 wied
269 (Ai) LS—1.
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¥ & G e g # e T oy
7€ & | ¥ 7w v frowd oz ygeR
o Hqfa gl & 1 ¥
famedt & fr Y FreaT A= 9F & Iy
AT 7 5w frr v | A & e F
TIE FTWN T2 9% § 67 a9 & ur
4% ITHY WEUT 4§ T 35 @ | ¥R
wT AT 7Y W gAT fF dw A g
¥ Wt 7 gfg gk | o I wen
17,000 @ WY fF a8 ®T 44,700 &
w1 & wgar g fe St WY sqae
&% 3% wY wrg

a% wfow wa & sifadz oy & ant
Fagm AR | AR AR W wgr .
Mr. Chairman: Please conclude.

ot yeretere wraw : Tw fre §
¥ gy w7 g

Mr, Chairman: The hon. Membe:r
will please conclude now. He has to
keep his promise given to the Chair.

Shri A. V. Raghavan (Badagara):
Mr. Chairman, most of the distin-
guished Members who have spoken
before me have dealt with important
problems and | shall confine myself te
one of the problems concerning my
State, Kerala. You are aware of the
living conditions of the  plantation
workers in our country. 300,000 work-
er: engaged in plantation industry in
Kerala have served a strike notice
which is to take place shortly. In spite
of that the government of Kerala has
not taken any steps to intervene in
the matter or settle the dispute. The
two advisers who are there in Kerala
have mot done anything nor has the
labour department of the Kerala gov-
ernment taken any interest to inter-
vene in the matter. Ay you are aware
Kerala ig under the President's rule
and the Central Labour Minister has
got a duty to see that thig strike is
averted at all costs. Situated ag they
are the plantation workers are in out
of the way hill tracts of Kerala; they
are far removed from civilisation; they
have no medical facilities or transport
facilities. Most of these are owned by
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foreign firms and they have done no-
thing to improve the living conditions
of the workers engaged in the plan-
tation industry. The strike notice is-
vued by the workers includes the
demand to raise the wages, bonus,
better medical facilities, etc. I there-
fore request the Labour Minister to
look into this matter and see that
the strike is averted at all costs. The
wo:kers engaged in the toddy tapping
industry in certain parts of the
country, say, in Kottayyam have al-
ready gone on strike. Even here the
government of Kerala hag done noth-
ing. He should look into this matter
also. He should see that the strike is
settled.

The condition of the biri workers
ha: been engaging the attention of
the House fo: a long time. It is very
unfortunate that even after years of
deliberation the Bill hag not been
enacted into law, The Bil] has been
passed by the Rajya Sabha last Feb-
ruary. He should see that some time
is obtained during this gession to pass
this Bill. Their living conditions are
congested; there is no proper ventila-
tion in the factories and because of
these most of these workers are prone
to TB and other diseases. In consulta-
tion with Minister of Parliamen-
tary Affairs, he should see that this
Bill is passed into law during this
sesion itself. We have g lot of legis-
lation but the enforcement machinery
ig absent, One such law is the Motor
Transport Workers Act. I knmow from
personal experience that in most
States this Act is not enforced. Even
in Kerala, I have not seen a single
prosecution take place for violation of
this Act.

Finally I invite your attention to
the retrenchment that is going on in
the oil companies. In Delhi in the
Caltex Office 41 employees have been
segregated in a room and they had
not been given any work during the
lart two or three months. You could
imagine the mental strain and agony

APRIL 18, 1966

D.G. (1966-6T) 11452

of these workers. They are put in
virtual confinement from 10 to 5 p.m.
inside an ai--conditioned room with-
out any work. They are given facili-
ties to play carroms or read papers, 1f
this state of affairs continues in a
few months they will forget whatever
they have learnt. Therefore, the hon.
Minister should personally see that
the companies are not allowed to
play with the Indian workers; they
should be given work to do, I am
aware that a tripartite committee has
been appoiated to go into this ques-
tion, and in yesterday and today's
paper we have found certain reports
about the recommendations of thi:
committee. 1 am sure the Govern-
ment will go into thig and pass earl”
orders and see that the workers en-
gaged in the il industry are given
security of service and that foreign
firms are not allowed to retrench these
workers. With these words, I con-
clude.

ot et (gorf) ;o et
S, & wrq w7 aga Wy g fF e
R AT w1 wEew faar | & s e
I EY | T TR FIAT E A AT
Hefl St & WITHT O AT FFE HIAT
e €@ fo 5 9% srmA A 2w ¥
[ gt & wficros & T o &7 §=1T
R wre, A A IRE AT

¥ ag s wwga § e W & we
et g TI & AT AT ST
& 99 Y Hgar W ag | wl WY F
WA ¥ A & AW ¥ wgar agA |
ogzfram d fs sw y ag ow §
IR ¢ A 7P § e S o
7 §, wR wgeaq® Swond F § 97
& T TF Aeg ) @ o f
awer g WY faFe &7 W0 WAd
&R gf ¥ W AR AT & wm
HTHTT HTT AEATE | ag wHAT §
e famfor § w1 w3 aror W afvagw
¥ 1 FQ Aty W faweh fawm #
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T KT A | T TH ¥ O -
ey oY § S i AW & e qETE T w1
= § o) wfafadfafea) & o= s
SEaT Al F wET FW 4@ §

TH a8 sewar & fr IR 9 Wi
1966 FT TG ¥ aqIT T @ &
fx asw famim & goge) & 3, giwae
& augdl & fd, oefefedl & #o-
ot fad 9 @ egrfaer R o
¥ ¥9 ST FT @I QT § W] ATA-
A7 Hat ot ¥ graare AT § f s
aoft afen 1 oftem fear § e
g ST A & O gm d =%
Y § PRI T @A R G FET ARy
gasmad 5 fafa s, S
A T FY, IT & FATT T 67717 ¥ @
g

TH! THTC Y g AT AFE@qw Sy
IR AN F 9w F E ag and FH-
I wreat F A A I F g
¥ 37 & o o gomgw @, W wr
¥ T, a7 9gY ¥ g W ¥ o wwer
Lac ol

#F goEr AW wwfsa s
agmgfF &3 wr w4 ¥ A
T ¥ 14 ATY, 1950 ®1 ¥H AT FY
Iam@r g1, W § JUTL IAH FFT Q7
fr 37 %1 feafq 71 2@ gu, 99 & s
Y 3GY U, I F qTY A WIAW v }
I F1 T@Y gU, I 1 HTew 1) @
FT # AT ge off & ag Tt e
f& 3z & Tar &famw sEA w T 9
37 ¥ ww %1 feafa a7 qiw FT 9,
FEAT FT A% W IG a FT A A WS
Tw A T i gl & aT FL AW
qAAT He) ARET A SE ¥ o@rT Wy
fear @1 | & I8 orATR & WeR) W 0
9 ATEAE

“My hon. friend Mr. Kanhaiya!lal

Balmiki has raised the question of
municipa] labsur, the scaveagers or
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mehtars. 1 may at once tell him
that we are not making any distinc-
tion in our labour legislation bet-
ween the other type of workers and
municipal  workers or scavenging
staff.”

ag & wraan g fr sa awa & s Jemn
a7 | FTREE & 9T a1 FE O g
Al ¥ gt W sm AR Y sAE
g faedt WY w1 3 faforsar ag) avay
ey &, feedfcdr Ay awd ot
¢ 1 dfew aga asl § ag avET war
wrat g R ww W waae fran g, e gw
T R N Afafedfad & s s g,
Y ATEAZ G W T FE § g
W 37 FY HACATATT 18 W & AR WY
JIQHT & | I & qr9 SRATST g
2 I F w1 v ¥ foafa S 79 2,
I & aqq W OF Y § I X W
& & I97 78 § qufy A go iw
ft o@ agr X HNE 4 IFA v
g FeqTor avé &Y A ¥ O 4 R
R A @), fas qowE SAE 579
i aw Im e g v @ fw
ffr @ ot@ET I H amA
T {1 % WX 9§ grew ar fow
feafa % ag wif swwed €1 fow
T A T[T T AR H AR E
Wk e feefow  few oa@ &
"AE | UF wam Ffewor oar
Afe g s ga Wk gfafaifady
A Ed § ST ¥ sHoed
t s N smFR § IR E
N Wy feafq &, A T AAW wW
g, s v fedfr A & Fomr vz
N I T E qgfa & ag o -
o &1 wfed s A oY A
FAY F 39ET N AN Aeow AN Y
FTE ¥ EdT W g
™Y gU, I FWEA & agfr
F1 eqm ¥ WA §T AT I F@
A @A U fE 0% SE T
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s
20 F ooy wwrd oWl A W @fm I T gt A@ g g,
¥ gAE T Of Ay W I I wew T
AW WEUT IR # @ sy g, I weAr qrmfew )
ITH oF g wEw g Efw e ARy e Ad faear 8, awaw
W AR JAWTES W EET H MWH Feqrwr A Fowwar &)
aFar ¥ qg wrorew feafy wex At # W 3w ogvwr G fE
™ OH e gu Hag rgmAgm g 0% fevagiox w awrd qwm ek
fe a@ & q@ wofaw o ggia® WG IAW ®ET gia § AwT
Mgt o O ifs gam &, @ B WA &£, e gA P
TS GHIE & ¥R W g gnnfos AT gRm,  dwarfeal  #) gHEer
g forw @M g gy ag g QiR Aw A O ofifedfa g e
R A fyw gdm o faear aifgd ot ¥ faR, awrd dwrwwedt @ fad
o ot frear A &) fow AW SO H wan fF fwd A
g W fegfy dw # Wk weRRl WRMAA W S &1 0% afRT @A
g I 2w gu A mAEE A g, S I qg o AT ghm

ot Wt I ferfe A g AR WA Aran & 9% €1 worgd
9 iz ITeOR Agegd e st # e @ wfed, st we
aEE g1 qg N v & fFew A fay f@ gndy e §
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s A I T
faear smam | afeadw &g ©F AT FEA
w1 gfeemor dar far sdwT aur Q@
s Afs dar £ wrh e g
Y UF QT AT gY THAT WX T8 WrAAT
qam f& W Fu<T qAEAE § )
JATHATE T AT AT qFAT 3, I9
oo #Y qgfa A A AT EwA
% ow =g gumdEEr Tgfa £ W
gl F fad g, wegd & s
& fog g, wogdl # Jerw & fea g
Yamwar g f& sl w1 STl
AW AP AT A AW F AR
AN wifgs faue a= @7 ¢ IEN S
o EY TR |

& ufew wex ow fe &
&g F FATT FQ@TE

«ft gww W wouTT : FWTIfT wEiEd,
e ¥ wogfy A #
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T FIM AR WE TF  AOTAE
feafs qer gFi ®R oW feafw dar
g foad @ et & gon @

T PR wR $VATA : AU AERA,
A &

M:. Chairman: Order, order. Hon.
Members should hear  what is said
from the Chair. They go on speaking
without hearing what js being said.
Quorum has been challenged. The Bell
is being rung. Hon, Member may re-
sume his seat. There is no use carry-
ing on with his speech when there is
no quorum in the House.

There is quorum now. He may con-
clude in a minute.

ot ooty - A & Wy oo
F @ a1 %X uf<w & fime &
¥® ¥ & wgarg fe gt wnat
F forg o et aw A g g A
oA gra @ Ao et
w7 AT 9 q= T § IEw g
&, I gfe e R AR
T " own 8, R qU wemEr @

Shrimati Renuka Barkataki (Bar-
peta): Sir, I rise to support the De-
mands of this Ministry.

Sir, even before the onerous respon-
sibilities of the Ministry of Rehabili-
tation were transferred to this Minis-
try, the Ministry of Labour and Em-
ployment had a very heavy burden. It
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has had to deal with a host of compli-
cated problems in many flelds, a host
of problems involving human relation,,
economic institutions, patterns of in-
dustrialization and employment, the
conditions, rights, welfare and educa-
tion of workers and all the situations
and demands of industria] peace and
ecnomic growth jn g rapidly industria-
i1lsing society.

I am aware that the solutions to
many of these problems o not lie en-
ti ely within the area covered by this
Ministry. Yet, it is necessary to
examine the success that the Ministry
has achieved in formulating and im-
plementing policies that wil] lead to
the early solution of these problems.

Sir, it is very difficult to say that the
year that has passed has been a yecar
of comparative quiet on the industrial
:ront. The report of the Ministry re-
fers to the fact that 63 lakhs of man-
days were lost during the year as a
resu.t of strikes and lock-outs, It s
irue that this is less than the number
of man-days that were lost in 1964.
The figure of 77 lakhs for 1964 was
perhaps the highest in many years.
But when we recall the fact that 1965
was an abnormal year. a year in which
we had to face the challenge of Pakis-
tani aggression twice. wnen we recall
the fact that the workers of our coun-
try responded with zea! and devotion
to demands of defence. it does secm
apparent that there was no real reduc-
tion in the logs caused by industrial
disputes. In fact, if one compares the
figures of the losscs of man-days for
1985 with those of 1963, which was the
yegr in which our nation was attacked
by China, one finds that the loss in
1963 was 33 lakhs of man-days while
the loss dn 1985 was as  high as 63
lakhs. T am sure the Ministry itself is
well aware of the fact that all these
and the recent trends of strikes and
bandhs in many parts of the country
make it impossible for us to balicve
that there has been any substantial im.
provement in the general 1abour situa-
tion.

Sir this takes me to one of the main
causes of the unrest and discontent
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that lead to strikes, disputes and dead-
locks in our country. In spite of the

unexceptionable objectives of our
Plans and the loftiness of our
repeatedly declared intentions, we

cannot claim that we have succeeded
in increasing the real wages of our
workers to any appreciable exteat. It
1s true that ‘money wages’ have in-
creased, especially jn most of the in-
dustries in which organised labour has
asserted its demands. But, Sir, the
increase in ‘money wages’ has not re-
sulted in an increase in real income.
In fact, the real wages of Jabour are
being continuously eroded by spiral-
ling rises in the price of essential corn-
modities and the steady decline in the
purchasing power of the rupee. The
rcal wages of our workers cannot be
salvaged and rehabilitatel witnout a
firm and far-sighted wage po'icy that
links wages to the cost of living and
prices of essential commodnties, and at
the same time bolsters the real wage
and rclieves the pressure of inilatio-
nary trends by augmenting the real
income of workers by g cnain ot free
and subsidized amenities and services
iike consumers’ cooperative stores and
fair price shops that sell food and es-
sential commodities like clothing,
drugs, medicines, books ete, at subsi-
dizeq prices. by inexpensive housing,
free medica] services and free duca-
tion to children. It will be too much
to claim that we have followed or for.
mulated such a wage policy that can
adequately ensure the needs of a ropi-
d'y industrialising society. In fact. we
have not even succeeded 1n  getting
every sector of industry and employ-
ment accept the principle that wages
should be linked with the cost of lv-
ing. There are several sectors of em-
ployment. especially in industries
where labour is not organised and in
industrics which are not covered by
wage boards, where wages have no
re'ation to the cost of living. Even in
sectors in which the need for such a
relationship i< accepted in principle,
the link is either nominal or wholly
inadequate to neutralise the rise in
cost of living. Sir, now that the
Indian Labour Conference itself has
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accepted the principle and the need,
one can certainly hope that the Gov-
ernment will move with speeq and
ensure the application of the principle
‘0 all sectors of employment.

Sir, I referred to the need to bolster
ana augment tne real wages of our
wurkers with a number of services
and amenities, The need to provide
such supporung se.vices ig all the
greater in the rural areas where we
und that most of the labour force—
and let us not lorget that the vast
majority of our labour force is in the
rural areas-—are employed in the agri-
cultural sector, construction  wurks,
projects or industries which are sub-
ject to or free from the application of
the Minmimum Wage Act. The Mini-
mum Wage Act itself does not appiy
to all sectors oi employment. The
mimmum, even wnen it is defined, has
no link with the cost of living. 1n
fact, the whole intention of the Mim-
mum Wage Act is to ensure a min-
mum and yel not impose a link with
the cost of living index. Even so, the
assurance of a minimum wage can be
a significant step towards a  living
wage, especially when it is bolstered
by the services of the kind that are
available to organised labour. I would
strongly urge the Government to
examine the possibility of making it
compulsory for all construction servic.
es and for contractors who employ or
recruit such construction !abour and
industries who employ less than 300
workers, such as 25, 50 or 100 to
ensure a minimum wage, medical cover
against sickness and hazards in em-
ployment and itinerant consumers’ co-
operative stores that can serve a whole
compact area o camp. The services
of such stores can also be made avai-
lable to agricultural labour in our
rural areas.

I would also urge that the Govern-
ment should take imrmediate steps to
extend the applicability of the Mini-
mum Wages Act, to revise the minima
fixed under the Act and to set up an
effective machinery that can ensure
the application of the Act. Sir, I shall
not refer at length to the special needs

CHAITRA 28, 1888 (SAKA)

D.G. (1966-67) 11462

of agricultural labour, I shall only say
that the 'main recommendations of the
four Ccummittees of the Seminar on
Agricultural Labour that met in Deihi
in August, 1965 list a scries of highly
practical and urgent steps that can be
taken to assure better standards of
living and conidtions of work to our
agricultural labour. 1 hope, Sir, that
the Government wil] lose no time in
implementing these recommendations.

Sir, I must say a few words about
iwantation labour. It is well-known
“hat the working conditions in the
plantations are among the worst in the
country. 1t is  weli-known that in
these far-off places managements often
escape the eye of law and soft-pedal
even statutory obligations for weclfare
measures, for the provision of housing,
medical care. creches, educational
facilities for the children and the ‘ike.
The appointment of the one-man Com-
misston to enquire into the working
conditions in plantations was, there-
fore, widely welcomed, Now that the
Commission hag submitteq its report,
the Government should give immedi-
ate attention to the crying needs of
plantation workers.

Sir. 1 would now like to say a few
wo "ds about the question of unemploy-~
ment and under-emp oym-nt. One of
the main objects of a planned econo-
my should be to ensure full and gain-
ful empioyment for all. One of the
advantages of planning is that the
State takes the responsibility and gets
the opportunity for the fu'l and eco-
nomic utilisation of the human and
material resources of society. Yet, in-
spite of 15 years of planning we find
that unemployment and gross under-
employmrnt are stark realities that
face many millions of our people. The
backlog of unemp’oyment that we are
compelled to carry seems to be snow-
halling.

Sir, I shall refer to my State as an
instance. A recent report published
by the Director of Nationa' Employ-
ment Service on urban and rural em-
ployment in the State has shown
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a steeply rising trend in unemploy-
ment. The rate of increase is even in
the urban and rural sectors, being 33-8
per cent in urban areas and 34.2 per
cent in rural areas. Though the re-
port shows that the highest absolute
increase 18 among unskilled workers—
as high as 43 per cent in urban areas
and 36°1 per cent in rural areas—the
rate of increase hag been very high
among all cducated categories. The
rate of incrense of unemployment
among matriculates is next highest
to that of unskilled workers, of Inter
arts and sciences ag high as 578 per
cent{ in rural areas, of graduates as
high as 18.4 per cent in rural arcas.

Sir, in the State of Assam alone the
Third Plan will leave a backlog of 3
;akhs unemployed and, according to
official estimates, the backlog at the
end of the Fourth Plan may go up to
10 lakhs. What. then, is the success
of our employment policy? We are
now about to launch on the Fourth
Plan. If the three plans that we have
gone through have not taken us in
the direction of a solution to the pro-
blem of unemployment, let us sec
what additional measures or correc-
tive measures should be taken. If
heavy industries in the public sector
cannot provde employment on a scale
that is required, let us plan for indus-
tries in which the investment-employ-
ment ratio will be favourable for the
hquidation of unemployment and
under-employment. The Report of
the Ministry says that of 31 lakhs of
registrations effected at employment
cxchanges 4 lakhs placements were
made. This works out to a placement
ratio of 1'7T or 1'8. While this is the
national average, the ratio for an
cconomically backward State like
Assam has been 1°15 which is in fact
lower than the ratio for 1964, which
was 1°12. This is the result of the
acutce dearth of opportunities for em-
nloyment ir the State. There are very
few industries in Assam. Even
among the industries that function in
the State, most belong to people from
elsewhere, and there is a tendency
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among the managers and owners of
these industries to prefer people from
outside the State to the' local appli-
cants. Impossible, sometimes discri-
minatory, pre-conditions are set forth
10 exclude local applicants and justify
such exclusion, I would urge the
Government to examine the report of
the Assam Assembly’s Committee that
studied this question and decide what
action could be taken at the Central
level to remove these handicaps in the
State.

Sir, the Report of the Ministry again
refers to the paradox of increase in
educated unemployment and the acute
shortage of trained man-power. It
is indeed a tragic paradox if those
vhp are trained cannot find employ-
ment and, on the other hand, there are
no trained personnel to be employed.
There can be no stronger argument for
a radical review of our policies and
progr of technical education
and the adequacy of our polytechnics
and technical institutes.

I would now like to say a few words
about the Department of Rehabilita-
tion. My hon. friend, Shri Saraf, has
1~ferred to the conditions in the wes-
tcrn zone. ] hope you will allow me to
:cfer to the conditiong prevailing in
ihe eastern zone.

This Department has passcd through
many vicissitudes. But, with the mass
influx of refugees from East Pakistan
that commenced in 1964 and with the
displacement of persons that resulted
from the recent conflict with Pakistan,
the problem has taken a new dimen-
sion. We are often told of the Tashkent
spirit and the promise of a new era of
friendship and good neighbourliness. 1
do not want to say anything about the
ciouds that are still very much in the
sky. But it does appear to me that
one of the main tests of a change of
heart will be the attitude of Pakistan
to the minorities of East Pakistan.
If they are discriminated against,
terrorized and squeezed out in
“pogrom"”, the world will once again
have irrefutable evidence of what
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Pakistan stands for. We, on our part,
have to do our best to give new
homes to these unfortunate migrants
and to resettle and rchabilitate them.

But we have every right to demand
that Pakistan should honour the agree-
ment on evacuee properties that
formed part of the Nehru-Liaquat
Pact. We have scrupulously hono-
ured the provisions of the agreement
and offered compensation or the
value of the porperty that was left
behind in India by p who
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tell ug anything of the results, does
not give us any evaluation of how
these have helped in rehabilitation.
To give a few instances, there is re-
ference to a Rs. 31 lakhs schemes for
terracing of land in Garo Hills, and
the progress report is that 12 families
have been moved to site in two years.
There is reference to a Rs. 8 lakhs
scheme of weaving in camps and the
progress reported is that 114 persons
are employed. Similarly, there is re-
ference to a fifteen thousand rupees

h for employment of new mig-

decided to migrate from Assam, West
Bengal, Tripura or other areas in
Eastern region to Pakistan. But
Pakistan does not allow intending
migrants to dispose of their property
in East Pakistan. Nor does it pay
compensation or honour the agree-
ment to give the value of the property
left behind in East Pakistan by per-
sonsg terrorized to migrate to India.
1 do not know whether this unilateral
failure of Pakistan was one of the
subj~cts that we raised at Tashkent.
I do hope that the Government will
take up this question at future Minis-
terial meetings that may be held in
pursuance of the Tashkent Agreement.

I shall now refer to one or two
problems affecting the working of
rehabilitation in Assam. Since the
1st of January 1964 nearly, 1,85,000
refugees crossed into Assam. Of these
16,000 have migration certificates and
nearly 1,70,000 hagd no valig travel
documents, Yet, we are told that
the work of screening has been com-
pleted in all States except Assam,
Tripura, Manipur and NEFA. The
problems posed by illegal inflltration
into Assam are well-known. Yet,
even after nearly two years, our
Government has to come before us
and say that in this State, of all the
States, the work of screening has not
been completed. 1 shall not say
more on it,

Then, Sir, the Report makes refer-
ence to many rehabilitation schemes
that have been sanctioned and are in
the process of being implemented. It
is a pity that the Report does unot

rants in the Jack Board Factory at
Tinsukia and the progress report is
that 50 persons were employed but all
of them have deserted without assign-
ing any reason. I can multiply such
instances from the Report. So, I say
that the work of rehabilitation has
to be speedy and efficient,

With these words, I support the
Demands of the Ministry.

Shri H. P. Chatterjee: Mr. Chair-
man, my hon. friend, Shri Sharma,
eulogized this Ministry like |nyqﬁna.
He said that this is the most powerful
Ministry, Let me hope that his words
come true; let this Ministry become
very powerful.

I shall speak only on rehabilitation.
I feel that the last three Ministers
have failed. so far as rehabilitation is
concerned. A friend referred to
Gandhiji. Let me hope that the pre-
sent hon. Minister will give a Gandhian
touch to the rehabilitation programme.
I shall now speak on East Pakistan
refugees. I refer to them as “refuge-
es” because that is how they are des-
cribed by everyone. But I dislike that
term. Why should we dub our citi-
zens as refugees? They are not res-
ponsible for their present pitiable
plight. It is all beci use.of our great
folly calleq partition Whoever has
heard of a country being divided, as
we did? It is all our folly. If we
were benefited by this partition, still
why should these citizens suffer for
that?
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At the time of partition we promised
them many things, A condition-pre-
cedent to partition was that if the
minorities in Pakistan suffer in any
way we shall go to their help. If they
are molested, we do not give them
shelter here also. But shoulg we not
now redeem our promise?

Just after partition what happened
in Punjab? Immediately after parti-
tion there was an exchange of popu-
lation. Though we said that we did
not l.ke exchange of population, that
we are a secular state, it actually
happened. By 1949, 45 lakhs of
people came to India from West
Punjab. In the case of Punjab what
did we do? I give the figures from
Seventy-first and Seventy-second Re-
ports of the Estimates Committee,
Third Lok Sabha, the latest reports of
the Estimates Committee. I place
these figures before the Minister.

The number of refugees from East
Pakistan up to 1958 was 41-17 lakhs
and from 1st January, 1964 to 18th
Febrpary, 1966, another 8:02 lakhs
came, that is, 49:19 lakhs in all. I
do not find the figures for 1958 to 1964
in the Est'mates Committee's Report.
but altogather refugees from East
Pakistan will far exceed 50 lakhs.
What have we done about them?

For Punjab refugees we have paid
compensation of Rs. 187°56 crores, but
not a single farthing has been given
to the East Pakistan refugees. What
is sauce for the gander should be
sauce for the goose as well. Why
shoulq these people not get any com-
pensiation? Over and above that. we
have given the Punjab refugees suffi-
cient land because they came into East
Punjab where there was vacant land.
They got the vacant land because
there was actual exchange of the
population, What land did we g.ve
them? 1 fing that 2,81,316 allottees
were given permanent rights over an
area of 20,16.107 standard acres. Out-
side Punjab also, 58,000 displaced
agriculturists were settled on 563
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lakhs of evacuee as well as Govern-
ment-owned land. This is what we
have given.

But in the case of East Pakistan
refugees, I find that up to February
1966, 1,93,000 acres have been received
from State Governments for the set-
tlement of new migrants (since Jan-
ua.y 1964). They have not been
g.ven all this land. Out of this, 1,15,000
acres are expecteqd to be cultivated and
sufficient for 18,000 families.

So, look at the discrepancy., I do
not say that we have done much for
the Punjab refugees, but what we
have done there, even that we have
failed to do in the case of the East
Pakistan refugees.

How stepmotherly attention we give
I shall show f om one fact. We have
given loans worth Rs. 26'53 crores in
the case of West Pakistan refugees
and to East Pakistan refugees we
have given more loans, worth
Rs. 47-33 crores. On housing we have
given more to West Pakistan refugees,
Rs, 64-95 crores; to East Pakistan
refugees we have given Rs. 45'72
crores. The total is almost the same.
But in the case of East Pakistan
retugees, there was the Mathrani
Committee to find gut where the loans
have gone. I do not know about the
situation in Punjab because there thes2
loans had been adjusted apgainst their
compensation. To some extent they
had to pay also, but mostly they were
adjusted against compensation. But
here in West Bengal what actually
happened is in a confidential report of
the Government of India, Shri Math-
rani, ICS, was appointed to see what
happeneq actually about these loans.
After many complaints that they re-
ceived, they sent him there and what
was found out was that there were
many colonies which were supposed
to exist on paper but were nowhere
to be found. I happened to get this
report. 1 was then in the West
Bengal Legislative Assembly and I
exposed them there. I suppose, Shri
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Khanna was present in the gallery
that day and he heard all those things.
Nothing was done. No loanees could
be traced out as to where the loanees
nad gone, Even the little thut you
had done did not reach the proper
persons. Such is your machinery that
you cannot do anything. So. I say
that if the Minister can give a
Gandhian touch, he can do something.
What would have Bapuji done if he
were glive? He would have gone
and lived with the refugees.

Mr, Chairman: Would you like to
exhaust all the 11 minutes available
to your Unattached Party?

Shri H. P. Chatterjee: No. I have
21 minutes. How much time have I
taken? For the rest I will speak on
another subject. You have given me
the time; I have not asked for it. I
remained silent here. You asked me
whether I shall speak and I am speak-
ing. It is a very important subject
and I must speak on it. More than 50
lakhs of persons are cuffering, If I
will not be able to speak for them,
what sort of independence is this,
what sort of Par'iament is this?

Let me hope, because man lives by
hope, that here is a minister who can
give an Gandhian touch to it. Let me
see. I know, if it is not Government
policy, he would be helpless because
he shall have to spend crores of
rupees for them.

Here. to show how stepmotherly
attention is given I shall give one

example. Some loan, called the con-
tributory house-building loan, was
accepted by some persons. These men

are very enterprising. They came
from East Pakistan. You know, they
were in the vanguard of our freedom
movement. You cannot deny Bengal's
contribution and of Bengal, East Ben-
gal’s contribution is still more. These
men came from East Bengal. They
are very enterprising. They did not
flock to your camps. They did not
come to you; they did not approach

CHAITRA 28, 1888 (SAKA)

D.G. (1966-67) 114/

you even for trade loans or anything
of the kind. You said that you would
#ive some contributory house-build-
g loans, They were also at a great
disadvantage; they had not taken
anything from you, so they took that
contributory house-building loan. It
was a small amount; no loan exceed-
ing Rs. 5,000 but of less that, Rs. 2,000,
Rs. 1.000 like that. They thought that
they would be able to sell their
property there and repay you the
loan. But you know, you were your-
self helpless, The Government of
India was helple:s because Pakistan
was misappropriating everyth'ng. As
a matter of fact, how bad a situation
was created the world knows that.
They had good property there and
cverything. Th:it was misappropriat-
ed.  You could not come to their help
and they could not get anything from
there. So, they cannot pay back any
loans. They applied to you for their
loans to be written off. The West
Bengal Government recommended that
at least the interest of the contribu-
tory house-build'ng loans be excused.
This was in 1961 I have all the rele-
vant papers but I am short of time
and I shall not be able to place be-
fore you all this. I could quote fror
the Amrita Bazar Patrika which I have
here ag to what actually happened n
1961. Let me not go into it, but I
shall point out to the Minister—he is
sitting here: this is something good.
because other ministers do not re-
main—let him try to do something
about this.

In 1961 the Government of West
Bengal recommended that at least this
interest should be excused on the
contributory house-building loans. As
regards other small loans. many of the
loanees cannot be traced; rehabi-
litation has gone to pieces in our
province. So, they said, “Excuse all
other loans”, Other loans were ex-
cused. About this they said, ‘“Interest
must be excused”. But nothing hap-
pened. This time the other day
when our Home Minister, Shri Nanda
went there, he found out that people
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came, our ex-ICS member who was
in charge of certain rehabilitation
came, others came—all came and told

him that this should be done. (Inter-
ruption).

Mr. Chairman: Please try to con-
clude now,

Shri H. P. Chatterjee: How much
time have I taken?

Mr. Chairman: You have taken one
minute more than the allotted time.
You have taken 12 minutes.

Shri H. P. Chatterjee:
clude in g minute.

I will con-

What happened that Mr. Nanda
went there and took down notes about
their request. What are you going to
do now? These men, somehow or
other, have built houses. They are
in areas which are outside the ration-
ing area. There, the price of rice is
very high, It is selling at Rs. 2 g kilo
and sometimes it is not available at
all. This is the situation there. Now,
you are asking them to repay the
loans with interest and you just
threaten them with notices under the
Public Demands Recovery. You have
issued thes: notices. What will they
do? You yre not doing any good to
them. They have by their own efforts,
somehow or other, built houses and
now you want to oust them. This is
a step-motherly attitude and nothing
else. So, I appeal to the hon. Minister
to excuse them from paying these
contributory house buildings loans. I
am not saying about trade loans, and
other big loans. But you may kindly
excuse them in regard to the contri-
butory house-building loans because
they have no means to pay.

Shri M. R. Krishna (Peddapalli):
Mr. Chairman, Sir....

w! geR ww woww s Fw
AT wesr awx § gafad qu-gfy
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16.32 hrs.
[MR. SPEAKER in the Chair]

Shri M. R. Krishna: Mr. Speaker,
Sir......

Shri Hukam Chand Kachhavaiya:
No quorum.

Mr. Speaker: There is quorum now.

Shri M, R. Krishna: Sir, many
Members who have spoken before mc
have said that the Minister is very
effective, sincere and sympathetic to
the labour. Nobody doubts his since-
rity, his effectiveness and his sym-
pathy for the labour. At the same
time, the labour problem is increasing
everyday and the unemployment is
also increasing every day.

The Five Year Plans which have
been introduced are probably creat-
ing more unemployment than giving
employment to the people. During
the Second Plan, the Government said
that they would be able to provide
employment to all the people. But
that did not happen. In the Third
Plan, they said that out of 17 million
unemployed people, they will be able
to provide employment to 14 million
people. That also did not take place.
In the Fourth Plan, the unemploy-
ment position is expected to shoot up
to 23 million people. It is really very
difficult for anyone to understand how
they are going to solve this unemploy-
ment problem however effective this
Ministry might be. The Labour Min-
istry is on the old pattern of the
British Government when the Labour
Ministry dig not have many respon-
sibilities except the job of opening
employment exchanges, registering
unemployed people and, now and then,
pushing them into Government offices
for employment and all that,

Now. it is no more deal with the
labour problem in that manner. This
Labour Department will have to
undertake greater responsibilities. I
do not know what type of coordina-
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tion exists between this Ministry and
other development Ministries, parcti-
cularly, with the Village and Cottage
Industries Commission which ig sup-
posed to provide employment for the
under-employed people and also to
some extert solve the unemployment
problem. [ do not know what effec-
tive coordination is there between the
Labour Ministry and the Village and
Cottage Industries Commission. If
become useful and effective, the
Labour Ministry should have greater
say in the Village and Cottage Indus-
tries Commission because they have
got hundreds of crores of rupees to
spend for the rural employment and
for the under-employed people to
have a fair amount of income through
various industries.

Sir, nearly 69'5 per cent of all the
working force in the country consists
of agricultural labour. Much has been
saig about the agricultural labour by
almost every Member who has pre-
ceded me, The Labour Minister is
very sympathetic to this gection also.
The previous Labour M:nister openly
confessed that this section dig not
receive any attention from the Gov-
ernment and, therefore, he wanted
that the agricultural labour should be
included under the Minimum Wages
Act. 1 think the commitment which
.the previous Minister made in public
will be honoured by the present Min-
ister. I hope he will try to implement
this scheme and see that the agricul-
tural labour is also brought under the
Minimum Wages Act.

The Mirdster of Labour, Employ-
ment and Rehabilitation (Shri Jagji-
van Ram): It has always been there.

Shri M. R. Krishna: I am told in
many cases the Minimum Wages Act
has not been effectively implemented.

Shri Jagjivan Ram:. That is the
point.
Shri M. R. Krishna: Therefore, I

would request the hon. Minister who
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is very well-versed in almost all the
labou problems of this country to
take note of this and see that effec-
tive implementation is carried out to
benefit this sector.

We have been trying to copy most
of the reforms ang Acts passed in
various other countries. For instance,
in the matter of working hours, the
minimum wages and various other
concessions given to the labour, we
are trying to see that those facilities
are also provided to the Indian labour
here. These are the things which we
always try to copy from others. This
country which consists mainly of
poor people will have to bring in cer-
tain revolutionary changes to help
the Indian labour so that there may
be many other countries which would
like to copy the good things which
we have introduced in the matter cf
welfare of labour here. Most of the
private industries which come up now-
a day under the Five Year Plan: have
to depend upon the Government fin-
ances. They will have to get huge
loans from the Industrial Finance
Corporation. 1 do not know whether
any Ministry or the Labour Ministry
has at any time tried to induce the
private sector industries to accept the
labour participation in management
We have recently been to some of the
places where the cooperative sugar
mills are functioning. The coopera-
tive sugar mills are supposed to give
representation to all kinds of people
including the labour. To my great
surprise, even though the whole area
consists of the labour population and
the labour will have to be effectively
associated with the sugar industry, in
some of these factories, particularly
in Nizamabad in Andhra Pradesh, we
found that the labour had never been
represented on the board of manage-
ment. The sugarcane cultivators have
been given the representation. The
Government has nominated the
directors on the board but nobody,
including the management, has taken

any note to give representation
to the labour. Today, we are
thinking of bringing in a
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democratic, socialistic pattern of so-
ciety. The labour is actually working
there and it has to contribute to the
progress of the factory. If in that
place which is known to be a co-ope-
rative factory, the labour is not given
its due place, I simply cannot under-
stand whether there will be any other
sector where the labour would have
their way. Therefore, I would plead
before the Minister to see that at
least in the co-operative sector, where
the finances—the lion's share of the
whole amount—are given by the State
Governments or by the Central Go-
vernment, the labour gets its due
place.

The Labour Ministry have fortu-
nately got one or two very attractive
schemes to help the unemployed.
The industrial training institutes are
really very useful institutions, but the
way in which the Laobur Ministry is
trying to create these institutes in the
States is not very encouraging because
when the industrial training institu-
tes train the candidates in these ins-
titutes, they make them independent
and if the Government could give
them some financial assistance, they
will be able to set up their own con-
cerns.

Mr. Speaker: The hon. Member may
try to conclude now.

Shri M. R. Krishna: I must have at
least seven minutes.

Mr. Speaker: Already he has had
about nine minutes.

Shri M. R. Krishna: Let me speed
up.

T would like that, just for asking,
the Labour Ministry should be able
to provide industrial training insti-
tutes because this is going to solve a
very big problem which the country
would be faced with after some time.
The educated people who do not find
jobs would just become a menace to
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the Government. Therefore, it is time
that the Labour Ministry took action.
of course, the Labour Minister is a
very effective person and ] hope that
he will be able to convince the Fi-
nance Ministry and get whatever
finance he needs to increase the num-
ber of I.ITs. For Instance, ] have
seen in the report that in Ramagun-
dam the Ministry is thinking of re-
habilitating some people, but the con-
dition which the Ministry is asking
the State Government to accept is
that they should come forward to
meet the cntire expenditure and the
Central Government would only meet
that portion of the expenditure which
would go to the benefit of vefugees.
This is a very backward area and
there, the weavers, the smiths, the
goldsmith, the silversmith and varipus
other people of repute are unemploy-
ed. The Labour Ministry is not merely
concerned with rehabilitation of re-
fugees, but they are alsé concerned
with the rehabilitation of unemploy-
ed people.

Shri Jagjilvan Ram: That might
have been done by the Rehabilitation
Ministry.

Shri M. R. Krishna: Fortunately
this Ministry is also dealing with re-
habilitation now. 1 do not want the
Ministry to discriminate between one
poor refugee and another. 1 would
like to quote one instance where this
discrimination is made. The uprooted
people from various other places have
been given better kind of facilities
which have already been narrated by
my hon. frineds. But I would like to
bring to his notice a specific point.
The refugees from Burma who have
been sent to Madras and Andhra Pra-
desh are not being given even the
contracts which they are capable of
doing because most of them had been
working in ships in those places; after
coming over here, they never wanted
doles from the Government but they
only wanted certain contracts, in
which they are fully qualified, to be
given to them. but this has not been
done.
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Secondly, the people who have
been rehabilitated in Gujarat—pro-
bably the Gujaratis who had been up-
rooted from Mozambique and other
places—are allowed a maximum loan
of Rs. 5,000 whereas the same kind of
uprooted people coming from Burma,
who have been settled in Madras and
Andhra Pradesh, get the loan facili-
ties to the extent of only Rs. 2,000.
Whether they get it actually or not is
a different matter. I would like to
know why this discrimination is made
I want the Minister to check it up
because I have seen it in his own re-
port—Rs. 2,000 in the case of Madras
and Andhra Pradesh and Rs. 5,000 in
the case of Gujarat.

The last point which I would like
to bring to his notice is this, He was
the Railway Minister sometime back.
In the Railway Ministry, there are
a lot of people belonging to the weaker
sections, particularly the scheduled
castes. They wanted to form an asso-
ciation, not to disturb the Government
or to do damage to Government but
to protect their own safeguards which
had been granted to them under the
Constitution. They wanted to ensure
that the administration did not flout
the constitutional guarantees and that
the facilities granved to them were
fully implemented. But in the rai-
ways and in the other departments,
they are not allowed to even have
such an association. Even if they are
allowed to have association, the ad-
mininstration does not correspond with
them. I want that the hon. Minister
of Labour and Employment should
look into this and see that the ano-
malies are removed. ’

Shri A. N. Vidyalankar (Hoshiar-
pur): I associate myself with other
friends who have expressed their de-
light over the fact that Shri Jagjivan
Ram is again at the steering of the
Labour Ministry. In fact, he is the
father of the labour legislation in
India, and he is the designer of the
Labour policy, in pursuance of which
the Government passed legislation and
made rules. I do not know how he
feels now when he has again taken
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charge of this Ministry: I do not
know whether he finds the whole
system has worked according to his
origina] design . . .

Shri Muthyal Rao
It is spoilt child.

(Mahbubnagar):

Sh i A. N. Vidyalankar:. . . .or whe-
ther he finds many things where the
performance has not been good. In
any case, I am sure that he has the
capacity to put things right again.

One purpose of labour legislation
was that the workers who were not
in a strong position then should gather
sufficient strength and in course of
time they should be in a position to
bargain with the employers as equals.
That was the purpose and that was
why he tried to strengthen the trade
unions. In fact, he had got a legislation
passed that the trade unions should
be compulsorily recognised. But as
one or two hon. Members have point-
ed out already, that part of the la-
bour legislation just remains in cold
storage. I do not know whether Go-
vernment desire to introduce any
compulsion for the recognition of the
labour unions. But this is the time
when at least our policy should be,
that is, the policy of the private em-
ployers as well as the Government
employers in the public sector should
be that, they should recognise the
trade unions and they should look at
trade unions and they should look at
That climate has not been created
yet. The idea earlier was that we
should create a climate in the country
where the workers and the employers
should sit together and they should
try to co-operate and co-ordinate in
order to build up national industries
and also the national economy. But
that idea could not be pursued. In
fact, it was never intended that the
workers should be converted into liti-
gants. We never want that the wor-
kers should become litigants and Go-
vernment should sit tight over the
matter and they should decide whe-
ther certain cases should be sent to
the court or should be adjudicated or
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settled through arbitration. This is a
matter where we want that the whole
machinery should become automatic
and the workers should be in a strong
position to enter into bargain with
the employers. Government should
watch where the workers are in a
weaker position and help them; but
our policy should be that there should
be a climate in the country and the
people should understand that the
workers have a certain status and
position. But what are the conditions
prevailing now? At present, the wor-
kers who should be respected most in
our country are being maltreated.

Their status is still low. Ours
is a poor country, and as such we
want that we should produce more

and we need producers. But if the
producers were not respected in the
country, and they did not enjoy high
status and position, then what incen-
tive will they have for larger poduc-
tion? I am not speaking at the
moment of the monetary incentives,
the wage incentives and other incen-
tives but I am talking of the status in-
centive or the position incentive, their
rightful status in society. Unfortunate-
ly the workers have not been able to
gain that till now. That should be the
policy; that should be the purpose,
not only of the Labour Ministry but
of the whole Government, whether
they were dealing with the public
sector or private sector. When I think
of the conditions, I am remained of a
Sanskrit sloka:

ST I QR g J fammar
dfr ar wadd qrfwed @y wa o
If those who should be respected were
not respected and if those who should
not be respected, were respected, in
such countries, three calamities befall:
durbhiksham, famine, death and ter-
ror. People are always afraid. So this
is the condition. In our country, the
most respected person should be he
who produces wealth, who performs
productive labour. But in our country,
the person who enjoys leisure, who
enjoys comfort, is respected most, and

APRIL 18, 1966

D.G. (1986-67) 11480

the person who does the most difficult
job, like the sweeper, is at the lowest
rung of the society.

Apart from the implementation of
labour laws, a climate should be
created in the country. Not only the
Labour Ministry, but the whole Go-
vernment should work for brining
about that climate and atmosphere.

With regard to the private sector,
as many friends have said, we get
something done through legislation,
but that is not so far possible in the
public sector. The genera] mentality
of officers has been unhelpful. Thus
we are in a difficult situation. Some
Members have said that the Labour
Ministry does not feel so strongly
when it ig faced with difficulty in the
public sector concerns. Sometimes it
is stated that it has no say in the
matter. I would say that the whole la-
bour policy should be dictated and
directed by the Labour Ministry and
not by the administrative Ministries.
In the matter of financial policy, thc
Finance Ministry dictates and directs
the policy; similarly, the Home Minis-
try lays down what should be the
service conditions and how the ser-
vices should be recruited etc. Similar-
ly in labour matters, the Labour Min-
istry should have the final say, how
labour should be employed. how they
should be treated by the various Mi-
nistries and so on. After all, the ad-
ministrative Ministries are not ex-
perts in this field. It is the Labour
Ministry which has the expert know-
ledge in these matters. I am quite sure
that with Shri Jagjivan Ram at the
head of this Ministry, the position will
very much improve.

With regard to industria] disputes,
there are many instances of awardr
being given. but not implemented. I
can give a long list. but I have no
time to do so. If a calculation is made.
it will be found that crores of rupees
are at present due to workers from
these awards. But the money is not
paid. They say that the money will
be realived ag arrears of land revenue.
When cases are referred to the land
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revenue authorities, they take a long
time. All kinds of difficulties are
created. because they have no interest.
I would suggest that the realisation
of the arrears should be left to the
Labour Ministry; they should be em-
powered to realise these arrears, and
if necessary, we should amend the
law.

As regards the Bonus Act, I do not
want to repeat what has already been
said by other friends. I welcome the
Act which wa: passed. But I think
there are certain defects remaining;
the Act is not working properly. Cer-
tain doubts have arisen. The Labour
Ministry should suo motu,—not be-
cause of any award or ducision of any
court—undertake a re-examination of
the whole Act and take action to rec-
tify the pusition so that more time is
not taken to settle pending disputes.

Then 1 want specially to refer to the
position of the Cantonment Board em-
ployees. They are in a very queer
position. They wuork for the Defence
Ministry, but they are not in the ser-
vice of the Defence Ministry. They
are employees of the va ious Canton-
ment Boards, but their conditions ©of
service gre decided by the Defence
Ministry, although they are not emp-
loyees of the Defence Ministry. For
five to seven years, their matters have
been pending. The file goes to the
Defence Ministry, they take long time
in replying, then the file comes back
to the Labour Ministry, and thus
these things remain pending. They
thought that some wage board should
be appointed. their pay has not been
determined, their dearness allowance
hag not been increased, they were not
consulted about their service rules.

The Deputy-Minister, Mr. Chavan,
knows the case. In fact, he was
handling the case, and by the time he
came to grips with the problem, he
was shifted to another Ministry. Then
Dr. Raju came. He wag also very
kind, and he patiently listened to so
many deputations go many times.
After that, when he was fully aware
of the case he was shifted. And now
the cases gre pending again. I think
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in this matter the Labour Ministry
should have fina] say, and this matter
should be sett]ed.

Then there is the price rise, but in
many cases the dearness allowance
has not been settled. Prices go on ris-
ing, it has been accepted in the report
also. They have stated that the price
rise has been very heavy, but still the
position of the wage-earners and sal-
aried persons is worst. Whether
they are Government employees or
employees of private firms. every-
where their position is worst. I think
the Labour Ministry should specially
take up this question and examine it.
If we cannot control the prices, they
should see what formula should be
adopted so that the position of the
wage-earners and salaried people
could be improved.

I also associate myself with what
has been stated about agricultural
workers.  Although the Minimum
Wages Act was passed at the time
Shri Jagjivan Ram was the Minister
earller, and though many State Gov-
ernments had, in fact, fixed the mini-
mum wages for agricultural labour, no
decision was ever implemented. Even
today agricultural labour does not
get the minimum wage. We know
that and hon. Minister knows that.
So, something should be done. Some
time ago a seminar was organised by
the Labour Ministry especially for the
agricultura) workers, and in the gemi-
nar many gobd ideas were formulat-
ed, suggestions were made; but I do
not know what has been done in re-
gard to all that.

One thing more. There are arrange-
mentsg for training, in trade—union-
ism, but Government should from
time to time assess the impact iof this
training, because we do not know re-
sults from the reports whether there
hag been any improvement or not.

Shri Mohsin (Dharwar South): I
rise to support the demands of the
Ministry of Labour, Employment and
Rehabilitation.
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[Shri Mohsin]

Labour constitutes a very important
matter in the national development.
The economic and social progress of
the country depends more upon
labour, and the beneficiary too will
be labour along with gthers,

17 hrs.

We are happy to see that senior
politician and experienced adminis-
trator like Shri Jagjivan Ramji is
holding this important portfolio.
Though in 1965-66 the relations
between the workers and the
management are better off than pre-
vious years, to our great disappoint-
ment, production has not gone up. It
may be due to various factors, especi-
ally in the agricultural sector, food-
grains production has gone down
considerably due to vagaries of the
monsoon. In the industrial sector. I
am happy to find that the rate of in-
crease is 73 per cent, in 1964-65 dur-
ing the first half of the year whereas
it was 7:1 per cent of the correspond-
ing perioq in 1963-64. On the whole
the industrial output may be said
to be satisfactory. The industrial re-
lations about labour and management
could be wiewed by looking at the
mandays lost complaints of breach of
the code of discipline and the indus-
trial truce resolution, One woulg be
happy to find that the mandays lost
in the year under report is 63 lakhs
as against 77 lakhs in the previous
year. In the whole of the ‘Third
Plan, industrial relations are better off
compared to the Second Plan. Com-
plaints of the breach of the code of
discipline and the industrial truce
resolution numbered 1399 in the year
under report as against the previous
year's figure of 1710. Under the
Industrial disputes Act reference to
the courts during 1985 were 5705; but
in 1964 this number was less. I do
not know why it is so. However, we
can say that the relations between
management and labour were better
compared to the previous years. But
the treatment of the workers in the
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industrial establishments continues to
be rather disappointing. We cannot
say there is much progress in imple-
menting the programme of workers”
participation in the management. It
is mentioned in the report that in
1961-62 joint management councils
were established in 11 establishmenta
in the public sector and 18, in the
private sector. The corresponding
number for the year ynder report are
36 ang 71. After four years we see
this development only o a small ex-
tent. Workers' participation in the
management councils will go a long
way in the production of industrial
output and also in economic and social
progress of the country. If there are
no good relations between the work-
ers and the management the establish-
ment cannot progress; that ultimately
it results in strikes, lockouts, etc.,, and
the whole industry suffers. I cannot
understand why there shoulq be diffi-
culty in establishing these joint
management councils in the publie
sector where the government hag full
control; only by an order it could
constitute these joint management
councils. I can understand the diffi-
culty about the private sector. The
workers will feel that they are also
having something to do with the
management and in the production,
and that will ultimately bring in an
increased output. I hope the Govern-
ment will take this into consideration.
The progress that has been made im
the four vears is utterly insufficient.

About wages, though there are se
many Wage Boards and recommenda-
tions, the implementation is not quile
proper. Even now, it is seen the
wages are not commensurate with the
cost of living of the workers, and the
workers are unhappy throughout the
whole country, The result, is, we see
the strikes everywhere, in the textile
field anq in other industrial fields also.
Even those workers will all these
eight hours of manual labour in the
industrial establishment cannot have
two meals a day. This is the sort
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of difficulty that the workers are fac-
ing. What kind of output we expect
when the worker cannot have two
square meals a day?

From page 70 of the report, it is
seen that in regard to the disputes
relating to labour, on which awards
were given, 1,345 cases were decided
in favour of the workers, and only
807 were decided against the workers.
80, in respect of arbitration, every-
where, we see that the workers were
on the right path and a large majority
of cases, the awards were in favour
of the workers; the number was 1,345;
and only in 507 cases, they had lost.
This is a proof, therefore, to show
that the workers were in the majority
of the cases on the right path, and
wrong was done to them by the
management itself. So, in such cases,
the implementation machinery will
have to come in very strongly and
severe action should be taken against
those who create causes for these
somplaints.

I have one word to say about agri-
eultural labour. India is essentially
an agricultural country. There are of
course many unions in the industrial
sector, but in the agricultural gector,
for agricultural labour, there is none.
Though we have crores of agricultural
labourers, and though there is the
Minimum Wages Act, the Act is not
implemented properly, The result is
that the indentured labourers who
work in the flelds and elsewhere
are not getting proper wages and
sometimes they are to live without
work and without any earning. There
was 8 Seminar on 2nd, 3rd and 4th of
August, 1965 and at that Seminar
many recommendations were made by
four committees. But I do not know
whether those resolutions or recom-
mendations were examined by the
Government and accepted and imple-
mented,

1 shall briefly refer to employment.
On the whole, we can see that the
employment situation in the country
is not happy. There is an increase in
wnemployment. The very first page
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of the report itself shows that regis-
tration in the employment exchanges
from April to December, 1964, was
29,58.400, whereas in the same period
of 1965, it rose to 31,12,820. I do nod
know whether these are correct fige
ures, for, there are lakhs of persons
who have not gone for registration at
all. Apart from that, even the figures
with regard to the registration tha$
we have, show that there is an increase
in the registration of unemployed per-
sons. The situation is more distressing
in regard to educated unemployed
Even there ig an increase in the num-
ber of matriculates unemployed. With
all these huge projects throughoud
the country, and planning and every-
thing, if this is the trend, I do no%
know what is there in store for us in
the future. Something will have %o
be done in this regard.

Mr. Speaker: The hon. Member's
time is up.

Shri Mohsin: I am the only Mem-
ber from the Mysore State speaking
in this debate, Please give me some
more time, Sir. About ITIs, there are
so many industrial training institu-
tions and centres opened throughout
the country, and there are persons who
are skilled and who come out of these
institutions every year. But thousands
of them are still unemployed. Though
the Government spends crores of
rupees on these ITIs, when the peo-
ple come out of these institutions,
there is no machinery to see that they
are employed. In my State, especial-
ly, there are diploma-holders in eclec-
tricity, in civil engineering and vari-
ous trades in industrial training who
are unemployed and their number is
increasing. If nothing is dome, 1 do
not know if the programme for in-
creasing the number of ITT's will be

ful at all b even after
training these persons will have teo
remain unemployed.

1 have something to say about re-
habilitation also because this Ministry
deals with rehabilitation in addition
to labour and employment. It is cor-
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roct to say that we have got g duty
towards the refugees who came from
Pakistan after the partition and who
are coming even today, They are
coming today due to the administra-
tive setup in Pakistan and due to the
atrocities committed on them and dur-
ing the days of partition they came
due to the fault of our leaders who
created this partition. However, we
have got a duty towards them to see
that they are properly rehabilitated.
But one thing that I cannot under-
stand is the distinction between
Muslim refugees and the non-Muslim
refugees? Why should there be any
distinction among the refugees? We
are a secular country and we cannot
make any distinction between refu-
gees and refugees. If a non-Muslim
refugee comes we rehabilitate him. It
a Muslim refugee comes he is treated
as an infiltrator. Why should we do
that? Can we say that if a Muslim
comes he is not a refugee at all?

D. G. (1966-67)

An hon. Member: Genuine refugee.

Shri Mohsin: I am speaking about
genuine refugees only. There may be
cases where the people may be tired
of the military dictatorship in Pakistan
and they might like to come and lead
a peaceful life, a democratic life in
this democratic conutry. No demo-
cratic-minded man, and no man with
self-respect might like to stay in that
country under the military dictator-
ship. That may be the reason why
Muslims may also desire to come and
settle down here. Why should they
be precluded from the benefits of re-
habilitation, I do not understand.

Another thing is, when the refugees
<came to West Bengal and other border
States, some Muslims were uprooted
from those places. 1 do not know
whether any proper action has been
taken by the Government to rehabi-
litate those persons. Rehabilitation is
not meant only for those who come
from Pakistan and it is not to be
confined only to non-Muslims either.
We are a secular country. In reality
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also we should show that we are not
partial to any community and that the
Rehabilitation Department is open for
all. Of course, we ghould be vigilant
as regards intruders and we have to
screen all those who come in. That
vigilance and screening is required in
respect of all refugees irrespective of
their community. 1 might say that
spies and un-social elements may come
from any community. It is not the
monopoly of any one particular com-
munity. It depends upon individuals.
Such elements are more found in
other communities than the Muslim
community, That is my impression.
Therefore, these things require close
examination and I plead that the Re-
habilitation Department should look
into all these matters and see that
those who come here, because they do
not want to suffer under the Pakistan
regime, are rehabilitated fully and
properly. ‘
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Shrimati Renu Chakravartty: Mr.
Speaker, Sir, ] am sorry that the
Minister js not in his seat. 1 would
have liked him to listen to some of
the points which 1 shail raise with
regard to rehabilitation. This is a
subject which, I am afraid, none of
the Deputy Ministers or the hon. Min-
ister is very familiar with. Regard-
ing Shri Jagjivan Ram, with what
little T have had to do with him im
his past Ministries, I can say that
he has the ability to cut across red-
tape and take bold decisions when he
wants to. That is why I have flick-
ering hope that this Ministry, which
has been very badly treated by both
Shri Mahavir Tyagi and, towards the
end of his term, by Shri Mehr Chand
Khanna will have a better deal.

As I was going through the Report
for 1965-66 1 was really surprised to
see that the entire question of West
Bengal residuary problem has been
completely omitted from the Report.
And yect the bulk of the residuary
problem of the refugees who are in
West Bengal remains a headache both
for us as well as, I presume, for the
future Minister who is going to take
over this Ministry.

Shrij D. R, Chavan: That problem
is practically solved.

Shrimati Renu Chakravarity: That
is what you think. But I would ex-
pect that the wooden-headed attitude
which was taken by Shri Tyagi and
Shri Mehr Chand Khanna will not be
persisted in by the present Minister.
1 hope Shri Chavan will not break
his head on that point agsin.

17.15 hrs.
[Surt S. L. SARAF in tise Chair]

The res’duary problem is big,
and great. 'The strong man, the so-
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called strong man of West Bengal,
Bhri Atulya Ghosh had tried to put
ail the blame on the refugees for the
troubles that took place in Bengal,
recently, saying that the refugees did
it, which was not at al} true. Even
if it is true, the Government should
look into the socio-economic reasons
why it happened. That is what I
want the Government to consider. It
& no use saying that the residuary
problem in West Bengal is no longer
there.

The majority of refugees, 60 to 70
per cent, never took one pie from
Government to rehabilitate them-
selves. It is only a small percentage
of 30 to 85 per cent that have come
from East Pakistan who have asked
Government to help them.

Now I would like, first of all, to
take up two or three points which I
want the Government to pay atten-
tion to. First I will take up the
per t liability They are
meant for women whose husbands
were lost, deserted or killed. These
permanent liability refugees do not
require any agritultural lands. There-
fore, there is no reason why they
should not be kept in West Bengal.
There are permanent liability camps
tn Nadia, in Titagarh in Barrackpore
and in several other places. The
affairs of these PL camps have not
been finalized. What has happened?
$hri Khanna said: the problem is
finished. So, he handed them over
to the Education Ministry. Now I
will tell you one case. In the Tita-
garh camp there are still women who
are living in tents, torn tents through
which water drips in the rainy season.
They live like cats and dogs in those
camps. And what is the ration money
which is given to them weekly? Four
Fupees nine anmas for fifteen days,
which means a total of nine rupees
and two annas for the whole month.

This is what is given. I think, we
spend more if we were to keep &
cattle or a dog properly. When this
Nanding over was made, I wrote to
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the Ministry of Education regarding
building proper pucca houses for
these inmates roundabout July 1962,
I got a reply from the Ministry of
Education on the 27th December, 1963,
to that le'ter. They said, “We are
looking into this matter; we will take
necessary action soon and you will
be informed as soon as the decision
is taken.” Up to date no decision has
been taken. They are living as they
were in the same conditions. I would,
therefore, beg of the Minister, that
he should do some good to these un-
fortunates who have become refugees
so that you may become Ministers.
At least, if you could just remember
that, some justice could be done to
them.

Shri D. R. Chavan: Has the hon.
Lady Member seen page 37 in which
the entire residuary rehabikitation
programme has been mentioned? She
said that it has not been mentioned
at all in the annua) report. I will
invite her attention to page 37. Pro-
bably, it may be that she came in a
hurry and saw something.

Shrimati Renu Chakravarity: I am
just finding “development colonies™
ete.

=t gER W woAm ;. gwfy
wEY, WA & o A fodr

Mr. Chairman: The bell is being
rung. Now, there is quorum. She
may continue her speech.

Shrimati Renu Chakravartty: In
these PL camps, for example, in the
Nadia District we have one of the
biggest PL camps, namely, Rupasree-
palli Camp. If you go, you will find
roofs over the houses are completely
spoiled; they are leaking. I have seen
them during monsoon and it is impos-

sible to live in those huts. There was
a 60-bed hospital. The condition of
that hospital is terrible. Somebody

has taken away the fans; there are
no bedsheets; there are no mosquito
nets and even the condition of the
hospital is deteriorating day by day.
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Mr. Chalrman: The hon. Member’s
time is up.

Shrimati Renu Chakravartty: Hard-
ly anybody has spoken on rehabilita-
tion.

Mr. Chairman: Please conclude in
two minutes.

Shrimatl Renu Chakravartty: Let
me have a few minutes more.

Mr, Chairman: If you had told me
to give five minutes more . . .

Shrimati Renu Chakravartty: Two
or three Opposition Parties have not
spoken at all.

Mr. Chairman: You can take two
or three minutes more.

Shrimati Renu Chakravartty: That
will not do.
Mr. Chairman: Excuse me. There

are a number of Congress Members
who have to speak. They have not
exhausted their time.

Shrimati Renu Chakravartty: The
point is that two or three Opposition
Partics have not taken any time. If
al] the Congress Members are going
to speak, then I need not speax.

Mr, Chairman: The question is
that whatever time is allotted, it is
allocated amongst the Parties. As far
as other Parties are concerned, they
have taken some time. The Congress
Party has not yet taken full time.
The Speaker told me to give you five
minutes. But I say, you may take
10 minutes.

Shrimati Renu Chakravartty: Two
or three Opposition Parties have not
spoken.

Shri Raghunath Singh (Varanasi):
How much time has the Opposition
taken?

Shrimati Renu Chakravarity: Please
calculate how much time the Opposi-
tion has taken and how much time
the Congress Party has taken
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We need not waste
She may continue.

Mr. Chairinan:
time.

Shrimati Renu Chakravartty: Here
is the new Minister in-charge of the
Labour Ministry. We must explain
the things to him. We must get some
time.

I would request that at least for
these permanent liability camps, this
kind of delay and constant shelving
of these matters, year after year,
should end. We should build houses
which are fit for human habitation
for permanent liability women. Sec-
ondly, you should give plots to all
those whose children have grown up.
Now, the position is that we are not
able to give plots because the mini-
mum amount of money which has
been prescribed for the acquisition of
land is far too low. The West Bengal
Government had long negotiation
with Mr. Khanna and later, of course,
with Mr. Tyagi. But Mr. Tyagi never
paid any attention to this. Yet Mr.
Khanna had long negotiations. Uptill
now, nothing has been done. Unless
we raise the level to a certain extent,
we cannot get the land. If we get
the land immediately, you will have
ha)f the number of women going out
into the world with their own fami-
lies and rehabilitating themselves.

Then, in Nadia in the urban colony
at Coopers Camp the promise to a
work centre was announced with
great fanfare but it was never set up.
The foundation stone of a ceramic
factory was laid, where the women
were going to work, but we find that
was never set up at all. Jobs and
training centres must be founded for
these PL persons.

The second point is about the
squatters’ colony. You know there are
the squatters colonies—that is how
they are called. There were the areas
where the refugees came and squat-
ted and later on they were regula-
rised and they were given loans to
buy the land. For a very long time,
the scheme is awaiting the sanction
of the Centra] Government. There
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is some hitch between the State Gov-
ernment and the Central Government
as usual. I would like Mr. Jagjivan
Ram to cut this Gordian knot because
1 feel that this has been going on for
too long. He is a man who can take
decisions. I would like him to look
into this thing. As a matter of fact,
colony after colony, say, for example,
the Netaji Colony in Baranagar they
have a big playing ground which can
easily be raised and the drainage can
be provided. The handing over of
the title right, the pattas, can be
done. Take, for instance, Bonhooghly
Colony where the roads can be made
and the sanitation facilities provided.
Then, there is the Kalitala Colony
which in Konagore was a military
camp. It has been in use by the re-
tugees. That can easily be given over
to them. Al this can be easily fina-
lised and finished with. Let us finish
with it. Let us see that we do not
go on hangiug on to all this for eter-
nity.

Take the uestion of Municipalities
taking over these colonies. There is
always a quarte' about it. Unless
and until it is cleared that mainten-
ance is to te done the Municipa-
lities, the Government of India do not
like to sanclion the scheme, [ would
request the Minister to call the Chair-
man and the Members of the Munici-
palities and have a talk with them
and finalise this once and for all.

Regarding, Dandakaranya also, I
would like to say that though there
have been a large number of deser-
tions, you should not take it at face
value that because there are so many
people who have come and made
political propaganda, therefore, they
are going away. The reason why we
sent them to Dandakaranya was that
they were agriculturist families—
Namasudras etc. of East Bengal about
whom the Minister knows well. They
are good agriculturists and because
we could not give them land in West
Bengal, they were sent there. What
is the, position now? We are told
that so many of them cannot be given
land. At the same time those who
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refused to go from West Bengal be-
cause they have turned over to urban-
ised jobs, are not being given any
monetary or rehabilitation benefits as
punishment! On the question of
D.D.A, I would request the Minister
to see that there is water. One of
the main reasons for the desertions
is that there is no water; except the
Baskal dam, not a single dam has
come up there. Even here the amount
of D.P. land to be irrigated is very
little. There are also the questions
of levelling, reclamation of land, and
social conservation: all these things
have not been done with the result
that only a very small percentage of’
those who have gone there have been
given land.

Mr. Chairman: The hon.
may try to conclude now.

Shrimati Renu Chakravartty: In
five minutes, one cannot do justice ..

Member

Mr. Chairman: Not five minutes.

Shrimati Renu Chakravartty: May-
be eight minutes.

Mr. Chairman: The hon. Member
has taken thirteen minutes.

Shrimati Renu Chakravartty:
not possible to do justice to
very important portfolio in such a
short time. I would request Mr.
Jagjivan Ram, who has now
taken over  this portfolio, to
take bold decisions ang finalise the
refugee problem which has been hang-
ing fire for such a long time.

It is.
this

Shri B. K. Das (Contai): Mr. Chair-
man, Sir, I am not happy over the
fact that the Ministry of Rehabilita-
tion has now become a Department.
Although it is in very able hands, I
would have been happier if it had
remained a separate Ministry. When
there was the exodus of refugees, the
new migrants, it was upgraded to a
Ministry, but when the problem- is
still a burning one, I do not know why
it has been tagged to another Minis-
try. Although the Minister is very
able and is in the Mmew of things, he
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will not be able to give his whole
attention to this problem.

I ghall now deal with the new
migrants who are mostly agricul-
turists. What is the povition now?
Eight lakhs of them have come and
there are so many camps under the
Central as well as the State Govern-
ments. I find from the report that
the camp population is now 43 lakhs
and odd families in the 8 camps under
the Central Government and in 63
camps under the State Governments.

Shri D. R. Chavan: It is 40 thousand
and not lakhs.

Shri B, K. Das: I am sorry. It is
43,000. The report says that, in the
gcreening, it wag found that at least
68 per cent of them were agricultur-
ists. If that be so, at least 29 to 30

thousand families would be agricul-
thousand

turists: only abbut 11

families have either been provid-
ed with employment or been
moved to rehabilitation sites

and we know what happens in camps.
There is often forced idleness; they
live on doles and when some employ-
ment is provided in the camp, the
work does not suit them. I had an oc-
casion to see some of the camps in
Madhya Pradesh and thase people who
have been taken to the worksites..

t geR WA wAW . qWlT
g, weT ¥ gl aE R

Mr. Chairman: The bell is
rung. .

deing

Now there is quorum.

Shri Bhagwat Jha Asad (Bhagal-
pur): May I make one submission?
The House should not sit after 5 p.m.
We are not machines, but we are
human beings. We are here every
day almost from 9 am. to 5 p.M. We
start from our houses almost every
day at 8 A.m. for some standing com-
mittee or the other, and. therefore,
after 5 p.M. the result is that there is
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no quorum in the House. There hamm
been a suggestion that the Membery
in the Central Hall ghould be brought
into the House, But then, after 5 p.a.
We go away because it is very diffi-
cult for us to stay here after 5 p.m.
Every time we raise this matter that
we should not sit beyond 5 p.m. the
hon. Minister of Parliamentary
Affairs insists that we should sit til}
6 p.M. Therefore, I would make @
request to the Business Advisory
Committee and to the Speaker tha
the House should not sit beyond 5 p.m.
I have raised this matter five times s
far, but nothing has happened.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): On behalf of
Government, T would like to say thap
this point hag been mentioned to me
outside the House. This matter was
placed before the Business Advisory
Committee also; it was also placed
before the House after that, agnd the
House had accepted that. I have no
objection if the House want: to
change that.. ..

Shri Bhagwat Jha Azad: We had
opposed it in the House also, but
somehow when the hon. Minister was
there and he had looked at us asking
us to accept it, we had accepted, But
this is what will result every day that
there will be no quorum.

Shri Satya Narayan Sinha: I would
submit that whatever the House hae
decided the House alone can rescind.
Therefore, I would suggest that this
matter may be placed before the House
tomorrow. and if the House gays that
we should not sit beyond 5 p.m. then
we shal] have no objection.

Shri Bhagwat Jha Azad: We are
raising it here. You may consider this
matter and take the opinion of the

House,
Shrimati Renu Chakravartty: I

want to submit one thing. The Mem-
bers are here. and they are marching
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After all, this is a nice and comfort-
able place. Why can they not sit here?

Shri A. C. Guba (Barasat): Even
mow, many of the Demands wil] be
guillotined. If the hours of sitting
of the House are gtill curtailed, 1 am
afraid that some more Demands will
be guillotined and there will be a
further curtailment of the discussion.

Mr. Chairman: I may place my ex-
perience before hon. Members here.
I too had to come at 9 A.m. in morning
T have almost missed my meal, but as
usual I never go out of the
House except for taking some water
or some such thing. But what
T find here is this. When I came here
in 1962 I found that when any com-
mittee was sitting, if the quorum bell
wag rung, every Member from the
committee used to rush to the House.
But today the porition ig different,
and T myselt have been seeing this.
that even if the bell rings, few Mem-
bers rush to the House; they stay
where they are and do not come to
the House. I quite agree with the
lady Member in that respect.

Therefore, at the present moment.
1 would not advise that we should
take a decision on what Shri Bhagwat
Jha Azad has suggested, because that
would mean that a larger number of
Demandg are going to be guillotined.

Shri Bhagwat Jha Azad: In that
ease, we shall have to face this no-
quorum-business. In the evening, we
shall go away at 5 p. m. and there
will be no quorum in the House, It
has been said that there are Members
in the Central Hall or in the Lobby
and they do not come in, but the point
i that many of them have come after
attending one committee or the other.
For instance, many Memberg have
come from the meeting of the com-
mittee connected with external affairs.
You cannot expect us to go on tx:om
ene door to the other. Every time
there are three or four standing com-

itt, 1t For inst 1 my-
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self have come after attending a
meeting connected with external
affairs. Similarly, there is another

committee meeting in Room No. 62.
So, it is not as if all the Members are
sitting somewhere in the Lobby or the
Central Hall. They are somewhere
at some committee meetings. Either
we should stop those committee me-
etings or have the debate in the
House only up to 5 pm. Otherwise,
every day, we shall have to face this
comment and criticism that the
House had no quorum,

Mr. Chalrman: That may be correct,
but even then the fact remains that
all of us, I am sorry, do not take the
business of the House very seriously.
Therefore, the difficulty arises.

Now, there is very little time left
with us, and therefore, I would like
Shri B. K. Das to continue his speech
now.

Shri Bhagwat Jha Agzad: What I
mean 1s that my suggestion must be
considered. though not immediately
here and now

Shrimati Renu Chakravartty: As
soon as the debate starts, Members
will again start moving out.

Shri Bhagwat Jha Azad: Certainly
after 5 p.M. they would like to go
out.

Shri B. K. Das: 1 was speaking
about the agriculturists and mention-

ing the case of new migrants. I have
already caid that they are mostly
agriculturists. If we look at these

agricultura] schemes, we find that
there are schemes in Madhya Pradesu

Maharashtra, Andhra Pradesh. ana
NEFA for the agriculturist people.
These schemes can absorb 15,000

families, not more. When a request
was made to different States for land
we were told that they would be able
to absorb at least 67,000 families in
agricultural land. But we find that
there is not enough land; lhey are
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the Madhya Pradesh Government,
which wag prepared to accommodate
10,000 families, gre now prepared to
take 4,000 only. The Dandakaranya
Project which was estimated to take
in 45,000 families of agriculturists,
has been able to rehabilitate only
10,000 families.

Now our only hope lies ijn some
special areas. Government are trying
to find some specla] areas such ag the
Andaman and Nicobar islands, Chanda
districts in Maharashtra, and Phulbani
and Ganjam in Orissa. We do not
know how many these places will be
able to absorb. I find that for settling
agriculturists DPs in the special areas
an enhanced amount has been ear-
marked in the budget for 1966-67. In
the 1965-66, budget, it was only Rs. 30
lakhs in the revised estimates; now
it is Rs. 1.65 crores for thig year. So
I hope that all care will be taken to
find out agricultural land for rehabi-
litation of these people. These special
areas could be developed for the local
people also. But the rehabilitation of
displaced persong would be the first
charge on these areas.

Ag you have already rung the bell,
I conclude by expressing the hope
that the hon. Minister will see to it
that alternative employment may be
found for these agriculturists at least
they can have rehabilitation in agri-
cultural land.

t o o TAW (HETAR)
I w1z, WY A 999 faar @R
fog graTe | & TR g o SRl
Tq WA, wW, QWM g gAaiE sy
FT @ qw & o AT AT § AR
@ fa¥ gex § St qOR feemT
ATEET g AR I feafa & St e
FOAT 91ga § | qW AT ¥ 3e fe
fort worg i & W ot 7 @Y ¥ WA
Tt e @ S e A @
% FIGR ¥ 0F DA ) 7 frelt

H 9T AR W9 A WY arear
¢t wre WY g aE) W § 6 99w
Ty WY I ggd § 1w 3w F foad
o Y I F AifAd § o wogd
& g ®1 % gaear a4 5y go §
zar zre &1 W Ifag gaw T 2
afs S faw & qogA A1 A ATE
fewea i & @ I A= wfwwT a1
a7 wfawe #1 Y afe are 3w fra
& W qET ITE A @ wfAwe ar
FE I I Eqw3w faw &
wEA ¥ S IAET e gew dar §
SHAmF A A Ad
IR A CEATE A mEreT A7 A
Afer fom mhe A gfaw ¥ fag
ag 7 T § I e 7o) w gfawy
¥ F9T A0 AW e Ad W) qF
e F1 W frem | OO R SR
F Aoz Y gTAT @Y W 9 AR AW
wfaeT W | 3% frg TR A W)
¥ o wo W afwz g1 TE WA R
afew fire o Fx e AW I Y
F AT A A grIw & T A aHz g
zEY | IR fog B A AR A e
A ATy syAEqr &1 qE 1 A I AN
Forge forre et g€ oY, &g agd &
@ A A FFAT W T feawes
I et ®Y g4 faar @ qeAr Ay
& W

gt O 7 E fiF ot wrfo Ao
wrio ¥ I A IF & 1 Afew T A
T A & A W I FE FH A
foear | W 2w F gy frerw & Y
ifgw ® 3, wrde wo # 3w A
¥ &, fre oft 3¢ A 7 et
gordl fars § o 3T AT & qeerq
o wff el g F fomar A0 A
trerely 1 tigre & o3 fad gl quw
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¢ 3% o To W, Qo To U FA
& oy o W oW § i 9
AFED 7 et | fage & 0w W
# forg wvaew 9w Wit AR § s fag
#ferovw A wewa ¥ g g
o To WX dlo Qo ¥ wei®w®
o § Wi gEy aX fae s
g 2 ag W o g WY Ay aur
a1k W fisd @A § ) wafee & uod
T WaX sy wely ot § frdew wem
wrar forery fere & forgi oot 2
g wrke Ao wri¥oe A faaAy
fm awT & gq § W uw e
ot e s WY o adfa QT §
IA AN ® A 2 A sggen @
-=rfgw

Y geR W o : N, @A
T T g g ¥ W oy A d
e ¥, & oroey smaed wigan § |

qwnafe wieg - & for §
JHG ATER 4 aw I |

oY Ho Wo TrAW : WY, AN
fagr % a1 ®) W) aga W@ SR §,
A FHY e F § ) afew awr o
g A fegfa st ad¥ & .

W WHRa ;. AR §E
AT T YET FX | G W@
wq T R T § | AT AT
HAT WY FTH A |

Y 7o Wo grew : INTHA AT, #
sacii Aw W@ W W R
fae & @Y o3 oy T A § A
T oA Avgay g | fagie ¥ dwe
uT Y A § | agt o o sergT wegd
X § 9 & fag 79X w7 a9 g,
q 39 & TS W TATITE FT QAT §
R s T § el ded N
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12 92 & wQ@ ¢ fdt el el
¥ 10, 10 RFHFAE 1 &\, @ AR
qTE, A G2 TE AR IT I Y
w1 fagr avar § | @Ay ¥ faed
t fr 39 & fow Wi o= wwg fafea
O =ifgy | @ W g # A
N W 2w X § vt dwfal ¥
A ANEL & I @A, TATETE WY IAS
Tl & T arfa ®1 gaew g
wifee

wfe AT : AEAT §TET W
aHY AT BY TET & Wier Y a8 e
L2 |

oft ¥o Wo g : AW, FeTET @A
¥ WA g s I @
wefe w1 o W waew W & wwha
N o gEl §F gugd 1@ §
IAET ZARTE, HHT O T g
oift ¥ g wEeqr g wfge |
# s, Dot AR gEfE waTAw A
HAT ®1 qAdT wATE |

Shri D. C. Sharma (Gurdaspur): Mr.
Chairman, Sir, the first point I want
to make about this ministry is that
there should be a rechristening of this
ministry. The word ‘labour’ was used
in the victorian age. Though there is
a very respectable party even now
in U. K which is called the labour
party; now a-days nobody uses the
word ‘labour’ in any part of the world.
Bverywhere workers are called
workers and therefore this ministry
should be called the ministry of
workers, employment and rehabiljta-
tation. The scope of the word worker
has been widened very much; it has
become a very comprehensive word
and I believe that the word ‘worker
should include not only those persons
who are manual workers or use the
machines but also those persons whom
we dub as white-collar worker. So,
the word ‘worker’ should be made an
all-inclusive and comprehensive word.
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Unless that is done, I think the word
‘worker’ will carry with it a cannota-
tion which is not in keeping with the
trends that are prevailing in the
modern world. At the same time, 1
would say that this Ministry is g kind
of truncated ministry. When 1 say
that, I mean that there are so many
sectors of workers which are exclud-
ed from the purview of this Ministry.
The railway workers are not within
its net; the defence workers are a
class by themselves. Therefore, I
believe that all kinds of workers
should be under the scope of this
Ministry, so that we can have an over-
all picture of the workers’ condition
in this country and, at the same time,
the rules and regulations can apply.
to them.

Again, there are some sets of rules
which are operative in the public
sector and other rules which are to
be seen in those sectors which are
run by private agencies. All these
are anomalies and the difficulty is this:
that ihe larger the number of contra-
dictions this Ministry has, the less
becomes its usefulness to the coun-
try. 1 hope Shri Jagjivan Ram who
himself belongs to the class of
under-privileged persons, to the class
of those dispossessed persons ,will take
note of these suggestions of mine and
bring within the scope of this Ministry
all types of workers—Class I officers.
Class II, Class III and Class IV
people who work with their hands.

My second point is that this Minis-
try has been establishing Wage Boards.
I am very happy. When 1 go into the
report 1 find that those Wage Boards
have been divided into four categories.
There are some Wage Boards whose
work has been completed; there are
some Wage Boards whose reports
have come and are being implemented.
There are some Wage Boards whose
reports are still waiting for implemen-
tation. Then there are some Wage
Boards which are on the anvil of this
Ministry and which are not recelving
as much attention ag possible. Living
in the socialist pattern of society, I do
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not believe why there should not be
‘Wage Boards for all types of workers.
I would plead with you that there
should be Wage Boards for teachera
from the primary stage to the univer-
sity stage. I felt very happy whem
the college and university teachers god
a good deal from our Educatiom
Ministry. But I ask you—I am sorry
you have never been a teacher,—

Mr, Chairman: You are mistaken.

Shri D. C. Sharma: You are as goo@d
as a teacher. I do not kno¥% what sins
the primary school teachers have com-
mitted what wrong the secondary
school teachers have done, that their
case has not been considered so far.
You should not think that I am
making a very radical suggestion. This
suggestion has come from no less a
person than a member of the Planning
Commission, that white elephant of
this Government of India,

Mr. Chairman: He should finish
within two or three minutes.

Shri D. C, Sharma: I believe there
should be a Wage Board for teachers.
At the same time, I want to bring
to the notice of this House that there
are four estates and the fourth estate
is the estate of the juornalists, the
newspaper world, the world of work-
ing journalists. I do not talk of pro-
prietors; I do not talk of editors; they
are a class by themselves. But I talk
of the working journalists. The work-
ing journalist is a good example of
sweated labour in this country. I ask
the hon. Minister, why ig it that the
legislation pertaining to the working
journalists has not been completed in
all these years. I remember that when
1 came to the Lok Sabha for the first
time, 1 moved & resolution trying to
see to It that the conditions of work-
ing journalists were improved. Of
course, a Wage Board was established.
But that Wage Board is like—I should
use the word of Dr. A N. Jha—. ...
18.00 hrs.

Mr. Chairman: The hon.
should conclude now.

Member
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Shri D, C. Sharma: Sir, I will con-
elude tomorrow.

Mr. Chairman: No, no. There is no
time left.

Shri D. C. Sharma: Tomorrow |
will take five minutes.

Mr. Chairman: 1 do not think it
will be possible. I must make it clear
that we have already exceeded the
time allotted for this debate. Only
the hon. Minister will speak tomor-
row. I would, therefore, request him
to conclude his speech today.

Shri D. C. Sharma; Sir, I have to
cover thie point abouf rehabilitation
also. Sir, kindly look at me,

Mr. Chairman: That is what I have
been doing all the time. I have been

looking at you.

Shri D, C, Sharma: I have to make
certain points about rehabilitation, If
you like I will conclude tomorrow.

Shri Bhagwat Jha Azad: He should
reserve his points for next year and
eonclude now.

Shri D. C, Sharma: I want to ask
one question of the Govermment of
India. Why is it that the Wage Board
ot Journalists has not completed its
labours by this time? What has it
been doing? What is wrong with the
personnel of the Wage Board? What
is wrong with the implementation
machinery? What is wrong with the
terms of reference given to them?
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What is wrong with the meetings that
are held and no decision taken? There-
fore, I would say, you should try to
see to it that these Wage Boards
become the kingpin of the Ministry of
Labour and Employment.

My third point is this. We are
living in a world where we want full
employment. 1 was reading a book
the other day about Lord Atlee. It
was stated tht he had two causes to
fight for and to live for. One was
that there should be full employment
in UK. and the other was that lndia
should become free. I would request
my hon. friend, Shri Jagjivan Ram

An hon. Member: Sir, it it already
past six o'clock.

Shri D. C. Sharma: Sir, I will con-
clude tomorrow.

Shri Kapur Singh (Ludhiana): Sir,
let us know what type of India he
wants to make. (Interruptions),

Mr. Chairman: The hon. Minister
will reply tomorrow. The House
stands adjourned till 11.00 a.m. tomor-
row.

18.03 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Tuesday, April
19, 1966/Chaitrg 29, 1888 (Saka).
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